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The Government have also consi-
dered the other general recommenda-
tions of the Commission regarding
regular supply of raw materials
(particularly coal), improvement of
sintering and ore handling facilities,
more regular transport arrangements
for both raw materials and finished
products, adoption of latest techno-
logical advance, etc. They have accept-
ed these and will also commend them
to the steel plants for implementation.
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The recommendations of the Com-
mission related only to the period 1st
April 1960 to 31st March 1962, We are
already in September 1962. A view
has, therefore, to be taken of the
prices to be fixed after the 1st of April
1962. Government have decided that
the prices to be fixed for the period
1960-62 should also be applicable
provisionally beyondq the period Ist
April 1962 subject to certain changes
which are necessary on account of (a)
the recent increase in the statutory
price of coal and (b) the increase in
the railway freight from July 1, 1962.
The effect of these changes will be
announced shortly. The final prices to
be fixed for the period after lst April,
1962, will be decided after further
consideration.

Govemment regret the delay in the
announcement of their decisions on the
reports of the Tariff Commission which
was mainly due to the complexities
of the problems involved, A Govern-
ment resolution on the subject
announcing these prices is being issued
today,

Sart K. SANTHANAM
Madam . . .

(Madras):

Tae DEPUTY CHAIRMAN: There
is no time to ask questions because we
shall be eating up the time allotted to
the Constitution (Amendment) Bill.

Sur1 K. SANTHANAM: 1t is a very
important statement that has been
made,

[ RAJTYA SABHA ]
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Sert A. B. VAJPAYEE (Uttar

Pradesh): And that too on the last
day of the Session,

Tae DEPUTY CHAIRMAN: Please
be brief.

Surt K, SANTHANAM: 1 am not
likely to take any length of time, I
want to know whether the price now
fixed is likely to be made permanent
for the rest of the Third Five Year
Plan? '

Smrr P, C. SETHI: Madam, it has
been pointed out in the statement that
the prices which have been fixed for
the period 1960-62 are likely to conti-
nue provisionally for some time
till a final decision is taken,
Temporarily that is the arrangement
but this can be reviewed from time
to time.

Sert M, P, BHARGAVA (Uttar
Pradesh): Madam, may I make one
submission? I want to raise an import-
ant point about yesterday’s proceed-
ings. I would request you to send for
the Law Minister.

—

THE CONSTITUTION (FOUR-
TEENTH AMENDMENT) BILL, 1962—
continued.

Surt LOKANATH MISRA (Orissa):
Madam Deputy Chairman, while
generally giving my support to this
Bill, I would like t> make a few
observations. Reference is being made
to a certain statement made by the
Prime Minister. H said that this
Bill has been brought forward in order
to honour the agreement between
the Government of India and the
French Government. What I object
to, Madam, is that the Prime Minister
who is known all the world over as
the greatest democrat, should not have
put forward such an argument.
He ought to have said that the will
of the people would come first. While
making that statement, the Prime
Minister ought to have said that only
the will of the people will determine
which parts are to be merged in the
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adjoining parts and which pav's are
to be kept separately, When we got
rid of the British, we did so, in the
case of, a greater imperialist power.
without any pre-condition. We got
rid of the Portuguese without any
conditions and if we say in this case
that we entered into a pre-condition
and we must stick to it, it looks ridi-
culous really. That is why I would
like the hon. Home Minister not to
refer to that statement while putting
forth his argument.
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Ssri SHEEL BHADRA YAJEE
(Bihar): What was the condition?

Surt LOKANATH MISRA: You
know it. He said that we had en-
tered into an agreement—though not
a written agreement but an orel
understanding—with the French Gov-
ernment that we will not merge those
territories with the adjoining States.
I say that the will of the people should
be the only criterion to judge whether
they should be mergeq or kept apart.

Surt SHEEL. BHADRA YAJEE: I
think that was the agreement, that
was the understanding.

Ser1 LOKANATH MISRA: Then
you have not understood the proceed-
ings at all.

Madam, since the time allotted is
limited, I would just refer to the
points only. The second point which
I would like to refer to is, as we dis-
cussed this morning, this House is
being neglected by the Government
always. Of course, they have been
good enough to provide for
representation of Paondicherry in this
House. but so far as Goa is concerned,
the Lower House is given two repre-
sentative; but we do not have even a
single one. Omne of the previous
speakers referred to it and I would
submit to the Government that they
should reconsider the matter and
make oprovision for a representative
from Goa in this House,

Sur1 SHEEL BHADRA YAJEE:
Provisions are being made.

[7 SEP. 1962]
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Surt LOKANATH MISRA: Thank
you very much. There is provision in
the Bill itself for partial elections and
partial nominations. It will be very
advantageous to the ruling party to
have this provision because all those
who get defeated in the elections
might then be nominated for the re-
maining seats.

Surr SHEEL BHADRA YAJEE:
Every legislature in India has got
nomination.

Surt LOKANATH MISRA: What 1
want to impress on the Government
is that there should at least be an
assurance in this House that no de-
feated candidate will be nominated.
We must be given an assurance. '

Tye DEPUTY CHAIRMAN: You are
speaking on the Constitution (Amend-
ment) Bill?

Sert LOKANATH MISRA: Yes.

Tue DEPUTY CHAIRMAN: Where
is the question of defeated candidates?

Surr LOKANATH MISRA: He must
give an assurance even at this stage.

I now come to the Centrally admi-
nistered area of Delhi. There nas, of
course, been a great clamour in Delhl
for a legislature even in the ruling
party itself and I would be one with
them in asking for a legislature, if
possible. But the Government is not
conceding that demand. Since the
Government is not conceding that de-
mand, I would give an alternative
solution. I do not know how far that
would be acceptable to the Govern-
ment but for the people to have the
satisfaction of being represented in
the Ministry, I would say that at least,
one of the members elected from
Delhi should be put in charge of the
Delhi area, whether as a Deputy Min-
ister or Minister of State—that is the
look-out of the Government—so that

the electorate would have the
right to determine at the next
election whether he has done

his job well or not. A gentleman who
remains in charge of this particular
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department or so many gentlemen in | he has detained many people.

the Ministry who remain in charge ot
the administration of Delhi scarcely
pay any heed to the administration.
There are malpractices going on which
I would like to place before the
House. I had asked a question on the
7th August and the hon. Minister in
the Ministry of Home Affairs gave
me a reply in the negative. The ques-
tion was whether it was a fact that
there were some records missing from
the office of the Collector of Delhi
and also whether there were any
illegal detentions of individuals under
the Land Revenue Act between 1951
and 1959 by the Collector of Delhi
which were brought to the notice of
the Chief Commissioner of Delhi or
the 20th February to which the hon.
Shri B. N. Datar said that no case
had come to the knowledge of the
Delhi Administration. I will not read
out the entire partion but only rele-
wvant extracts . .’

Serr A. D. MANI: Half of it.

Sari LOKANATH MISRA: Not half
but only the relevant portions.

The orders of the Chief Commissioner
‘were dated the 20th February, the same
date I hag referred to in my question.
The appellant was arrested and de-
taineq under the Punjab Land Reve-
nue Act for failure to repay two
amounts, namely, Rs. 2,558/4/- inclu-
sive of interest up to 26th August, 1951
and Rs. 1,700 odd inclusive of interest
up to 30th June. There has been an
Act cal'ed the Displaced Persons
(Compensation and Rehabilitation)
Act, 1954, and section 30 exempts cer-
tain persons from being arrested.

Section 30 says:

“No person shall be liable to
arrest Or imprisonment in pursuance
of any process issueq for the re-
covery of any sum due under this
Act which is recoverable as an
arrear of land revenue.”

“The Collector has detained him. The
Collector has detained many persons;

[ RAJYA SAEBHA]
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not one. This ig only one instance;
The

Commissioner has heard them and
delivered judgment and while I ask &
question on the floor of Parliament,
the hon. Minister replies that there
has been no such instance. That
only shows how deep their knowledge
about Delhi Administration is. Be-
cause they do not belong to this area,
because they do not represent this
area, they have always Dbeen
ignoring it. If they had re-
presented this area, they could never
afford to ignore it because next time,
when they go to the electorate they
viould be paid in their own coin.
That is why, Madam, I stress this
point that the Minister should parti-
cularly take note of this that there
should be somebody elected from and
representing Delhi who should be in

complete charge of the Delhi Ad-
ministration.

Thank you.

KuMARI SHANTA VASISHT
(Delhi): Madam Deputy Chairman,
I am very happy that the Union

territories are go ng to get represen-
tative governments and that they
will have the opportunity to manage
their own affairs. I would like to
state a few facts as far as Delhi
is concerned, In view of what the
Home Minister has said, 1 may point
out here why feelings came up in
Delhi recently. Once a statement was
made by the hon. Home Minis-
ter about Delhi that some change was
contemplated and later on a contra-
dictory statement came out that no
such change wag going to be made.
After that in two debates in this
House as far as I remember, the
Minister of State in the Ministry of
Home Affairs did not give any en-
couraging reply. Then the Corpora-
tion (Amendment) Bill and some
other issues concern'nmg more powers
to be given to them came up in the
last Session but the statement of
Shri Datar was very discouraging. He
said that there was going to be no
change as far as Delhi was concern-
ed. After the discouraging statements
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of Shri Datar this Bill came up from
which Delhi was excluded and we
-wondered what was going to happen to
Delhi and why there was no mention
about it. We were under the impres-
gion that nothng was going to be
done for Delhi and hence there was
a good deal of worry among the
people of Delhi, But, Madam, the
hon. Mnister is not listening,
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Sarr LAL BAHADUR: My eyes
may not be there but my ears are
there. She represents Delhi ang,
therefore, I am listening to every
word of what she is saying.

Kumarr SHANTA VASISHT:
Therefore, we became concerned and
worried that there was nothing in the
Bill because there was the state-
ment *saying that there was going
to be no change in status and also
the statement of Shri Datar which
said that there was going to be mo
change even in the Corporation Act.
Somehow, our stars, mine and Shri
Datar’s do not seem to agree in the
House though outside we find each
other very agreeable. All these gave
us a lot of apprehension and we
were worried as to what would
happen. Now I am very happy that
the hon. Home Minister is seriously
considering that there should be some
improvement in the Corporation Act
as it is and that some modification
would be there or there may be a

complete overhaul or a radical
change. We are glad about that
statement. The hon. Home Minis-

ter said that so far he has not had
time to get a clear picture, a con-
crete picture, as to what that form
should be. TUnless we have some
idea of what the form is to be, we
cannot say how workable that wouvld
be. Since we are interested in this
matter, the hon. Home Minister should
not look upon this as if it is our perso-
nal problem or the problem of the
M.Ps. of Delhi. It is the problem of
the people of Delhi ang it is our duty
to point out to the Home Ministry
and to the Government .of India as

641 RS—3.
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to what the public opinion is and
how the people are feeling, where the
{11 lies and convey to them and ac-
quaint them with the actual state
of affairs, It is a warning signal that
we can give and it is for them to
see what solution there can be and
how improvement can be effected.
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Madam, my submission is this that
Delhi is a very sick child and it is
for the Government of India who are
the guardians to see to it now that
this child does not die. If the state
of affairs is neglected as it is, then
I think the whole situation will con-
tioue to deteriorate with very dis-
astrous consequences which we all
wish very seriously and strongly to
avoid, because if the present state of
affairs is not prevented from de-
terioration, there will be very many
things going wrong here. And the
fear of the Home Ministry that the
capital should be well protected may
become definite because of the de-
teriorating conditions. So if the
Government of India does not take
care of this sick child now, things
will be bad and it is for us to give a
warning signal and give all the in-
formation and facts that we can place
before them. Things are such that
they warrant a very radical and very
extraordinary change and in that
change contemplated or to come about
I hope, that the representatives of
the people will be duly consulted,
that discussions will take place, so
that the final picture may emerge. Or
a Committee may be appointed of all
the people concerned in this, so that
some scheme can be worked out. It
is very important that there should
be one unified contro]l for the whole
of Delhi, There are so many in-
dependent statutory bodies like the
Water and Sewage Board, the Trans-
port Authority, the Electricity Board,
the Delhi Development Authority, the
Corporation, the Delhi Administra-
tion, the Public Relations Committee,
the Labour Advisory Board, etc. All
these different authorities and bodies
function independently, Sometimes
their functions overlap and sometimes
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they are contradictory. This has
created a tremendous amount of con-
fusion and wastage of time and energy,
Sometimes even to construct one fire
gtation or one electric power station
or a bus depot or a school
building or a dispensary, about
half a dozen Ministries of the
Central Government have to be
approached to get a piece of land
for the purpose and to get the neces-
sary sanction and then there 1s the
matter of works. All this involves
a tremendous amount of waste and
takes back the work very much in
terms of time and implementation.
This running round to half a dozen
Ministries by the Deihi Adminisira-
tion creates a lot of difficulty. So there
has to be one unified control which
has to be given executive authorily
and powers whereby they can work
properly. It possible there may be
one Minister or a Deputy Minister in
the Centire execlusively to look after
the affairs of Delhi. The hon. Min-
ister asked: ‘Why have iwo legisla-
tures, the Parliament and the other
body? But this Parliament hardly
gives any time to the affairs of Delhi.
They should allot three, four or five
days per session to look after only
the affairs of Delhi, so that all the
matters concerning Delhi can be
thrashed out. I was rather pained
to hear-—ag I have heard it said very
many times—that the state of affairs
in Delhi was very bad when the State
was there. Well, unfortunately my
owqn evaluation is very different and
I am sorry to say that many facts
are not known to a large number of
people which will show why- things
went wrong. There was a tremend-
ous amount of interference by the
officials of the Government of India,
by certain Ministers, by certain press
people, by certain  industrialists,
whereby the administretion was very
badly damaged and hindered. If you
don’'t oblige all these people who
wanted things to be done, they all
turned against you and they were
not interested that the State should
function. If the record of the Delhi
State Assembly and the Delhi State
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Government is compared with the
record of any other State, when.
they got their first Ministry in 1936
or later on or even after partition in
1947, I can say that our record would
be as good as theirs, if not better, I
would like them to examine this case
and satisfy themselves as to what
it was, with so much interference
from the Government of India and
their officials. One Land Reforms
Bill had to be sent back to the Delhi
State Assembly twice because the
land of a certain official of the Gov-
ernment of India was affected by the
ceiling. Though the prior sanction
of the Government was there to our
draft Land Refortns Bill and it was.
passed by the Assembly, after the
approval of the Government of India,
the President’s assent was held back.
They did not want the ceiling: So,
a second time the Bill was passed
removing the ceiling clause. Then,
it was given assent by the President
of India, after having gone through
the Legislature twice. And a third
time it came to Parliament two years
ago, here in this House, when we
passed the Land Reforms Bill, in-
cluding the ceiling in it. There has
also been a certain amount of inter-
ference by the press. They were not
happy because of various things which
could not be done for them, some-
times for certain individuals. Now,
the Government realise that the capi-
talist press is not happy about our
socialist pattern of society. There is
a very studied sort of approach to
our public sector by this capitalist
press angd there is a campaign against
various public projects, and so on.
Now, we realise what is the policy
and underlying philosophy behind the-
campaign in the series of articles
against this programme or that pro-
gramme, Now, the Government re-
cognise what was the mofive of this.
eriticism.  Unfortunately, when the
Assembly was there, the same forces
were playing and the same philoso-
phy was acting behind this. Then,
this criticism was very much frown-
ed upon by the Government and by
our hon. Ministers, because they
were thinking that things must be

5614,
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really as bad as they were depicted
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Now, they realise that the same
philosophy, the same motivation is
there. They are criticising and con-

demning the Government because the
capitalist press cannot see eye to eye
with the socialist policy of the Gov-
ernment of India and of the ruling

party. \

Tue DEPUTY CHAIRMAN: Please
wind up.

Kumart SHANTA VASISHT:
These things may be looked into and
a satisfactory solution found for
them.

=Y Qo dto WA (I 93T ¢
STEuTid waledr, ¥4 ¥ 9€S A
METNT  FEAr A #1399 F A7
gars T E e SRR mAw S AR
gE & aEds feedy 7t 39 fadaw
#wr ofdy & w9 ¥ g @ fram )
ST ATHAS FTAGH & | T3 F a1 FT
g & faecht & amfes . wa &t
AT & AWE g1 & ART HF
wrafa F<7 § @ 3% fad 97 53 e
FIA AT JAT TgAr wifgd ) 92
g W[ & RIANAAT F Gl F T
AT F HAFFAL TR AT F@r |
frg zaF ug o T § f5 afemres
F Sy #Y av afEay & faafagt o
AT AEA AT TATT AT GT G 8
feeelt a7 wwaT U UF favm @t ATer
S, UF afaHss 9T wg A
ToH @t fremn % fag S 9
drm 9 9, TuET feeelty @ wAar
gaIT AR FWL )

T, % 3% ¢ f faoely o s et
# aEdl g, 9% GRTTAT T4 § "I
TE-wAT S Y w2 W € fF 3 wifqerd
of@ds  FO | weg g, afg d
IAFET 4IET AT G¥F ¥ 1 fEedr
N Fwear & fag w9w  gowd § oK
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A gAY AE E, ARaR A R
wit fasrelr @1 dFc g1 IEw fag
F IAETT B, THE W P T Y
favra =2 far o @0 AT faaed
¢ fr feeeft wgfefaoar @ it
AT wfggr grow 9@ Ty A
AfFEl F T F AU 9 FAF A
FaegT 7 FCEIRET F F 7 i
o wg aw AvfF ghaumi
FT 957 §, 9 OF w@Fd 947 F ®7
¥ T R, IHF AT SATF g1 AT
faerfy #Y W F AT F R
FENT AT ¥ ¥, ITH SFC AT
#IE  =FEAT T FT WEAGIFAT §
afpa faeelt &1 faam aur 487 a4,
gafaq feeet ¥ @rea7 &7 g7 &Y
T, gz AT ¥ fad & JA A g
ghar § GF 2w §, cgr % § 8 gt
UF TET R T T [EA TATHT
¢ AR 38 gruy ofk Sar & a9 § -
AT 0 ¥ qAAY oy &, dV A wEA
Y &1 ArEsTET A9 & fF 99
# dFaT A € | 97 B wH
AE TIAHE T § F4 & afaed w|
TG TaHe WY g6t & R uFTeAs
| B HAGT g USAfaE WY
aifas aaqr 1 faawiF<or FTTRTE |
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a0 fqazq & fF mir aF O ¥
TfaT & 2, IAF gEE H @
FIE ITTY WA AT TG HAT GHY )
g F FEET &1 F7 fAai fear
T A 7 owen  fomdarsw
woET # fewfal ¥ 77@ 999
g ¥ ofigga fear o, m9 fee
98 74 warefaw &% § g fEor et
MY FEw agm fdoar
a9 oo faeeadt st & faemar o
gt g, suwt fqar e s g,
e f&T 3g MaT g1, a1 qifexdy g1 av
feaer 93T | OISR qUF
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[#Y wo &1 arsTaY)
T@A BT mAEFAT A4 g, a1 gy T
¥ g8 fyar T wifgy; =fe gq
faat 3T qu® @, IRy <0 A
faery &1 FTw Sfew gar S |
q9FqT F Y T @G F faw
grar &, F8 qudias s frem
€ 33 i a1 g @t g s
Tofad o ai CaT Iw g g S
wafgq & A 4T S99 @ F, I
gfaqrat &1 AR 37 faaartasd A
AT @A AR 8 o

# wE o g fw guw aifed
w1 qEE ¥ faama &1 fAoig =0 )
faor 1 afg ww 3 oy g wfw A
odr #€ yra g, fafeq ar wfafay,
qr g WA St ;1 SuET weAwTr
& aifed, wsafe & awwar g fe oo
FE g0 @ AF TEA | TF AR
s afeqr ga gra 7 a1 0, @
g #gr foa, feas arg gaa) aaifas
fgar s, ag g aTEifEE T
¥ grafrua we 2, fovrar s gw fFdy
feeh off  #71 gorw a=fa =&
w1 ) afeq afz w15 aa & v &v
fazara & foun s =rfgg | wR
qifesdr 1 gre W fzar sy q1 v fF
2T g7, FUIEIA, TG AR TAR A
qaT @ F1 HE Afae g1 faq
saT 1 glawr & fog g7 37 arget
T AT TGAT AR &, T AT AT IAT
g fav gg 7df § ofr @y ol &
fay gu & vw aar a1 gfaar ag
frerfi—srare & gfaan, @ &
gfawr, &7 & @@ ¥ @ FT
oy fagra & aEl A GgAmT I A
gfgar | @ 9 At ftw § Gy
g4 7 g2 g ma T qr AT 57
TFY § W 7 37 99 @ A A
WEAT & | AW qd & fFoaww
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I AgEA T 7AT W@ AT @R E |
Taq "1 T F1 AT 99 @S A AW
AW g 7 aragran w237 ¥ fag
dae g fr g mar a1 At ey w@ o
faary 1 daar e Afgd | R R
HHEIT HY FT I qSHE QT |

st do o WETEE ¢ faw Wi
¥ 7

St Qo Hro mwgdy: Xy faxm
g e sumt wre & fyerm
arfea |

Sart B. D. KOBARAGADE: Thank

you,

sy Qo @Yo Awady : Ahrw WX
T SY WO T A TN AW AT
gIEaT IAW e gnr ) ug fEw
qET | WIF gEAG g, 9IST AT 9
qa1 & wrw, fE=Te 49T g SwH—
afedi & @iy & waare 9% faara qar
B @ a—afFET e o affeafa &
JUFT AT HT F g 97 FI frary
FT BT F7 FqT AGT | W &
I U W AN A qUFAT ag9
gt St R gwE 49 & Faw
fafex @@t &1 fawrg gom W
fex g7 afeaat & faerar [
wfsw g wram 1 ow few o W,
wq fF fguras s3w #wewr gy @
qET AT, IEF AR A ;W H Aw
gag a1, AfHT o fgArae s areAf
§ a1g &<, #7 § qotg & qry (Fear
AT &3 ? 3 i e agl
w1 1 wRew fomaee sdaa
F A gl X fgeta & f— &

" frdy Uwafaw aw ¥ gwtud @ g,

fror sty g—ay faefar oY
fF feamas Ra 1 9w § faar T
ifgd AT s 1 gfee ¥ g 9w
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2YaT, SfET T FTO AT A, T
T gevafaw, o s fara
W FT I THG q9G A fAEmT T8
AT HIT AT AT Sq%T ({7 w0
HRTETT AT & | gafy g9 § 9e
= queE &) A #7 a| sQ
g, watfgmsa s Y faar T oF
q37 WIq a4, T4 ol e @ AT
FET G F1 L TG F FF |
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st TierNE it ¢ SRR faeT
& v g

st Qo dte atwadt: ¥ fEsd
2 fs ol 7 fageadi o= 5 a9
faemar arfgs, afes @ o ™
ara 1 D FW ¥ fag Jae 7@
2.3 & ag =g fF =7 Y ar—feedt
FY GI& FT—AT TEE Aq =«qIF
F g T FAEr T | AFRE F
T H T FA AT G F WIT F g
@ &, 78 3% T g WY HWAS
sfomzgr dar @R wfed ¥
a3 oue ® Agr wrar fw ow favmw &
ST g AT H ST faeT @ S,
37 faar owEn & o w6 mfis
¥ § 9 I | g WA S FgA §
f& & mifas w7 & 39 93, wfas €9
¥ gwegt owT Amed R smam
;T I IER fear i g 7,
qsq qATHT 1 Fgard A & fad
&R g 5 39 fiw fem & famar 3a
gt &1 fau gl § afafafaam 39
FY HTETEAT & afwd 9F T E fF vy
G917 2) fF uTET ueeT AR g
arfgads & AU 9T W18 ST
gewm  wAWE 7 fgr 9 i e
¥ F9 TN | Ig @ IR
W AT afed W g Ty &7 F
faem T quraT ¥ $9 "l & AR
FE &, A Sar 5 faam § v §—

[7 SEP. 1962}
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egafa &1 wfFre faar qar @, aw-
fferg dar A ar g ok et &
qT} 3t gear ffrea & fr fFad
I WA G ST, 39y avg ¥
gl fiag g e T I | WK
W afaww (sriy) fagaw § @@
T ALY g qoFAT, Al TEE wea §y
fraw a9, S w1 F9 gy, 9w §
g JEAT T H T | g9 §FEH
# #E gfawr w8 g gy fF w)-
AT wer FE agwa § T & 9 |
G qEe AT ATERG 54 a0
T SgH wE fagw gt fF a9 @
& o T o gAT A AT &
I ST AT §, ST I A8 T g%
gt =nfed | ST & sfafafady
agr W smar & wfa el g
qfed #iX ame # SeEsdW qer
WIS I FI F g A< 9w

gn =t

TF A # WY FgAr agm
wm fados & gy § ST aEee
fed 73 &, 3 fastos & A wy WA T &
g fad 7 € WYX W TR AAIAT FTF
% ford @ g oY qe-t off Qar 7 gad
o fadas & a0 wraar ¥ g & feely |
F1 faiy 2 @fra oreeT ScareEaT
Tt & WX wE fammw @ fF w9T
[ Fug 1 WA, ST AH, TH T FY
MT ¥ IoTE TS §, I qgAAr S
WEFT FH | gER |
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Sart T S PATTABIRAMAN
(Madras): Madam, the Government
of India deserve our warmest con-
gratulations on two counts now* For
Iiberating these areas which have
been under foreign domination for a
long time, and also, without any
time-lag, setting up popula: Assem-
blies where popular sentiments can
be expressed through the elected re-
, presentatives of the people Without
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[Shri T. S, Pattabiraman.]

any bitter struggle the French posses-
sions in India were liberated with the
goodwill of the French Government.
But Portugal could not see the writ-
ing on the wall, and we had to go
through a process which has been
approved by the people of the coun-
try in full
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Madam, the question of set-up had
ereated a little controversy, and but
for a few dissenting voices the forma-
tion of these States has been widely
welcomed. Some people, especially
with regard to Pondicherry, went on
to show that Madras was eager to
nave Pondicherry assimilated in its
territory and wanted to wipe out the
French Settlement without any trace
eof it. I can assure you, Madam, on
behalf of the people of Madras that
Madras is not very earger to have
Pondicherry and Karikal assimilated
in the State of Madras unless the
wish and desire come from the people
of those respective areas. Even when
the Bill was before the Madras Legis-
lature, no Member of the Madras
Legistature expressed any desire that
these territories should be comprised
in the State of Madras. On the other
hang the popular feelings in those
areas have been respected, and now
they will be having a separate State.
Similarly, even the Congress orga-
nisation has not been very eager to
Jave the Pondicherry Congress merg-
ed in the Tamilmad State Congress.
That itself is a clear indication that
there is no anxiety or rather over-
anxiety on the part of Madras to get
these areas merged in the State of
Madras. But the whole question has
been left and will be left to the
people of those respectiye areas, and
whenever they desire voluntarily to
become a part of Madras, perhaps
that might be taken into consideration
by the Madras Legislature.

Madam, Pondicherry, Goa and
other States have come into existence,
and they deserve our fullest consi-
deration with regard to their econo-
mic development. Pondicherry area

[ RAJYA SABHA]

Amendment, Bill,
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has been one of the most neglected
areas, and during the long years of
foreign rule no industry worth the
name has been built up, and the eco=
nomic condition of the people is very
bad. It is necessary that even at the
cost of reappraisal of the Plan the
great ports of Pondicherry and Goa
should be fully developed. Pondi-
cherry had started a large export
trade prior to the securing of inde-
pendence, but now Pondicherry gives
u desolate appearance. One com-
plaint of the people of Pondicherry
ig that it has lost its commercial im-
portance due to the abolition of many
things, and they want the revival
of wwmamerte and mdesiry  thvagh
the port of Pondicherry. Even with
regard to Goa, I am told that Goa
is one of the finest natural harbours
in the country and that it can be
fully utilised for developmental pur-~
poses. I would like the Government
of India t0 examine, irrespective of
past commitments, whether any re-
appraisal of the Plan is necessary and
to try to improve these ports and give
prominence to them as they have be-
come part of the Indian Unijon. That
wil] be able to give the people an
assurance that the ports, the com-
merce and industry and economic
development of those areas will be
well protected after coming into the
Indian Union,

5622

When the question of parliamentary
legislation is going to come up for
the formation of Legislative Assem-
blies, Ministries and other set-up, I
am sure there will be one criticism
that should be looked into by the
Government and properly attended
to when the legisglation is framed.
There is a general feeling that these
small units cannot have a top-heavy
administration which will eat away
most of the incomes that will be ac-
cruing to  those States. So, it is
necessary that the legislation should
provide for small Assemblies and
even smaller Cabinets, so that they
shall not eat away the resources of
the area for which they are primarily
intended. If too large a Cabinet is
set up, the whole money will not be
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available for developmental expen- It is necessary for me to say some-

diture but will, on the other hand,
go towards the expenditure of the
administration only. So, when this
legislation is brought forward, I
am sure that this point will
be taken into consideration. The
people of Pondicherry and the peo-
ple of Goa will be very happy to be
one with us, and I am sure that this
development of having a popular
set-up in those areas will be fully
appreciated by all and will be wel-
come,

SRt MAHESH SARAN  (Bihar):
‘Madam, I am very happy that this
‘Bill after all has been introduced.
It was long overdue and the people,
especially of Tripura, Manipur and
Himachal Pradesh, were clamouring
for it for a very leng time. I have
‘been associated for very many years
‘with Tripura anq Manipur and I can
say about the feelings of the people
there. In 1952, when the Advisory
Council was appointed, the people felt
that the powers were not enough and
they clamoured for more powers.
And when in 1957 the Territorial
Council came into being, they felt very
sad. They felt that instead of going
forward, they were going backward,
and they were clamouring all the
time for more powers and for grea-
ter opportunities of serving their
country. They had been clamouring
for it and when our Home Minister
went there, he saw the feelings of the
people. But in his own winning way,
he always tried to soothe the people
by promising nothing very definite
but saying that something would
come, When the Territorial Council
was again elected, the people got
disappointed, they thought that no-
thing was coming. And it is a red
letter day today that in spite of the
fact that they had no hopes of a
Tegislative Assembly and a Council
of Ministers, they are now having
them. So, the Home Minister gave a
surprise to the people, because they
never expected that this big change
would come soon.

thing about the nominated and elee-
ted members of the Assemblies. In
places like Manipur and Tripura,
it is necessary that there should be
some nominations because there are
many classes of people who cannot
win in straight elections and come
to the Assemblies. There are the hill
tribes, there are the Scheduled Cas-
tes and in Tripura, there are a large
number of refugees and they also
require representation. Therefore,
I think it is very essentia] that in
addition to elections, there should be
nominations to the Assemblies. Of
course, an absoluiely nominated
Assembly would have been a bad
thing, but now that we have the
provision of there being partly no-
minated and partly elected members
of the Assembly, I think that things
will go on better,

[Tee Vice-CeaAmrMAN (SRt M. P.
BHARAGAVA) in the Chair.]

So far as Pondicherry, Goa and
others are concerned, I feel that we
have no right to force them to att-
ach themselves to any State. It is
their right. Let them breathe free
air. Let them decide for themselves,
carry on things for a little while
and when they feel that they want to
join with any neighbouring State,
they can do so. But we here in
Parliament should not force their
hands. It would be most improper,
and not the right thing to do. So far
as Delhi is concerned, we have already
heard speeches about it and we know
that things are not going on very
smoothly there, and a lot of change
is necessary. Of course, an Assembly
may not be there, but I feel that the
people should have a voice in the
management of Delhi itself and
unless that right is given to them and
unless the officials’ rights are cur-
tailed, things cannot go on very well.
So, I am happy and I congratulate
the Home Minister for bringing
forward this Bill
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Surr B. K. P. SINHA (Bihar): Sir,
we belive in a political philosophy
which lays down that there should
be a government of the people, for
the people, by the people. We also
believe that this political philosopny
can find expression, or it has found
expression, in a system of elected
legislatures and a Council of
Ministers responsible to the elected
representatives of the people. I am
glad that the Union territories which
so far had been denied democratic
representation or democratic Assemb-
lies are now going to have them. It
is now contemplated that a Bill
will be brught forward here after
the amendment of the Constitution
and these territories will have
elected legislatures. However, I must
sound a note of warning, for 1 agree
with the hon. Member from Uttar
Pradesh, the distinguished represen-
tative of the Jan Sangh, that the ulti-
mate and final solution, the only
proper solution, of the problems of
these territories would be their
amalgamation with the bordering or
neighbouring States. When the legis-
latures are established, when a demo-
cratic Council of Ministers is establish-
ed a sort of vested interest grows, a
vested interest which demands or
desires the continuation of these
territories as separate units and
which would oppose the amalgama-
tion of these territories with the
neighbouring or bordering States
ultimately. Therefore, this experi-
ment has to be watched carefully
for vested interests are dangerous
but democratic vested interests are
more dangerous since they are more
powerful because somehow or other
they manage to get people behind
them.  Therefore, while  estab-
Iishing these democratic legislatures,
it should be the concern of the
Government of India to watch the

experiment carefully and they should
take care that in any future legisla-
tion, they should keep the controlling
reins in their hands, so that the
witimate amalgamation or the final
solution is not thwarted.
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What should be the character of
these democratic institutions, it is too
early to say and, therefore, comment
has to be withheld.

Sir, I have said that the ultimate
solution would be amalgamation with.
the bordering States or the States
in  which these territories are
enclaves. If we look to the map of
Himachal Pradesh, we will find that
Himachal Pradesh is split into twe
parts—Chamba and the other three
or four districts. Chamba is a sort
of enclave, it is not contiguous to the
other areas of Himacha] Pradesh. It
is a sort of enclave between Jammu
and Kashmir on the one side and Pun-
jab on the other. Therefore, the
retention of this territory as a distinet
unit is, in my opinion, unnatural.
Same is the case with Goa, Diu and
Daman. They are separated from
each other by long distances.
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Smrt SHIVA NAND RAMAUL
(Himachal Pradesh): What about
Simla?

Surr B. K. P. SINHA: Then,
Pondicherry, Karikal, Mahe and
Yanam, these four territories are
separated by long distances. While
Pondicherry and Karikal are in
Madras, Mahe 1is in Kerala and
Yanam is in Andhra Pradesh. There-
fore, it would be unreasonable or
improper to retain these territories as
distinet units for long. But the ques-
tion is: Should there be amalgamation
here and now? I think there the
proposals in the Bill are right. They
are very reasonable. In the case of
Pondicherry, 1 do not know what are
the terms of the treaty. But when
Pondicherry was transterred to India
de facto, an assurance was given by
the leaders of Government that every
effort would be made to retain the
special charactoristics of the people
of Pondicherry and that the least dis-
turbance would be done to the special
features of Pondicherry.

In view of thig assurance it is too
early at this stage to urge for their
amalgamation with Madras or any
other neighbouring territory. More-
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over, the laws, the systems of

administration, the systems of justice,
and the land laws of these territories
are different from the laws of
«he neighbouring territories. There-
fore, while for the present they
should be retained as separate and
distinct entities, an effort should be
made to see that these systems are so
transformed that in course of time—
and that course of time should not
be the very distant future; it should
be the near future—they approximate
to our own laws, to our own systems
of administration and to our own
systems of justice, so that these
territories are amalgamated with
the territories round about. But
that is a solution which, as I have
said, must await some period.

Take the case of Goa. Now my
friend says, “Here and now amalga-
mate it with the neighbouring
territories.” Diu is a small
tiny dot on the coast  of
Gujarat. Daman is an enclave on the
borders of Gujarat and Maharashtra.
Goa borders on Mysore and Maha-
rashtra. We know what feelings
small talukas have aroused in this
country. We know what sentiments
are attached to them, and now, when
we propose to amalgamate either
Goa or Daman at this stage, we have
to consider as to with which State
these territories are to be amalga-

mated. There will be pulls {rom
Mysore on the one side and
Maharashtra on the other. There

will be pulls from Gujarat on the one
side and from Maharashtra on the
other, and these may create compli-
cations, which may better be avoided
for the present, because we are
concerned with more important tasks
for the present.

Take the case of Himachal Pradesh.
1 have already said that the ultimate
solution is amalgamation, but then
I know the feelings and sentiments of
the people of Himachal Pradesh. At
Jeast at this stage they would not like
to be amalgamated, and there is rea-
son behind it. It was a Princely area,
an area secluded from the rest of India

[7 SEP. 1962]
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by mountaing and forests. Therefore,
it is in a less advanced stage than the
neighbouring Punjab. The people of
Punjab are more advanced, they are
cleverer, and naturally the simple
people of Himachal Pradesh have a
complex of fear. They have appre-
hensions that if they are amalgamated
with Punjab, their interests will suffer,
and these apprehensions, in my
opinion, are justified. Therefore,
though the ultimate solution, as I have
already said is amalgamation, that
solution has to await a more favour-
able opportunity,
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Lastly, Sir, 1 come to the case of
Delhi. Delhi is a special case. 1
agree there is some force in what the
hon. Member of the Jana Sangh from
U.P.—Mr. Vajpayee—said, that in no
country in the worlg the capital city
forms a distinct and separate State. In
every country of the world—take Aus-
tralia, Canada, U.S.A.—the capital city
is always directly governed by the
Federal or Union or Central Govern-
ment. That is one reason which may
be urged in favour of denying a demo-
cratic Assembly to Delhi.
here you have a Corporation with
wide powers. The division of func-
tions between the deliberative wing
and the executive wing of the Corpo-
ration may not be very satisfactory,
but taken ag a whole, the Corporation
enjoys larger powers than any other
Corporation in thig country, They
very much {fall short of the powers
that an Ass>mbly does possess, but
them it has wider powers than
any other Corporation normally pos-
sesses. And then, if an Assembly is
established, naturally the Corporation’s
powers have to be curbed, or the Cor-
poration has to be abolished. So these
are the only two arguments which can
be advanced in favour of denying a
democratic Assembly to Delhi. But
then let us not forget ihat Delhi has
had for five years a demoerratic Assem-
bly, and that Assembly and that Admi-
nistration were doing well though my
hon. friend opposite has different
views about the achievements of the

day, of that Assembly and that Gov-
ernment.

Moreover,
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Surr A, B. VAJPAYEE: Even the
Home Minister . . .
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Surr B. K. P. SINHA: They had a
Legislature for five years and, there-
fore, the sentiment of the people of
Delhi is that they should not be
denied an Assembly while the people
in other Union territories have an
Assembly, ang in politics, 1in political
evolution, reason somelimes is a faulty
.guide; a surer guide is sentiment; a
surer guide is history. Therefore, I
feel that the question should be con-
sidered deeply and coolly whether
Delhi should have a Legislature or not,
because while reason ig against it,
sentiment and history are in favour
of it. I feel that this Bill is weighed in
golden balance. It is an axcellent Bill,
Nobody can possibly take exceptlion
to this measure at this stage of politi-
cal development of our country. 1
heartily support it.

Surr T. M. DASGUPTA (Tripura):
Mr. Vice-Chairman, I support the
Constitution (Fourteenth) Amend-
ment Bill which has been
passed by the Lok Sabha, The Bill
is giving shape to the wishes and
the aspirations of the peoples of the
Union territories. The peoples of the
Union territories, especially those of
Tripura, Manipur and Himachal Pra-
desh, which were previously Part C
States under the Constitution had a
long-standing desire for full-fledged
democratic rights, and with this end
in view these peoples have always ex-
pressed their views in that respect,
but we found that, when the States
Reorganisation Commission came into
existence for the reorganisation
of States, for various reasons
they recommended the  merger
of Tripura and Manipur with the
neighbouring States, but thanks to
the then Home Minister Pandit Pant.
who appreciated the feelings and the
wishes of the people of Manipur and
Tripura, had rightly kept Tripura
and Manipur separate, as Union Ter-
ritories, and gave Territorial Coun-
cils to those areas along with the
other Union territories.

{ RAJYA SABHA].

Amendment) Bill,
1962

Surmr B. D. KHOBARAGADE: Are
these Territories economically viable?

5630

Surr T. M. DASGUPTA: That is
a separate question. There are many
States in India which are not in the
full sense economically viable, but still
they are allowed to fulfil their de-
mocratic aspirations and hopes.

Sarr A. B. VAJPAYEE: Here is
the new State of Nagaland,

Sarr T M. DASGUPTA: Yes, there
is the case of Nagaland also.

Sarr B. D, KHOBARAGADE: But
it has come into existence only re-
cently.

Surr T. M. DASGUPTA: Though
these Territorial Councils were given
to the people, they had bifurcated the
departments of the Government in
such a way that it was found that
the development departments were
not working in the true spirit of the
aspirations of the people. So a re-
view of the whole situation came be-
fore the Home Ministry, and in pur-
suance of the statement of the Home
Minister the hon. the Law Minister
toured the different places of the
Union territories and after that he
made some recommendations and as
a result of his recommendations this
Bill has come into being. 1 welcome
this Bill, and the people of all these
Union territories will fully appreciate
and realize the significance of this Bill,
and they also will welcome it, and
on the floor of this House the hon.
Home Minister has given the assurance
that the next, Bill is coming soon and
that it will be coming in the next
Session,

2 PM.

Sir, the objection raised to the
scope of nomination has no meaning
because most of the Union territories
are inhabited by a major portion of
tribal people and usually in democracy
some sections of the weaker commu-
nity should deserve special conside-
ration. For the safeguard of their
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rights and interests it is desirable
that there must be scope for nomina-
tion. Therefore, the scope for nomi-
nations, I think, is in conformity with
safeguarding the rigths of the weaker
sections of the community which are
living in these territories.

I would, in this connection, mention
‘one thing. In the next session of the
Council will be coming a Bill for
making provision for new elections in
these territories. Instead of making
a provision for new elections there,
I think it would be better if the
present representatives who have been
-elected under the Territorial Council
rules are allowed to continue in the
next session which will be coming in
due course because that will simplify
‘many of the complications.

Sir, much sentiment has been ex-
pressed in regard to the Union Terri-
tory of Delhi., When tae Union terri-
tories got their Territorial Councils,
practically at the same time Delhi got
the Delhi Municipal Corporation. And
at that time it was told that this Cor-
poration was a much progressive one
and it would be able to sdtisfy the
wishes of the people. But, unfortu-
nately, it could not satisfy the wishes
of the people. Now, on the fAcor of
this House, the hon. Home Minister
has expressed that some drastic
-change will be made in this respect
also. While hearing the hon. Minis-
ter a suggestion came to mv mind
-which I would like to express here.

Sir, it may be considered whether
one or more Ministers could be asso-
ciated with the Union Home Ministry
whose special responsibility would be
the Delhi administration. As a con-
vention they may be taken in from
amongst the Members of Parliament
from the Delhi area. The Dethi Muni-
cipal Corporation Act may also be
amended by virtue of which one of
the Ministers may be allowed to pre-
side over the meetings of the Cor-
poration, If he becomes the Presi-
dent or the Chairman of the Corpora-
tion. he will be able to find out the
~wishes and the reactions of the Cor-
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poration. Thus it will be possible for
him to apprise the Government of
the whole situation and do justice to
the aspirations of the people. 1 do
not like to go into details of the
thing, but I think this system will
help and will also be in conformity
with the wishes of the people. The
Chairman may not have the right to
vote except in the case of 5 tie but
he should be able to take part in the
deliberations and also give the view-
points of the Government, if and
when necessary. I think the thon.
Minister may consider this point
while changing the Delhi Municipal
Corporation Act.

st gtz vl STETET AaY-
T, ¥ T Fifeeegem (wdry wife-
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T3 W Afoeac r & ot @ g, ar
T} 78 S gAY UEY TF F9E AT
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frad gu & s o e s
q wifger F& zaF UF 97
qgIsY w2 am faqr o | § @ G
FT EET FIATE A ST G IF F39 &
fe feamaa R #r domw 7 faan
fear @, SRy a9 ¥ g = fragw
F0 9z 5 wR sawr R
W ¥ gE I g AR T AN g
IFHT AT g1, AT SAFY T AL AT
R Tl & g =nfeT fF s agrd
TATH 3a A7 (T g7 8, S 3ad
frare wF FEnmE ofar amr e
q@d | W FTOHT F AT ar e
TEH q3RY Wg g wmuwr gfae
Fy ot faont wafsar fad@, 7 IR
SI4Tg QAT ZRT, FIF FIART & TeAFT
17 0T F FHe o2 fgme =_w #
it e 993 a1z qore & 2fedr
& fe 3ud 7R femra wam A 2feeqy
g At cefafrza &1 g%faa ik a¥
Fa F fod o 39 FEag 77
Ffod oz frema sedr § 6 g7 @q
TATEY Y fAat FT 0% FEMEA ofar
FAMT & WX Ay T TR TATE F—
ITHER §—37%1 fgaras sew | faar
faar str2 1w, s T afr el
FTA™ F 9 A (AT FT AT 7, IqT
fordt & 7z fraea & fF g gfra
e gy § feamr =mEar @
I uqw gfaaT 2fedr F e ¥ A
TET AT g1 A1fed, et fa g
gAr =fEd AR ITH ITART A TIAH
g1 fr s\ frer # aw w=E ]
¥ TR FO AR AT ATy T
g faday & =91 gFT | S 9% 9]
qIFAT 937 TEN W I IF AT /AT
F@1 5 gfagw feds fi—aw a«®
AT EY AT AL G-I & g §
fgar fem o, a8 &0 waA ¥
gaifes v aff § A 4§
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9= gl ¥ wg F faq v
s gadT FLar § AR arelr o,
afeq ft sifs &1 & grfaw aurf v g
ff It o a@ ¥ TE FAR A
sgar fFar fF afms efkeaa & W
SHRATAF gra1 feqr &d wR SAH!
wYT faar Wrg 6 3 g2 A9d s@a &
THHI HT A a7 I AT Jodqar &t
qTeFT F
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[Tur DEPUTY CHAIRMAN 1n the Chair.)

Sur1 B. D. KHOBARAGADE:
Madam  Deputy Chairman, even
though I welcome this Bill as it tends
to give some democratic powers 1o
the citizens of those Territories to
manage their own affairs as they
desire, still I have doubts 1n
my mind whether we will be
successful 1n  giving them real
democracy as they desire. Many
Members have expressed their views
m this House and they stated that the
democratic powers should be extended
to the citizens who are living 1n
these Territories also. It is known to
all that these Territories are Cen-
trally-administered  Territories. It
means that the Central Government is
responsible for the administration of
these Termtories. So if we are creat-
ing the Legislatures and Ministries
in those Territories, even then, it will
be mainly the responsibility of the
Union Government to administer those
Territories Therefore, the Mims-
tries in those Territories, will be
ultimately responsible to the Union
Government as the Union Government
will be responsible to Parliament here
and the Union Government will be

liable to answer for whatever
happens 1n these Territories So, if
the Ministries in those  Territones

are responsible to the Union Govern-
ment and not to the Legislatures
there, how the Legislatures there will
be able to enjoy their full democratic
rights or powers, I fail to understand.

By passing this legislation, we are
creating these Territories which
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are Just Ilike the old Part
o} States. There 1s only a

little difference. The part C States
were called States. These are called
only Union Territories. The Part C
States were constituent units of the
Indian Union and these Centrally-
administered Areas are not constitu-

ent units of the Indian Union. But
there 1s some smmilarity al The
Part C States were also Cenrtrally-
administered. These are also Cen-
trally-administered. The ©Part C
States also had Legislatures and
Ministries and we are also, by this
Bill, providing for Ministries and

Legislatures in these Territories. So
there 15 little difference between the
Part C States and the Union Terri-
tories. If the hon. Minister had taken
the trouble to go through the pages
of the States Reorganisation Commis-
sion Report and pondered over the in-
valuable suggestions made by the
Commuission, then I doubt whether he
would have ignored the suggestions
made T would only quote one or two
paragraphs from the report They have
stated that the experience of the Part
C States administration is not en-
couraging. They have said that those
units are not economically viable, they
have not got sufficient financial re-
sources and therefore there cannot be
any development in these Territories.
The administration also 15 not as effi-
cient ag 1t should be, it is slack and
therefore ultimately the people suffer.
Therefore the Commission had recom-
mended that ultimately these Part C
States should be merged with the
adjoining States But this invaluable
suggestion has been 1gnored by the
Government, I do not know why.
Madam, even now many hon. Mem-
bers have suggested that these terri-
tories should be merged with the
adjoining States I do not understand
why territories like Pondicherry, Kari-
kal or Mahe, should not be merged
with the adjoining States, We are

not told of any compelling reasons
why they should keep these territories

as Centrally administered territories.
Some reference was made to some
sort of an understanding or treaty
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with the French Government that

these territories would be Centrally

administered, that they would not be
merged with any adjomning States. I
do not know whether there 13 any
ireaty with the French Government
or any understanding, because the
hon., Minister has not clarified the
position I do not think there is any
such understanding. Otherwise, how
could the French Government agree
to the merger of Chandernagore with
West Bengal? Chandernagore also was
French territory, but immed.ately
after 1t was transferred by the
same French Government to  India,
1t was merged with West Bengal
If the French Government dd
not object to the merger of
Chandernagore with West Bengal,
how can the same  Government ob-
ject to the merger of these territories
with the adjoining States? That I
fa1l to understand

Madam, there is the problem of Goa
also Goa 1s mostly a Marathi-speak-
ing area There the majority of the
people speak the Marathy language
But wunnecessarily a controversy 1s
being raised about this matter and
Mysore 1s also trying to claim that
territory as part of Mysore State In
this House, only a few days back, when
a question was raised about schools
there, 1t was mentioned that not one
single Kannada school exists today 1
Goa On the contrary, there are about
400 schools which are imparting edu-
cation i Marathi medium in Goa.

Sur1 LALJI PENDSE  (Maharash-
tra): Voluntary schools,

Surr B. D KHOBARAGADE: Volun-
tary schools, says my hon friend
here In Goa these schools are run by
voluntary organisations Therefore,
there 1s no doubt that the peopl- of
this territory speak the Marath: lan-
guage and not the Kannada langu~ge

Another controversy 1s being raised
and that 1s about the Konkim lan-
guage. But it has been emphasised for
many years by many learned and eru-
dite scholars that Konkini 1s only a
dialect of Marathi. Therefore, 1t is
beyond all doubt that the majority of
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the people 1n Goa speak the Marathi

language and it 1s but a natural coro-
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llary that this territory should be
merged  with the State of
Maharashtra,

Madam, these territories should not
be independent. Neither should they
remamn as Centrally administered.
There are g number of problems to be
~olved. There are economic problems
to be solved. In Goa, for mstance,
there are a variety oi minerals avail-
able and the mineral wea.th of Goa has
10 be exploited. Thele is aiso a water-
tal] which can be used for having a
hydic-electric project and electric
energy can be supphed to Goa ana
Goa can be converted into another n-
dustrial area. Thnereiore, for the de-
velopment of these territories 1t 18
essential that these territories should
be merged with the adjoining States.
So far as Goa is concerned, 1t should
be merged with Maharashtra and as
for the other teiritories, Pondicherry
may be merged with Madras or Tamul
Nad and Mahe with Kerala,

SHrr A. D MANI: With the consent
of the pecple

Sarr B D KHOBARAGADE. Of
course, with the consent of the people.
Many people from  Goa  have
sent telegrams to the Prime Minister
that the schools 1n Goa should not be
joined to the Deth1 Board of Secon-
dary Education and that they should
be affihated to the Secondary Educa-
tion Board of Poona. Even then, 1n
spite of the wishes of the people of
Goa, the Government did not take
action 1n that direction but on the basis
of some committee’s report, they are
affiliating all the schools in Goa with
the Delh: Board of Secondary Educa-
tion, which is about a thousand miles
away from Goa,

Tue DEPUTY CHAIRMAN: Please
wind up in another two minutes.

SHRY B. D KHOBARAGADE:
Madam, I have spoken only for temw
minutes.

Tue DEPUTY CHAIRMAN: But
there is not much time and there are
many more speakers.
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Serr B. D. KHOBARAGADE: 1
will try to wind up after touching on
bne more point. There is another
reason why I oppose the creation of
small territories. I have already
pointed out in the beginning that we
are now creating some sort of Part C
States again. Only a few days back
we created the tiniest State of our
country, namely the State of Nagaland.
By creating such small States and such
small Centrally administered terri-
tories, with legislatures and ministries,
we are creating in the country
political imbalance. On the one hand
we have these small and tiny States
like Kerala and Nagaland, and on the
other, we have got the huge, mons-
trous, monolithic States 1like Uttar
Pradesh and Madhya Pradesh. There-
fore, there is some sort of apprehen-
sion in the minds of the people from
the other States that Indian politics
is being domunated by these two States,
namely, the State of Uttar Pradesh and
the State of Madhya Pradesh. There
is some sort of apprehension also in
the minds of the people of the South
that there ig this political domination.
Therefore, I would suggest, if you are
going to create such small tiny States
and if you want to keep political
balance in this country, then you
should divide Uttar Pradesh and
‘Madhya Pradesh into smaller States.
Only then can you have political
‘balance,
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Surt M. GOVINDA REDDY (My-
sore): Why not Maharashtra?

Serr B. D. KHOBARAGADE: If
.you divide Uttar Pradesh and Madhya
Pradesh, I will not oppose the bifur-
«cation of Maharashtra. First divide
Uttar Pradesh and Madhya Pradesh
and then speak of other States.

Surr A. B, VAJPAYEE: No, no more
«division.

Sarr B. D. KHOBARAGADE: If you
-want to create such tiny and small
States, divide such large monolithic
States as U.P. and Madhyg Pradesh
‘before such tiny States are created.

{ RAJYA SABHA ]
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Next I have to refer to this ques-
tion of nomination and then I finish
my speech. There is this provision for
making nominations in this Bill. I
remember that in the other House the
hon. Minister explained that this pro-
vision is essential, and he wanted to
prove it on the analogy of the Lok
Sabha and Rajya Sabha having nomi-
nated Members. He said there are
nominated Members in the Lok Sabha
and in the Rajya Sabha, and therefore
here also you can have it. But there
is a vast difference, because the Lok
Sabha consists of 500 members and in
the Rajya Sabha we have 250 members,
By nominating some 10 or 12 mem-
bers, because of their invaluable so-
cial work or because of their erudi-
tion or scholarship and so on, to the
House, the position is not changed
much. But the Legislature in these
territories will consist only of 40 or 50
memberg and if you nominate one or
two members, it will affect the posi-
tion. A minority may even be con-
verted into a majority. We have got
that experience in Nagpur, where the
opposition people got a majority in
the direct elections and the
Congress was routed. But then
with two or three representa-
tives from the Railways, University
and the Improvement Trust and
the whole minority of the Cong-
ress was converted into a majo-
rity. This is what one or two or three
members can do. But why have no-
minated members? If you want to
give a chance to those people who
cannot face the hazards of an election
then instead of having nominations,
have selection by the elected members
by thelsystemiofithe single transferable
vote so that good and qualified people
may be sent to these Legislatures also.
They should not be sent by nomina-
tion. I have got other doubts
also about nomination. I doubt
if we give the Government power
to nominate members to these
Legislatures, whether that power
will be used carefully and with
discretion. We have got our past ex-
perience to substantiate my argument.
We nominated Dr. Colaco as the mem-
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ber from Goa. He was supposed to
be the man who always supporied and
was always in favour of autonomy for
Goa with the sovereignty of Portugal
over 1t. Even then the Government
have nominated him as the represen-
tative from Goa. (Interruption.) But
t1l] the last moment when Goa was
liberated, he had his views. And
there was such an amount of huge pro-
tests and demonstrations. Also there
was a fast by one Mr. Fernandez that
he should not be allowed to sit in the
Lok Sabha and that his membership
should be cancelled, and the Prime
Minister had to give an assurance
that it was only a temporary measure
and that elections would take place
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soon the people would be given
the right to send their own Tk.
presentatives. Therefore, in view of

our past experience I say, this power
of nomination should not be given

to the Government. Thank you
Surr  SUDHIR GHOSH  (West
Bengal): Madam Deputy Chairman,

this discussion op the Bil]l to amend
the Constitution is a very happy oc-
casion; because this brings back to
Mother India one of our lost children,
Pondicherry. We also rejoice in the
fact that the people and the Govern-
ment of France had the wisdom and
jmagination, like our British friends,
to hand back this territory to us in
a peaceful manner; and we did not
have to resort to force as we were
compelled to do in the case of Goa,
Daman and Diu which were occupied
by reactionary and unimaginative
Portugal. It seems to me, Madam,
right and proper that we, who live in
the rest of India, should do every-
thing in our power to make these new
members of the family especially wel-
come in our midst and, if necessary,
we should even go out of our way to
make them feel welcome. i

It so happens, Madam, that
very recently I had an occasion
to spend a great deal of time
in the Pondicherry area and I
had an opportunity to study some of
the problems of that area. I also saw
some of the development activities
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which the Government of Indiz had
already initiated even before the de
jure transfer of these territories. One
of the welcome development measures
which are in the process of execution
by the Ministry of Transport of the
Government of India is the develop-
ment of the Port of Pondicherry.
Because of shallow waters, the shipe
there have to cast anchor at a dis-
tance from the seafront and the
arrangement there was to carry the
goods exported from that port by
country boats from the seafront to
the ships. In order to obviate this
difficulty, Government have already
built a pier which is ahout one and
a half miles in length and this is be-
ing fitted with cranes and other equip-
ment for quick loading and unload-
ing of cargo ships and a new railway
line has been brought right up to the
top of the pier from the Pondicherry
railway station and extensive godown
facilities have been built up. These
new facilities will make it possible for
us to use the port of Pondicherry for
purposes of exporting iron ore and
other kinds of ore to Japan and other
parts of the world. At the moment,
we are exporting only very limit-
ed quantities of wunfinished cotton
textiles and that sort of mate-
rial from the port of Pondicherry to
other areas of the world.
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Another very pleasant development
that has taken place there is the new
seafront. The Government have
already built a very wide concrete
pavement in the seafront, The
city faces the sea and there
is about two miles of this sea-
front which was in a very neglected
condition ang this newly built wide
concrete road with broad pavements
has become a very great blessing to
the people of this very congested little
town,

The other very welcome deve-
lopment activity that has already been
started is the Medical College. The
Principal and other teachers of the
Medical College very proudly showed
me some of the good work that they
were doing in their temporary pre-
mises. The Medical College is affiliat-
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ed to the Madras University and they
have already produced their first batch
of graduates this year and judging by
the results of the examination, this
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teaching hospital seems to be do-
ing exiremely well there. The new
buildings for the College ang the

teachers and the students are nearing
completion and when they move into
the new premises, they will be very
wel]l off indeed.

Now, alongside these items of
very pleasant development activity,
you see a number of unpleasant things
in this little avea of Pondicherty, and
these are an unusually high percen-
tage of people infected with leprosy
ang the widespread prevalence of
Filaria and the millions of mosquitoes
which carry the filarial parasites from
person to person. The number of
mosquitoes is so large that if you
sit down in the evening to have a
talk with a few friends in an open
verandah, it is very difficult to talk
without inhailing live mosquitoes
through your nose or through your
mouth. These mosquitoes are parti-
cularly dangerous because of the wide
spread existence of Filaria. There is
a very convenient breeding ground for
these mosquitoes. In this little town,
there is a wide open drainage chan-
nel; for some curious reason the
French used to call it as the Grande
Canal, I do not know why. This dirty
nullah divides the town into two parts
which they used to call, in the French
days, the White Town and the Black
Town. Angd the most unpleasant thing
of all ig that this little town, 2 miles
by 2 miles, literally stinks, And the
solution to these problems is, of
course, the building up of an under-
ground drainage ang sewage disposal
system. I was happy to learn that
the Government of India have al-
ready sanctioned a sum of fifty lakhs
of rupees for this engineering job but
the progress seems to be very slow
because the administration there does
not seem to have any adequate en-
gineering organisation ang they have
to depend on the Central Public
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Works Department in Delhi for pre-
paring these engineering details and
for the Madras Public Works De-
partment for the execution of such a
project. It may be a good idea for
the Government of India fo make
some local arrangements there for
this kind of engineering activity. This
project needs a very great deal of
vigorous pushing and I very much
hope that the hon. Minister will make
a note of ik

The rural area of Pondicherry is
limited in size but it contains nearly
three lakhs of people. People in the
southern areas of India seem to be
noticeably poorer tnan ftne people of
Northern India; and it seems that it
would be a very good idea if we can
cover that little rural district with
a Community Development project at
a very early date and perhaps also
organise small industries in this rich
area. As regards larger industries,
there is already a new and modern
sugar mill in operation.

Surt P. RAMAMURTI: Are we dis-
cussing the Constitution Amendment
Bill or the problems of Pondicherry?

Tug DEPUTY CHAIRMAN: Please
wind up, Mr. Ghosh.

Surr SUDHIR GHOSH: We are talk-
ing about Pondicherry and it seems
there is no particular irrelevance in
saying something about the problems
there. Anyhow, one more word,
Madam, and I conclude my remarks
ont Pondicherry.

Madam, the very mention of the
name Pondicherry reminds us of a
great Indian who spent forty years
of his life, from 1910 +to 1950,
in meditation and contemplation
in his ashram there, And today’s
discussion, I think, would be incom-
plete if we did not make a brief re-
ference to this great son of this
country. On the political plane, the
services of Aurobindo Ghosh in the
freedom movement of India are com-
parable to those of his comrade and
colleague, Bal Gangadhar Tilak, like
whom he too was an intellectual
giant, But Shri Aurobindo did for
India and for the world
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Tre DEPUTY CHAIRMAN Please
wwid up Speak on the Bill You
have two minutes more

Sarr SUDHIR GHOSH: As far as
the Bill 1s conceirned, all there 1s
to say 18 that we are 1
favour of the Bill; but I thought,
" when we were passing this Bill, 1t
was proper and apppropriate on such
an occasion to remember a great man
who was associated with that place and
he was a very distinguished son of
this country Madam, if you do not
think that it 15 relevant to make re-
ference to him while we are discuss-
ing the Bill, perhaps 1 had better
stop
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What I was trying to say 1s that this
great son of India left behind him,
for his country and for this world,
something which 1s more than intel-
lectual, which 15 more than political,
He left behind him for mankind a
message, a message of hope And we
do seem to need g message of hope
and a faith in the midst of all the mess
that man 1s making of himself in the
world today He said that twen-
tieth-century man is not the last{ word
m nature’s evolution, the great force,
whom we call Nature, 15 busy evolv-
ing a better and better man possess-
ing more and more DOWer over
disease, decay and death. Man who
calls himself Communst and non-
Communist, man who calls
black or white, eastern or western,
advanced or backward, and divides
himself 1nto many other divisions;
man who makes nuclear bombs and
threatens to drop them on himself—
and with all his other manifestations
+ of lunacy—man is, i spite of it all,
inexorably moving towards the essen-
t1al oneness of mankind This was the
message, Madam, of a man who
achieved a consciousness and a power
that was more than intellectual or
mental; 1t was something supramental
And I think, Madam, 1t 1s good that
when we are saying “welcome back”
to Pondicherry we should} remember
this great son of India and his
message For a nation does not live
by bread alone
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Tee DEPUTY CHAIRMAN. The
hon Prime Minister

Surt BHUPESH GUPTA: Madam
Deputy Chairman, I should have
thought that the Prime Minister
would speak at the end because many
other points have not been made.
Naturally we would like to hear the
Prime Minister but if he wants te
speak now, well, we are agreeable to
1t

5648

Tae DEPUTY CHAIRMAN. Any-
way, you thought so but the Prime
Minister 1s speaking now

Tee PRIME MINISTER anp MINIS-
TER or EXTERNAL AFFAIRS (SHrx
JawanarLaL NEsru). I am grateful
to you for giving me this opportumty
to intervene in thig discussion [ am
not the last speaker The hon Mem-
ber opposite will no doubt have his
chance I am grateful to you because
this 15 the only time I have I am
rather pressed for time today as I
am going away this evening,

This little Constitutioy (Amend-
ment) Bill, small as 1t 1s, hag a cer-
tamn historic significance because 1t

puts an end to all colonial regimes
constitutionally 1in India Of course,
Pondicherry ang the other French

establishments have been factually
within India but now after six years
of waiting they will become part of
the Union of India; so also Goa

Now, there are two matters espe-
cially that I should like tfo speak
about There are two amendments
that have been proposed, one 1s about
Pondicherry and the other French
establishments, whether they should
remayy as a separate entily or be
merged into the adjoining State, and
the other 15 about Delh: As for the
first, hon Members have been re-
minded, I suppose many times, of
the undertaking and the assur-
ance we gave to the French
Government at that time, not
only to the French Government but
to the people of Pondicherry I my-
self have given 1t at public meetings,
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at private assemblies in Pondicherry
and diplomatically and otherwise to
the French Government. One may
say that such an assurance is not
legally binding but it is more than
legally binding; it is morally binding.
Ang apart from that, for my part I
think it is desirable for Pondicherry
10 be a separate entity. But it is not
for me to determine that. As we have
saig in our assurance to the French
Government, it is for the people of
that area to decide i future what
they would like to do, whether they
would like to merge in the adjoining
States or remain as a separate entity.
The question rests not with us. That is
perfectly clear. We cannot go behind
that undertaking and I feel that the
hon. Member who moved this amend-
ment has done so regardless of the
wishes of the majority of the people
of Pondicherry.
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SuHrT P. RAMAMURTI: We said we
were prepared for the referendum,

SHR1 JAWAHARLAL NEHRU: 1
am expressing my own analysis of
the situation. I have no doubt about
it and I have been in touch with
Pondicherry all these years. I have
been there repeatedly and the one
thing we have always stressed is that
they should remain a separate entity.
Whether they do so in future or not
remains to be seen. As I said, I think
it is a desirable thing. Some hon.
Members may not attach importance
to it but I think it is desirable for
Pondicherry which has been for seve-
ral hundreds of years a part of the
French empire and, therefore, has im-
bibed a great deal of French culture,
you may say, language ete. It is a
beautiful language. It is a good thing
that we should have g centre for
French language in India. That does
not mean any disrespect to the lan-
guage of the great majority of the
people there. It is Tamil; of course
that will have its full place but it
is desirable to have a centre for
French language and culture there.
So speaking for myself 1 think it is a
desirable thing apart from our under-
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takings. There are some smaller en-
claves like Yanam and Mahe It i§
not very logical to keep them under
the same Administration as Pondi-
cherry and Karikal and I think there
1s something in that argument. At the
present moment, I would beg of the
House to consider that we had better
give effect to our assurance and agree-
ment as a whole and keep them with
Pondicherry and Karikal rather than
separate them although administra-
tively it might have been a little
easier to deal with them in their res-
pective States.

Now, coming to Delhi, I feel rather
strongly in regard to Delhi because
with all respect to the hon. Member
who has moved the amendment, I have
Delhi in my blood. I am a Delhi man
w0 some extent. The hon. Member
knows Delhi as the capital and the
seat of this Government. But I attach
a great deal of importance to Delhi.
Deilhi evokes images in me of 5,000
years and more, of a succession of
kings, governments, empires falling
and rising, great things happening,
mixed cultures evolving and all that.
Good and bad comes up to my mind.
I rather doubt if the same images are
evoked in the hon. Member’s mind.
Pelhi as the capital is important
enough and for anyone to imagine
that we wish to differentiate against
Delhi is completely wrong, because we
aftach so great an importance to
Delhi, to the improvement of Delhi,
to the old historical background of
Delhi, that we hesitate to do anything
at the present moment which would
prevent us from going in, what we
might consider to be, the right direc-
tion. My point is, to include Delhi in
this Bill casually just like any gther
place, Manipur, Tripura, Pondicherry
or Goa, is not paying regard to the
special questiong that are tied up with
Delhi. I said in the other House the
other day that , I am not satisfied with
the present arrangements for Delhi.
I know to some extent from personal
experience and g great deal from what
I have been told that it has develop-
ed into a very complicated and com-
plex system of Government here with
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the result that responsibility hardly
attaches to anybody. There iz the
Central Government of course with its
numerous Ministries separately deal-
ing w.th Delhi, Works Ministry, Health
Ministry, Education Ministry and so
on. There is the Chief Commissioner
of Delhi; there is the Corporation of
Delhi, ‘There are numerous foreign
embassies in Delhi and I could go on
enumerating. There is tne Master
Plan Committee for Delhi. There is
the Delhi Electric Supply Undertaking
and other specialised agencies which
in their own sphere are practically
free to act as thev choose of course
subject to some control. But they are
autonomous really, The other day we
had some trouble in Delhi about the
power supply question which caused
a good deal of distress to many peo-
ple. Well, it is not for me now to
say who is responsible for that but
primarily obviously the Electric Sup-
ply Department which was dealing
with it. The Electric Supply Depart-
ment is partly controlled by the Cor-
poration. Many members of the Cor-
poration say that under the existing
circumstances they have no power at
all, no real power. The Chief Com-
missioner exercises it. I am not criti-
cising anybody but as we have grown
up it has become a place where it is
very difficult to fix responsibility.
The Central Government is there but
the Central Government obviously
cannot come into the picture at every
stage. The Chief Commissioner is
there and he is, if I may say so, one
of our best administrators and we
specially chose him and we have kept
him there although he is due for pro-
motion elsewhere, We have kept him
there because we feel he is probably
the best man we could find and he is
popular but again his powers are
limited. It is extraordinary that
everybody’s powers are limited by
somebody else and the result is un-
fortunate. Neither the Corporation
can function with the satisfaction that
it is doing things that it wants to do,
nor the Chief Commissioner, nor the
many other special undertakings, nor
the Master Plan Committee. I have
had some experience in this matter,
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because for some years past 1 have
been interested in the slums of Delhi
and I have repeatedly called people
together representing various organi-
sations and consulted them. In theory
everybody was agreeable, but in prac-
tice not much was done. Something
has been done, I admit, and done not
Oonly by the Government and its appa-~
Tatus, but also by private organisa-
tions. I admit that. But still the pro-
8vess has been slow and every itime
We have come up against this lack of
I'esponsibility and everybody having
the power to obstruct somebody else
dping spmething, Sp, it is a very com-
Dlicated thing. Then, there are the
foreign Embassies which have to be
treated specially. It is difficult to put
them just as Himachal Pradesh or
Tripura or some other Térritory. You
have to devise some method, and it
has to be devised, I admit, which will
simplify this administration, give it as
Much of popular backing as possible
and so that work can go on in Delhi
adequately. That is, I think, the main
Teason and an adegquate reason why
Delhi cannot be included in this Bill,
Whatever the views of hon. Members
May be about Delhi. I have indicated
Tather negatively what my views are,
that is, it cannot be treated in the
Same kind of way as various other
Union territories, but that it should be
treated rather specially, That as
great 5 popular backing as possible
should be given to any apparatus in
Delhi is obvious tp me. That is the
Mmain point I would like to raise.
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About Pondicherry, Mahe and
Yanam, in the present Bill no change
can be made, At least I would not
Wish any change to be made, because
to some extent it would be going
apainst the undertaking we gave. That
is enough for me. It is not good for
2 country like India or for any coun-
try, especially for us to go back on
everything that we have said repeat-
edly.

Of one thing I have to remind this
House. Many of us have been very
Impatient about the delay in the
change in Pondicherry, that is, the
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delay 1 the de jure transfer, after
the de facto transfer had taken place.
It was rather a frustrating experience,
but the change has come about now
and even though 1t has taken some
years it has come about and i1t has
come about in friendship and peace,
peacefully and in a friendly way with
France It was worth while waiting a
few years to get that done in a
irniendly way with a great country.
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And finally about Delhi I would
submit that Delh: cannot, whatever the
views may be of any hon, Member,
be mncluded in this Bill, to be tacked
on as ‘a place’. If 1s not a place. It
1s ‘the place’ of India and has to be
considered with 1ts history stretching
back, with all kinds of backgrounds
that past history has left us. It is
true that Delhi has changed consider-
ably since independence and that huge
mugrations have taken place and dis-
placed persons have come. They are
welcome here and Delh is their home.
But the fact remas that in spite of
all that, Delhi still remains Delhi of
old. Five thousand years of history
attaches to 1t and we cannot be casual
about 1. We have to think hard, con-
sult the people of Delhi and others
connected with Dellu as to what to
do. 1t is a difficult matter and I can-
not qute frankly suggest anything.
I have no clear :dea m my own head,
except that all these matters should
be considered separately and we
should not do 1t in a hurry and
casually put 1t 1n thus Bill. Thank you

Surt BHUPESH GUPTA: 1 would
like to know from the Prime Minister
why he has only told us negatively
what 1s 1 his mind that something is
wrong with the Delhi Administration.
From his speech here and from his
earlier speech 1n the other place, we
did not get any indication of the
lines along wihuch his mind 1s work-
mg. Do we take 1t that when the
matter is under conmsideration, he has
also 1 mind the proposal for creat-
ing an Assembly and a responsible
Government for Delhi?
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Surr JAWAHARLAL NEHRU: May

1 say that 1f we had it clearly in our

mind, we would have put 1t in the

Bill? That 1s what I have just said.
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Serr NIREN GHOSH (West
Bengal): May I ask the Prime Mims-
ter this? He says that French culture
should be preserved. If Pondicherry
15 merged in Tamil Nad, why cannot
there be a clause 1n the BuUl safe-
guarding French culture? It i1s quite
possible. This 1s one pomnt. Another
pomnt 1s as regards Delhi. London ia
the seat of Government in the UK,
but responsible government has not
been denied to it and lustory is asso-
ciated there too. How do you make a
special pomnt of cifference? That 18
what I want to know

Suri JAWAHARLAL NEHRU: 1
regret I cannot reply. I have failed
to understand what he said.

Suri NIREN GHOSH. 1 said that
the Prime Minister said that French
culture should be preserved m Pondi-
cherry. If Pondicherry 1s merged 1a
Tamul Nad, why cannot there be a
clause i the Bul, especially safe-
guarding French culture there? It is
quite possible to do that. This 13 one
point

Seri JAWAHARLAL NEHRU: I
will repeat what I said, because I
think that the great majority of people
in Pondicherry do not want that. I do
not want to force it Certamnly it is
no good contradicting me, because 1
can coniradict hon Members opposite.
I cannot go about on this issue taking
a plebiscite or referendum, because the
other fact 1s there. I have given an
assurance top the French Government
and I am going to stick to 1t. I think
1t will be unfawr for us and not be-
fithhng our honour not to do that.

Surr P, RAMAMURTIL: With regard
to the undertaking to the French
Government, unless they desire it, we
do not want a change. I agree. But
how 1z the Government going to find
out their desire? Do you want eam
agitation or something hke that?
Obviously not. There must be some



5655 The Constitution
[ (Fourteenth

method by which the desire of
people should be ascertained.

the

SHrr JAWAHARLAL NEHRU:
There are many ways of finding out
the desire of fhe people. Anyhow, at
this moment, the first step of bringing
them into the Union of India, that
cannot be done. Afterwards we can
consider that question separately.

Surr BHUPESH GUPTA: Madam
Deputy Chairman, now comrade
Ramamurti has explained our position
with regard te Pondicherry and what
the Prime Minister has told us is this.
He, unfortunately for us, did not hear
what comrade Ramamurti had said.
Now, all that he tells us is that he
gave an undertaking or understanding
to the French Government that Pon-
dicherry would retain its entity, cul-
tural or otherwise. 1 do not know
exactly in what words this under-
standing was given. Secondly, it does
not bind us in a way that we cannot
make certain other arrangements pro-
vided the people want it and that can
be ascertained. Nor do I think the
French Government would understand
it in the wrong light. Suppose we
make a change here and say that
Pondicherry becomes a part of Tamil
Nad or the other parts go to the res-
pective adjoining States and so on, I
do not think the French people or the
French Government will misunder-
stand our position with regard to this
matter, because what, I think, at that
time wag uppermost in the minds of
many people who were discussing it,
was that certain cultural traditions
and so on which had been built up
should be maintained. 1t ig possible
to create sufficient safeguards to main-
tain them. Anyhow, as far as the
French are concerned, although tha
agreement was signed in 1954 we had
to wait and the Prime Minister did
not misunderstand the French Gov-
ernment very much. And I think the
French people will also understand
our position if, after having waited for
so long we have got the de jure trans-
fer and now we propose to have a
different type of arrangement from
what was contemplated at the time
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the discussions were going on for the
agreement to be signed. I do mnot
think it is a right thing for
the Prime Minister of the
country to place an oral un-
derstanding above certain other things
as if it were a tréaty or agreement.
I can understand it because I would
not like the Prime Minister of the
country to be let down; but if I say
that consistent with his dignity and
honour as the Prime Minister of the
country it is possible to make the
arrangement along the lines I have
suggested, why should we not go in
for that? This is what I cannot
understand. Anyhow we are net
very much convinced by the line of
reasoning the Prime Minister has given
in this matter. I think it would be
drawing too heavily on his own per-
sonal popularity over thig wmatter
which is of a political nature and
which has got constitutional implica-
tions. It is not always good to pit
the personality against certain broad
eonstitutional and political processes.
The personality cult is nowhere good,
and, therefore, here in this thing also
any kind of personality cult should be
avoided. (Interruption) As you know,
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Madam, we Communists, are over-

coming personality cult."
(Interruption)

, Madam Deputy Chairman, let me

proceed. Before I start saying a few
things about Delhi let me greet the
people of Himachal Pradesh, Tripura
and Manipur for the victories they
have won in their gstruggle for a
demecratic set-up and responsible
government. The credit goes to them.
When I say that the credit goes to
them, I do not mean it in g narrow
partisan sense because the people
belonging to  all Parties stood for
having a democratic set-up and res-
ponsible government. So, the credit
goes to them, But for their struggle
and unity probably this Bill would not
have been possible today. Therefore,
we must remember those people who
fought valiantly and unitedly in this
matter. It has been demonstrated
once again that onee the people are
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united, what appears to be a settled
fact could be easily unsettled. That
is why, even though at one time in
this House and in the other House it
was made out that the arrangements
with regard to the Centrally adminis-
tered areas were final, things have
changed now. As far as our Party is
concerned, we feel particularly happy
because consistently in this Heuse and
in the other House we have been pres-
sing for a democratic set-up for them
as we are doing now with regard to
Delhi. As vou know, our Party in
Tripura fought the elections with this
slogan as the main slogan, that is, for
responsible government. and we secu-
red 51 per cent of the votes and also
the blessings and sympathies of even
those who did not vote for us. 1t is
not a question of party at all. We are
glad that it has come. Personally I
took part in the agitation in both
Manipur and Tripura.

5657

Therefore, Madam, the matter hav-
ing gone so far. the Government is
stopping on the question of Delhi. It
is no use telling us the history and so
on. Delhi is our great capital. Delhi
has been the centre of Indian history
and Indian culture. Empires have
risen and fallen here. We know that,
but the impact of it has been felt by
all Indians, and therefore we are all
concerned in the historical past
of Delhi. But what we are more con#
cerned with is about the future of this
great city of ours,

Now, Madam Deputy Chairman, we
cannot understand the argument of the
Government in this matter. Frankly
speaking, we are at g loss as to how
intelligent people in the Government
could produce so invalid arguments as
they have been doing in this matter.
Let us recall that Delhi had a Legisla-
tive Assembly. It is not something
they are asking for for the first time.
They had it and they had about 48
M.L.As. when it was g Part C State.
With the reorganisation of the States
this Assembly was taken away from
them. Then they got a Municipal Cor-
poration and they have got 86 mem-
bers. Now if you take into account
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the population growth, it is at present
27 lakhs. But on the basis of 25,000
per constituency a Legslative Assem-
bly for Delhi, to puf 1t on the same
footing as when it was g Part C State,
would have about 52 to 55 members,
M.L.As. Delhi is entitled to have a
Legislature of that size according to
the old arrangement that was there,
because the population hag increased
and the voters have increased. So the
Assembly was taken away and we
gave them the Municipality and the
Corporation with certain powers or
absence of power. What happened
then? That ig very important to re-
view today. The law and order
situation continued to deteriorate, and
the Central Government had been
systematically failing in ensuring law
and order in Delhi, The situation is
much worse than what it was even
when it wag a Part C State. There-
fore, the Central Government admin-
istration has not made much good
here. Girls are kidnapped from scoot-
ers, from airport, from houses. Mur-
ders take place at the rate of two or
three in Delhi per day, almost 5 re-
cord in the world perhaps; but cer-
tainly I do not know whether Chicago
beats Delhi or Delhi beats Chicago in
this matter. Bomb explosions take
place. A bomb exploded at a meeting
which was addressed by the Prime
Minister, and the Delhi police could.
not do anything. Smuggling is going
on.

Kumarr SHANTA VASISHT: On a
point of order, Madam. It is all irre-
levant, because it was never under the
Assembly; it was not either under the
Corporation., Law and order has al-
ways been under the Government of
India.
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Sarr BHUPESH GUPTA: That is
why I say that the situation has wors-
ened. Y know that you will be a litile
touchy.

Surr AKBAR ALI KHAN: It was
never with the Corporation.
Sprr BHUPESH GUPTA: I know

that. Let me develop my point. Mr.
Akbar Ali Khan is very happy as if
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he has discovered something new. I
say that the general conditton has
gone down Nobody 1s responsible for
anything today Even when the As-
sembly wags there, law and order was
there, but the pomnt 1s that the matter
was being discussed in the Assembly.
There were legislators, there weie
constituencies, and things functioned
m a different way. Now smuggling 1s
going on It distillation 1s going
on Nothing happens, no arrest takes
place, and complete incompetence and
failure have been displayed by the
loca]l administration, the Delh; police
admimistration, and so on You might
say that 1t was so before also But the
point here 1s that it was suggested
that this arrangement would lead to
an mmprovement It has not led to an
mprovement On the contrary there
ig deterioration 1n the situation Rack-
eteering 1s going on here Permuts and
licences are being dealt with m a
racketeering manner, as everybody
knows It seems that under the new
dispensation that i1s in force now,
sentor officers of the Government of
India and the land racketeeis have
something of a kind of co-operative
and are tampermng with town planning
and so on, 1n order to make profits and
gamns out of that I can give you
many many examples, but the time 1s
short Many scandals come to light
1n the Corporation but they have not
any power to deal with them  Then
again_ as far as the police 1s concern-
ed, things are gomng out of Delh,
smuggled out of Delh;, which should
not go out of Delhi Wheat is bemng
exported out of Delh: with the conni-
vance of the police No step 1s taken
One can reclite many things There-
fore, the situation has not improved
I can well understand the Prime Min-
ister expressing dissatisfaction It 1s
much worse than his words would con-
vey Why 1g 1t so? It 1s said by the
Government now, and it 1s Govern-
ment’s first argument, that the Cor-
poration is there and so there need be
no Assembly These are contradictory
things We do not accept this posi-
tion, because 1t 1s possible to have
both 12 for example, the Corporation
Bill were passed when the Assembly
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was there, the Bill would have beem
different Certain powers would have
been differently settled in this matter
Anyhow, the Corporation has not got
cerialp functions of the State Almost
none of the important functiong the
Corporation has got Police and law
and urder, it has not got, ndustrial
disputes 1t has not got, rehabilitation
1s outside the scope of the Corporation
Acqusition of land for slum clearance
and social housing are not within the
province of the Corporation Food and
ctvil supplies are not within the scope
of the Corporation Therefore, 1t is not
right to say that the Corporation hag
got these essential powers Powers
affecting the life of the people are out-
side the scope of the Corporation and
they are divided between a large
number of Mmistries and Departments
here, with the result that there 1s
always a confusion
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Now, 1t 1s said that Delhi must have
a special statug because 1t 1s the Capi-
tal of India I can understand 1t, but
according to the Government, special
status means that Delhi must always
have a bureaucratic administration and
unbridled bureaucracy al that patro-
nised by the Ministry of Home Affairs
That 15 how 1t 1s done Is that the
special status that we want for Delh1?
It 1s a great city and a great city with
the saga of past history Thig state of
affairg 1s neither domng credit to our
past traditions nor bemg fair to the

future The special status, according
to them, 1s bureaucratic administra-
fion

It 15 said now that something was
wrong with the whole administration
When the Assembly was there, they
were not happy with the Assembly or
with the function of it But an ana-
lysig of it has not been made  Now,
with regard to that, there was masuse
of authority and power. The authorty
did not properly function when 1t was
a Part ‘C’ State But the main point
that 1s to be remembered today 1s that
the Assembly which was 1n existence
then wag without any authority and
power It was shorn of all authority
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and power. It did not enjoy the powers
and the authority which the Assem-
blies of the constituent States of India
erjoyed. It wag bereft of all power
and authority. Naturally, it became an
impotent force, a degrading force, in
some way. The Chief Commissioner’s
budget was a non-voted budget; the
police budget was a non-voted budget.
And there were a whole number of
bodieg which had been shorn of sta-
tutory powers. Various autonomous
bodies were there and only one Bill
was passed, the Delhi Shops and Es-
tablishments Act. They could not
function. Let us be clear about it.
What existed from 1948 to 1956 in
Delhi wag not a full-fledged Legisla~
tive Assembly with the necessary
powers that they have in the States
today. The failure lay there. You
cannot have the facade of an institu-
tion and expect it to function in a
proper way. Therefore, things went
wrong. That ig the crux of the prob-
lem. The lesson from this thing
should be to create a properly-cons-
tituted legislative organ with the
necessary powerg that make it really
effective, that really rouse the public
and political conscience of the people
and enable them to handle, within the
limitations of the Constitution the
affairg of their State or their area,
That was not done. Delhi hag been,
most unfortunately, neglected in this
matter. It is the Capital of India. But
we have not given to the people of
PDelhi what they desire. Undoubtedly
we want Delhi to enjoy a specia] sta-
tus. But that status should be ex-
pressed in a better administration of
Delhi, in a more democratic set-up,
with the people more and more shap-
ing their affairs and conducting their
affairs. That ghould be the approach
in this matter. Now, we should not
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try to make out that things went
wrong and therefore nothing should
be given. That is not fair,

As far as the expenditure ig con-

cerned, another argument is given, It
is better to spend money on a demo-
cratic set-up rather than spend money
on a bureaucratic imposition from the
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Central Government. Thig is what I
say. I would any day spend more
money on the Legislature of Delhi and
on a Council of Ministers in Delhi res-
ponsible to the Assembly than I would
spend money on a Chief Commissioner
dictated to by the Home Ministry, not
responsible tg the people and only
functioning at the behest of the Home
Ministry. This i what 1 say,
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Tee DEPUTY CHAIRMAN: There
are more speakers.

Sur1 M. GOVINDA REDDY: You
are most irresponsible, I say.

Surt BHUPESH' GUPTA: Am I
most irresponsible? Your interruption
shows that you are no better either,

I say, therefore, that this is not the
right approach. These arguments do
not stand at all. The hon. Members
opposite do not like the home-truths
to be spoken in this House. That is
my trouble. I tell you that up to
March, 1962 when the discussions
were going on, the High Command,
as it is called here, gave an under-
taking to everybody concerned that
Delhi would be having a democratic
set-up and a responsible government.
Then some trouble arose over the
Rajya Sabha election; when the candi-
date of the High Commmand was not
acceptable and when some other can-
didate was returned, the High Com-
mand got angry with the Delhi Pra-
desh Congress Committee and decid-
ed to abandon this idea. I say, don't
handle the affairs of Delhi from the
point of view of the domestic affairs
of the Congress Party.

Tue DEPUTY CHAIRMAN: Are
you winding up? Please do.

Surr BHUPESH GUPTA: This is
how I wind up. It would be a tra-
gedy if Delhi’s problems are tackled
in this manner. Secondly, it should
not be treated as if it is an issue bet-
ween the Delhi Pradesh Congress
Committee and the Congress High
Command. If something is wrong
with the Delhi Pradesh Congress
Committee, it is the task of the High
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Command to use the party constitu-
tion and set ‘matters right, not pena-
lise the people of Delhi for that, not
punish them by denying something
to which they are entitled. There-
fore, Delhi has got a very strong case
and 1 think the sooner we accede to
the demand of the people of Delhi-
the demand for a Legislative Assem-
bly and a responsible Ministry—the
better for the whole of India and cer-
tainly for this Capital because stren-
gthening Delhi’s public life means
strengthening the institutions of de-
mocracy, strengthening the process of
democracy, and that we cannot possi-
bly do unless we do away with the
present bureaucratic administration
and substitute it by a full-fledged de-
mocratic organisation, namely, an As-
sembly and a responsible Govern-
ment.
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THE DEPUTY CHAIRMAN: Mr.
Mohan Lal Saksena, 1 hope you will
be brief,

Surr  MOHAN LAIL SAKSENA
(Nominated): Madam, I do not want
to enter into any controversy about
. Delhi, But having been called upon
to speak after Mr. Bhupesh Gupta, I
think I owe it to the House to say a
few words about the abservations
that he has made. He has made cer-
tain assumptions, and then, without
giving us the authority for them, he
goes on waxing eloquent about the
need for a democratic set up for Delhi
and says that it is due to some trou-
ble between the Delhi Pradesh Con-
gress Committee and the High Com-
mand that the whole scheme was
changed. 1 would like to know his
authority for saying that. For aught
I know, if there were a referendum
the people of Delhj would not vote for
the set-up which they had before the
States’ Reorganisation. So, :t hag to
be considered as to what else can be
done. The present Bill only provides
for reverting to the type which
the other Union territories had be-
fore the States reorganisation came
into force. The hon. Member him-
self says that that scheme was not
proper, that it was not given suffi-

[7 SEP. 1962]

Amendment) Bill,
1962

cient thought to and that even the
Assembly did not enjoy sufficient
powers. If it is so, then it is all the
more reason that sufficient time and
attention shoulq be given to the pro-
blem of Delhi as to what form of
Government Delhi should have, so
that keeping in mind the problems—
the Prime Minister has already refer-
red to it—we might be able to have
a better administration, which may
also satisfy the aspirations of the
people.
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In this connection, I would like to
repeat the suggestion that I had made
at the time when the States Reorga-
nisation Bill was under consideration
and I had suggested that in the Cabi-
net, there should be a separate Minis-
ter for Delhi Affairs. I think that if
that suggestion had been  accepted,
there would not have been so much
trouble, with so many Ministries
dealing with the different problems
of Delhi and without any co-ordina-
tion. That would have obviated a
number of difficulties and I do stil
hope that the Government and the
Home Minister would consider the
suggestion. Six years have passed
since we had the States Reorgani-
sation Act passed, and many of
those who were strong advocates of

linguistic  States have also since
changed their minds., Instead of
bringing peace to the countiry and

greater integration, it has given "a
fillip to fissiparous tendencies, and 1
think it is time that, instead of con-
sidering bit by bit, we consider the
whole question in the light of our
past experience. Even at that stage
I had suggested that it was difficult
to resist the demand for having lin-
guistic States, but incidentally I saw
a way out to have greater coordination
between the linguistic States and
effective control over them. I had sug.
gested that the whole country should
be divided into five or six zones with
one commopn Governor for each zone,
a common High Court, a common
Public Service Commission and a
common reserve police force. Still
more, I had suggested that instead of
having zonal advisory councils, which
were accepted at the instance of the
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Prime Minister, we should have active
Zonal Councils and, to begin with,
the Central Government should
delegate some of its powers to them,
in the matter of regional planning,
irrigation  projects, flood  control,
etc, and that the members, re-
presenting the States in those Zones
in Parliament, the Lok Sabha and the
Rajya Sabha, should constitute the
regional councils, That was my sug-
gestion and I am referring to it
today. Therefore I would like the
Government to remember, that
i view of our past experience
and when we have accepted Nagaland
as a State—a state with a population
of only 33 lakhs—for reasons with
which I entirely agree, 1t will not be
easy for us to resist such demands
from other territories, like the hill
areas, as has been pointed out by the
Members of the Assam Legislative
Assembly They have also suggested
that there should be one common
Governor for the eastern zone with
all these States in 1t, and also a com-
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mon High Court, and 1 submit
that is a move 1n the rght
direction. Also the other day
the Chief Mmister of Punjab

pleaded for the merger of Rajasthan,
Punjab, Kashmir, etc. But then the
Chief Mmister of Rajasthan 1s not
agreeable to this, and I know it will
not be possible, but I think 1t will
not be difficult to persuade these
States to have a Zonal Councill 1n
common, for example, for Pumnjab,
Kashmir, Rajasthan and Himachal
Pradesh, g common Governor, a com-
mon High Court, a common Public
Service Commission and a common
reserve police force Similarly they
may have an eastern zone, a central
zone, a western zone and a southern
zone, Now there is the demand from
the DMK I know there is no
strength behind 1t but still, 1if we have
a southern zone with a common Gover-
nor and all that, then that will lead
to greater integration of the country,
and that will also reduce the expen-
diture that is involved otherwise. I
have only repeated my suggestion
I thought I must avail myself of

[ RAJYA SABHA ]

Amendment) Bull,
1962
this opportunity to refer to thig sug-

gestion so that the Government may
think over it,
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Thank you,
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Tue DEPUTY CHAIRMAN: Mr.
Pillai. Five Minutes, please,

Sarr J. S. PILLAI (Madras):
Madam Deputy Chairman, originally
Pondicherry was called ‘Puducherry’.
The French were not able to pro-
nounce the word ‘Puducherry’. So
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they changed it into ‘Pondicherry’.
‘Puducherry’ is, as you know, a Tamil
word, meaning a ‘new  settlement’.
‘Pudu’ means ‘new’ and ‘Cherry’
means °‘settlement’. The Adidravidas,
who formed the bulk of the French
Army, were the original settlers of
that place. So it came to be known
as ‘Cherry’. We are glad it ijs going
to be a part of our Republic,
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Madam, I suggest that we change
the name of ‘Pondicherry’ to ‘Pudu-
cherry’. By changing the name we
would not be making any innovation.
We have already changed the angli-
cised name of Bezwada to Vijaya-
wada, Benaras to Varanasi. So also
‘Pondicherry’ has 1no meaning,
‘Puducherry’ has g meaning. With
the exception of a few educated peo-
ple, the rest of the people there even
now call that place “Puducherry’ and
not ‘Pondicherry’. Even now in the
railway station on the board you will
find ‘Pondicherry’ in English and
‘Puducherry’ in Tamil. On the buses
also you wil]l find ‘Puducherry’. Time
has come, though not today but in the
near future, that the name must be
changed,

Madam, during the French regime
the people living there were very
happy because everything was cheap
there. Will you believe me, if I
tell you that for two annas in those
days we could purchase a yard of silk
cloth?

An Hon. MEMBER: In which
year?
Surr J. S. PILLAI: In 1935. For

Rs. 2 in those days we could get a
silk saree. For Rs, 2/8/- I bought there
a piece of ‘Mull’ measuring 20 yards.
As for alcoholic drinks, they would
cost two pence a peg.

Tane DEPUTY CHAIRMAN: Did
you find out why it was so cheap?

Suarr J. S, PILLAI: Because they
had a free port. That is the answer.
Now prices have gone up very high
and I hope the Government will
notice it and do something to remedy
it.

[ RAJYA SABHA)

Amendment) Bill,
1062

Madam, when the place was under
the French Government, there was
no unemployment. The young men
of that place, especially Harijans, re-
cruited themselves in the French
Army, and after serving in France or
in Algeria or in Saigon or in Mada-
gascar they got very good pension,
Now there is unemployment. I would
like the Government to remedy these
two defects.
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Then, Madam, the language of that
blace is Tamil, I want the Govern-
ment not to dump officers who are
ignorant of Tamil. The young men
of the place
are ignorant of English, thls 1g-
horance of English should not stand
in the way of their getting jobs in
the Government. I want the Govern-
ment t{o change the rules so that
those people who are living in Pondi-
cherry, and who are ignorant of Eng-
lish but who know Tamil, may be ab-
sorbed in Government gervices.

Sar1 JOSEPH MATHEN (Kerala):
What about Mahe? Pondicherry ine
¢ludes Mahe also,

Surr J. S, PILLAI: I married in
Pondicherry, So I am interested in
Pondicherry.

Madam, it is Pondicherry which
gave asylum to two great sons of
India. One of them was from Bengal
and the other was Subramania
Bharathi of Tamilnad. It not only
gave political asylum  but- it gave
asylum to all sorts of burglars,
thieves and smugglers, Now that
situation will be over,

Another thing that I want to tell
the House is this. Five Parliamentary
Seats are reserved for Pondicherry. I
want the Government to' reserve at
least one seat for Harijans. I think
on the population basis they form
about 40 per cent.

SHrt M. R. SHERVANI
Pradesh): Why not two?

(Utiar

studied French and -



5675 The Constitution
(Fourteenth
Sary J. 8. PILLAL: I have said “at
least one”. (Interruption.) Let the

Government calculate it. It is not

my business.
(Time bell rings.)

Just one minute. I will recapitulate

what 1 have said:

(1) Change the name from Pendi-
cherry to Puducherry;

(2) Harijans there should be
given at least one reserved
seat;

(3) Those young men who have
studied French and Tamil
should be absorbed in the
Government services.

Thank you, Madam, for giving me
time.

Sumx LAL BAHADUR: Madam,
much has been said about Pondi-
cherry and Delhi. I do not think any
other point hag generally been touch-
ed except for some references here
and therg to minor matters. In so
far as Pondicherry and Delhi are
concerned the Prime Minister has al-
ready spoken and made the stand of
the Government on these matters
quite clear. 1 do not want to take
much time of the House in repeating
more or less the same argument. But
I might inform the House, as Shri
Vajpayee specially referred to article
2 of the Treaty ot Cession ot the
French Establishments of Pondi-
cherry, Karikal,- Mahe and Yanam,
which was signed on the 28th May,
1956 and which has been ratified by
the Government of India and France,
that it provides:

“These establishments will keep
the benefit of the .special
administrative  status which
was in force prior to the 1st
November, 1954, Any con:ti-
tutional changes in this staius
which mav be made gsubse-
quently shall be made after
ascertaining the wishes of the
people.” )

641 RS—F5.

[7 SEP. 1962]
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This is article 2 of the Treaty signed
petween the Government of France
and the Indian Government. In this
context, as the Prime Minister said,
there is no alternative for us at pre-
sent to make any changes and since,
I think, 1st November, 1954, the terri-
tories of Pondicherry, Karikal, Mahe
and Yanam have been administered
as a separate entity. I think this will
have to continue when the new pat-
tern of reform is given to them.
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I would only say, Madam, that both
on account of the Treaty obligation
and other assurances given by the
Prime Minister, the Government of
India have decided to retain the
separate individuality of these terri-
tories in the administrative set-up.
In regard to smaller places or villages
iike Mahe, Yanam, etc., well thesge
are matters which could be consider-
ed later. As to whether any change
should be 'made, naturally the wishes
¢! the people will have to be ascer-
tained. Many devices could be
provided or could be thought of.
What it should be, well, it is all &
matter which, I think, the new Pon-
dicherry Legislative Assembly when
it is formed would itself consider and
make its own suggestion. I do not
k¥now why we should be in such a
great hurry at present.

As regards the jurisdiction of
Madras High Court over Pondi-
rherry, article 230 empowers Parlia-
ment to extend the jurisdiction of
the High Court to any Union Terri-
tory, and I might inform the House
that a proposal for the extension of
the jurisdiction of the Madras High
Court is under our consideration. In
regard to Goa, Daman and Diu ad-
ministration, the Goa, Daman and Diu
Act makes provision for the exten-
gion of the jurisdiction of the Bom-
bay Hign Court to this Union Terri-
tory. The particular provision is yet
to be enforced but the law is already
there,

I do not want t0 deal with Dadra
and Nagar Haveli except to say that
it has also been administered as g
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separate territory, first as a free ad-
ministration and thereafter as a Union
Administration. It has functioned as
a separate unit gince long before the
liberation of Goa and it is not, there-
fore, desirable at this stage to merge
Dadra and Nagar Haveli into Goa. I
need not refer to the question of the
Panchayats. They have a Varsh Pan-
chayat, as it is called, which is an
advisory body for the Administration
of Dadra and Nagar Haveli It was
this Varsh Panchayat which passed a
resolution for the integration of
Dadra and Nagar Haveli before the
Government of India passed the
Dadra and Nagar Haveli Act in 1962.
This Varsh Panchayat consists of
about 20 members, Representative
bodies at the district and village
levels on the pattern of similar orga-
nisations in the rest of India are also
being set up.

Al]l these territories or areas have
their own specialities and the back-
ground of their administration and
other matters have been so much
different that we have to tackle each
area or each territory in a separate
manner. Basically, of course, the
things remain one, they are Union
Territories and they have to function
within the Union Government and
they have to adopt the common pat-
tern of our administration and the
democratic set-up but minor changes
or small changes here and there have
to be agreed to and adopted.

As regards Delhi, I am sorry that
Mr. Gupta started referring to the
crime situation in Delhi. I thought
generally, formerly he used to be re-
levant, but today. unfortunately, he
has been irrelevant throughout and
perhaps he tried to somehow find an
opportunity to condemn the Delhi Ad-
ministration. 1 do not want to defend
the shortcomings and the weaknesses
of the Delhi Administration. I know
that they lack in many things on ac-
count of which the people have to
suffer but I do not know if there is
any administration in any place,
either in this country or in other

[ RAJYA SABHA]

Amendment) Bill,
1962

countries, which is perfect and which
is giving complete satisfaction to the
people. So, Delhi has its own pro-
blems, It is mnot like other cities.
There is no city in this country at
present which is expanding so rapid-
ly in area, in population and in rela-
tion to different other matters and
problems. So, it has to be realised
what are the spec'al difficulties that
the Administration has to face. I
must also admit that the recruitment
of staft was done at a time when even
the recruitment was not done pro-
perly in order to gccommodate large
numbers of people who had come Irom
outside. There was on the one hand
the human problem, the gbsorption of
people, giving them employment,
giving them shelter and in that con-
naction it was not possible entirely to
fix a very strict or hard and fast
criterion of the efficiency and standard
of the staff. So, all these factors have
to be taken into cons deration. I am
not prepared to admit that the Delhi
administration hag faileq or has not
functioned well at all. The previous
Assembly, of course, as Kumari
Shanta Vasisht said, was not in
charge of law and order and police
and ]aw ang order was a reserved
subject but in other matters the
Delhi Ministry functioned very well.
They did many things which gave
satisfaction to the people n the
matter of education, health and other
gocial activities. They did quite a lot
of work and very good work indeed
but the abolit'on of the Legislature
and the Ministrv, of course, as I sad
came in the wake of the report of
the SR.C. and when Legislatures etc.
were gaholished in other Un on Terri-
tories, they were abolished in Delhi
also,
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However, at present it is true that
there are stories or incidents appearing
in the papers almost, as Mr. Gupta
said daily. I do not think it is some-
th'ng which is new in a big city 1ke
this. Go to any other city, 1 think
in every newspaper which appears in
that city. you wll find head'ines or
prominent place given to different
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kinds of crimes etc. There is noth ng
uncommon but I do not want to de-
fend it for a moment that these things
are not to be counteracted or not to
be overcome but then, regarding the
many abductions—he talked for ab-
ductions—I do not really want to deal
‘with that. I am sorry but because he
made a reference to three cases of
abduction, I say that I have read the
report. I cannot state to the House as
to what really those incidents are and
what for and why for and how did
they happen. I went into the details
and all the impression created on the
people as well as on you, 1 can defi~
nitely say, 1s not at all correct.
Regarding the last case of abduction,
gome people went towards Meerut in
a car and I gm not aware ag to what
people generally drink, cold or hot.
I am almost a fool in that matter.
1 do not know what it is but T am told
they had a few bottles also. When
they covered some distance, after
that, perhaps, I do not know what
they did but the bottle was empty.
Of course, there was a girl] also sitting
with them, While returning, at some
place, 1 do not know, whether it was
aue to the hot drink or the liquid
thev had taken from the bottle, the
girl starteq shrieking and shouting
and some passers-by wanted to know
what was the matter. They stopped
the car they would not allow these
people to go and they sad: “This is
a case of abduct'on, these people are
taking away the girl without con.
sent’ But then what happened?
"These people came and the girl made
8 statement This wag the story.
“There was no case of abduction at all
and when the contradiction was given
in the press, it was published in a cor-
ner, The first story was in head-
1ines but when it had to be contradic-
ted, it was just placed in a corner. I
do not know how many of you have
even seen th's contradiction. This
is how th ngs are put and exaggerated
and wrong impression is created but
‘then my other difficulty is that Shri
Gupta and his friends, unfortunately.
«do not help in maintaining peace and
8aw and order in the city.
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Surt BHUPESH GUPTA: What am

I to do, tell me, Should I be a Head
Constable under you?

5680

Surt LAL BAHADUR: I mean the
Members of the Communist Party.
They take interest in creating a spirit
ot deflance. A spirit of defiance may
be good sometimes, but if things are
done 1n such a manner, as to lead to
violence or to violent gctivities and
even mentally if there is created an
atmosphere of violence, these things
are really bad. On the one hand
the hon. Member desires that there
should be peace and that law and
order should be there in the city. Of
course, these minor incidents or
major incidents when they are
committed we must take action
against them and we must act
against those who are responsible
for them. If the officers are at fault,
they should be taken to task. But the
kind of atmosphere or climate that the
hon. Members and political part'es
create in the city ig also gn important
matter. We take up one or two
or three, four cases and dilate upon
them. But we do not realise our own
responsibility and see how far it
could help in creating a better atmos-
phere,

Sxrr BHUPESH GUPTA: That is
why we want an Assembly here where
the political leaders can discues
things.

Surr LAL BAHADUR :Well, for that
I do not think you want an Assembly
in Delhi. Madam,  as I said, when
the Congress Government wag here
in Delhi, I mean when the Congress
Party was in power in the Delhi
Legislature, although some difficul-
ties were there which cropped up, we
worked very well and in full co-ope-
ration and coordination, and there
was smooth working. I know what
will happen if Mr. Gupta's party were
to come to power in the Legislature
of Delhi. I have no doubt what will
happen. We have experience of it in
Kerala.
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Saxr BHUPESH GUPTA: Now, you
are a good man, Please do not bring
in that topic.

56-:]

Sua1 LAL BAHADUR: I have no

doubt what w1l happen,

Aw How. MEMBER: What happen-
ed whepn there was direct sction in
Kerala?

Sam1 LAIL, BAHADUR: I do not
think the Communist Party will ever
eome 1nto power here. I am merely
taking it as a hypothetical case. Let
us consider objectively, what will
happen. My friend, Mr. Gupta, need
not get excited. He is not going to
eome 1nto power here,

Sz BHUPESH GUPTA: We are
prossing for an Assembly here know-
ing full well that the Congress will be
there. That shows our generosity and
our non-partisan approach in this
matter.

Saar LAL, BAHADUR : 1 am
merely saying that if the Communist
party were in power in the Centre,
they alsc would have to consider this
eagpect of the problem that I want to
pose. I say in the capital of the
country in the capital city you can-
not work at cross purposes, because
the seat ot authority, the real authori-
tv of the whole country is the capital,
end if there are two governments
function ng at crosg purposes in the
capital city, it would create a very
awkward situat on. Therefore, 1 say
in case Shri Ramamurti and his
followers come into power here in
the Delhi Legislature . . ,

Tax MINISTER or LAW (Swm
A. K. Sex): That will never happen.

Smrr LAL BAHADUR: Mr. Asoke
Ben here says that that will never
happen. I do not want to repeat
it.

Sk BHUPESH GUPTA:
repeat it
peating it.

You
Have the plessure of re-

[ RAJYA SABHA]

Amendment) Bill,
1962
Surr P. RAMAMURTI: We do not
want to deprive you of the pleasure
of repeating 1.
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Smrr LAIL BAHADUR: Well, them
they will really work at cross pur-
poses and then I do not know how
a government cen really function pro-
perly. It w1l set up such a bad exam.
ple for the other States also. I have
no doubt m my mind that any kind
of a Legislature or Cabinet in the city
of Delh: would not be des.rable in the
larger interests.

Saxt P. RAMAMURTI: You are
going to have your own party in the
Government here. If you cannot
control your own party, why do yowm
say that they will work st cross pur-
poses?

BurI LAL, BAHADUR: Ours is a ¢~
mocratic party,

Sart P. RAMAMURTL: And, thers-
fore, all these quarrels?

Surr BRUPESH GUPTA: You have
so many fact'ons, I know, Shri Lal
Bahadur Shastri. I know your pro-
blems, I sympathise with you. We
want to help you.

Tue DEPUTY CHAIRMAN: If you
know his problem, please 1isten to
him,

Surr LAL: BAHADUR: Factions ete.
are there, I don’t deny it. ' But as we
have to function in a democratic way,
we must give adequate freedom to
whatever party comes into power.
The same freedom was given to the
Communist Party in Kerala. We
could have easily managed {0 get &
majority in Kerala,

8sm BHUPESH GUPTA: Never,
never.

Sarr P. RAMAMURTI: You could
not have got it. We challenged you
at the time of direct action and you
did not accept that challenge. There is
now your coalition with the Muslim
League,
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your persuasive powers and ability you
went there but you could not do it.
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Semt LAL BAHADUR: I am talking
about the previous election in which
the Communist Party came into power.

I am not talking of the future
or subsequent general election
in which we came into power.

The League and the P. S. P. are also
there. But previously, if the Congress
had desired, with the help of Indepen-
dents, it could have formed a govern-
ment, in Kerala. We could have done
it. Bwt we did not do it and that too
deliberately. Even here, at the Centre,
the Prime Minister said: “No, let the
other party do it” (Interruptions.)
Pleane let me continue. 1 do not want
to take a long time. I would like to
finish in another two or three minutes
because there is other work. There are
two other Bills to be considered. I am
only stating that the Prime Minister
himself said that as the Congrese was
not in a clear majority, he did not
want the Congresg to take power into
its hands. He said, “If the Communist
‘Party can form a government, let them
do 20.” So, we did it deliberately. The
bon. Member accused us saying that
we did something in Kerala and we
did not want other parties to come
into power. That, I say, ig far from
the truth.

Surr ‘BHUPESH GUPTA: Why not
have elections now? We can have a
trial of strength.

Sarr LAL BAHADUR: At present,
in Kerala, we are in power and as far
as 1 know, the Communist Party, in
mpite of its efforts has not been able to
weaken that Government, and may I
add . . .

(Interruptions)

Ax. Hon. MEMBER: Have ancther
election,

8mx; LAL BAHADUR: Kerala scems
to be a sore point with the hon, Mem-
bers of the Communist Party.

Sexr BHUPESH GUPTA: It is the
obsession with the hon. Home Mints-
tor.

[7 SEP. 1962 ]

Amendment) Bill,
1962

Suri LAL BAHADUR: Then ®Shri
Gurupeda Swamy referred to some-
thing being partly nominated and
partly elected and so on. I have already
stated what I had to say on this ques-
tion and I have nothing more to add
I would like to make it clear that
there is not the least desire to have
two kinds of Legislatures. It is like
this. For example, if in the Rajya
Sabha there are four or five nominat-
ed Members and the others are elert-
ed, it does not become a nominated
body. After all, what ig this nomina-
tion meant for? It gives representa-
tion to such interests as need it. Es-
pecially in places like Manipur, Tri-
pura and also Himachal Pradesh,
there are tribals in large numbers. If
they are nnt elected, we gshould give
them representation. Also if you like,
you can give representation {o educa-
tionists, scientists and others. The
Scheduled Castes and the Scheduled
Tribes and others are not represented
in the Legislatures, but it is only desi-
rable that they should be brought in
and so one at least of their represen-
tatives hag to be nominated. There can
e no two opinions on that. (Interrup-
tions.) Please do not distrub me. Let
me now proceed. It ig not the inten-

tion at all to have a nominated
4 p M. Legislature and then later

on have an elected Le-
gislature. That is not the idea at all
and 1 do not think there should be any
kind of confusion over this matter. I
might also adg that Government is not
taking the power to form these Legis-
latures, partly nominated and partly
elected. The Constitution merely gives
this power to the Parliament. It is an
enabling measure, an enabling provi-
sion and %o it is entirely for the Par-
liament, if it ever desires, to suggest
a law, or the Government can bring
forward 2 law, and it is for the Par-
liament to accept it or not to accept.
So, the Government is not taking any
powers at all.
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Well, Madam, the last point is about
the Zonal Councils to which reference
was made by Shri Mohanlalji Saksena.
He has written to me also and, as he
said, he has been pressing for it
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for some time past, that the Zonal
Councils should be further streng-
thened ang that they should be given
statutory power. Well, it is a subject
on which, of course, I cannot express
any opinion just at present. [ am glad
to say that these Zonal Councils are
undoubtedly useful. They have got
no statutory power. I have attended a
number of meetings ¢f the Zonal Coun-
cils, the Southern Zonal Coun il, the
Western Council and in a few days we
are going to have a meeting of the Eas-
tern Zonal Council in Calcutta; and 1
have found that these Councils are
really helnful in discussing jointly mat-
ters of common interest and we have
been able to solve a number of things on
which there have been differences.
The States have been discussing
amongst themselves and yet they could
not come to any conclusion. When
we git round g table and discuss,
the Chief Ministers discuss, this
has undoubtedly been fruitful, So,

the idea of the Zonal Councils
is good, Whether we  should
clothe them with legal authority
and legal power is a different

matter but sometimes it is also better
if without legal authority we can
discuss matters amongst ourselves and
come to decisions—there is no sense of
imposition in it. The State Govern-
ments also sometimes feel that we
want to impose everything. There is no
sense of imposition in this kind of vo~
luntary organisation.

I do not know whether I should
say it or not but I think I
shall place before the House
what is coming up in my mind. I think
it might be desirable to consider whe-
ther we can have some kind of joint
councils or joint bodies where the rep-
resentatives of these small areas could
meet those of neighbouring areas. For
example, there could he a joint coun-
cil consisting of Madras or the neigh-
bouring States and Pondicherry, Kari-
kal, Mahe, etc, and we can sit down,
discuss common problems and arrive
at decisions in matters of general inte-
rest like trade, commerce, and also
matters relating to the provision of

The Constitution [ RAJYA SABHA ]
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necessary facilities in regard to trans-
port These are matters in which if
there ijs some common agency for
discussion, it would definitely help.
Of course, it is just an idea that has
occurred to me. 1 might say that 1
have not givéh thought to it nor has
this matter ever been considered in
the M nistry. When Shri Mohanlalji
Saksena was speaking, this occurred to
me and I said that this proposal was
worth consdering. I have no doubt
that if we agree, the smaller States
will be benefited definitely by the dis~
cussion with the neighbouring bigger
States. These could be considered and
I would very much like the hon.
Members also to give thought to it. If
they have any other suggestions to
make, I shall welcome them.
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I have nothing more to add. I do

hope that this Bill will receive the
unanimous consent of the House.
Sarr BHUPESH GUPTA: I have

only one point to ask. The hon. Mi-
nister, in the course of his speech,
more Or less said that he was not in
favour of giving a Legislative Assem-
bly to Delhi and so on. You will re-
member the Prime Minister saying that
everything was under consideration,
He also said in the other House that
the matter was under consideration.
Do I take it that the statement of the
Minister means that the matter has
been closed and it is decided that
Delhi will not have a Legislature and
responsible government? Has it been
closed? Has the last word been utter-
ed? The speech of the Minister was
rather disturbing as far as we are
concerned, may be many Members
opposite also. :

Suer LAL BAHADUR: I am sorry
the hon. Member does not remember
what I said while introducing the Bill.
{ had made it clear that we were
considering various proposals in regarg
to Delhi both as regards the Corpora-
tion as well as the administration of
Delhi. I had also said that we had
definitely drawn up certain proposals
but were also waiting for the report
of the sub-committee which has beem
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not want to repeat those things. These
matters are under our considera-
tion and we will, when we get time,
of course, consult the members of the
Congress Party if he has no objec-
tion and come to a final decision,

Tee DEPUTY CHAIRMAN: The
question is:

“That the Bill further to amend
the Constitution of India, as passed
by the Lok Sabha, be taken into
consideration.”

The House divided,

Tee DEPUTY CHAIRMAN: Ayes—
183; Noes—Nil,

AYES—183

Abid Ali, Shri.

Agrawal, Shri J. P.

Ahmad, Shri Ansaruddin.
Ahmad, Shri Syed.
Ammanna Raja, Shrimati C.
Anis Kidwai, Shrimati.

Annapurna Devi Thimmareddy, Shri-
mati.

Anwar, Shri N. M.

Arora, Shri Arjun.

Asthana, Shri L. D.

Atwal, Shri Surjit Singh.
Baharul Islam, Shri.

Bansi Lal, Shri,

Barooah, Shri Lila Dhar.
Basu, Shri Santosh Kumar.
Bedavati Buragochain, Shrimati.
Bharathi, Shrimati K.
Bhargava, Shri M. P.
Chakradhar, Shri A,
Chatterji, Shri J. C.
Chaturvedi, Shri B. D.
Chauhan, Shri Nawab Singh.
Chavda, Shri K. S.

Chinai, Shri Babubhai.
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Das, Shri L. N.
Das, Shri N. K.
Dasgupta, Shri T. M.
Dass, Shri Mahabir.
Dave, Shri Rohit M.
Deb, Shri S. C.
Deokinandan Narayan, Shri.
Desai, Shri Khandubhai K.
Desai, Shri Suresh J.
Deshmukh, Shri R. M.
Devaki (Gopidas), Shrimati.
Dharam Prakash, Dr.
Dikshit, Shri Umashankar.
Doogar, Shri R. S.
Dutt, Shri Krishan,
Dwibedy, Shri Bairagi.
Gaikwad, Shri B. K.
Ghose, Shri Surendra Mohan,
Ghosh, Shri Niren.
Ghosh, Shri Sudhir,
Gilbert, Shri A, C.
Gopalakrishnan, Shri R,
Gupta, Shri Bhupesh.
Gupta, Shri Maithilisharan.
Gurudev, Shri.
Gurupada Swamy, Shri M. 8,
Hathi, Shri Jaisukhlal
Iyer, Shri N. Ramakrishna.
Joshi, Shri J. H.
Kakati, Shri R. N.
Kalelkar, Kakasaheb.
Karmarkar, Shri D. P.
Kasliwal, Shri N. C.
Kathju, Shri P. N.
Keshvanand, Swami,
Khan, Shri Akbar Ali.
Khan, Shri Pir Mohammed,
Khandekar, Shri R. S,
Khobaragade, Shri B. D.
Koya, Shri Muhamed.
Krishna Chandra, Shri.
Kulkarni, Shri B. 'T.
Kumaran, Shri P. K
Kurre, Shri Dayeldas.
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Lekshmi Menon, Shrimati.
Lal, Prof. M. B.

Limaye, Shri S. K
Lohani, Shri I, T.

Mahesh Saran, Shri.
Maiti, Shri N. B.

Mallik, Shri D. C.

Malviya, Shri Ratanlal Kishorilal.

Mani, Shri A, D.

Mathen, Shri Joseph.

Maya Devi Chetiry, Shrimati.
Mehta, Shri M. M.

Mishra, Shri S.

Misra, Shri Lokanath.
Maisra, Shri M,

Mitra, Shri P. C.
Mohammad, Chaudhary A.
Mohammad Ibrahim, Hafiz.
Mohanty, Shri Dhananjoy.
Moideen, Shri M. J. J.
Muhammad Ishaque, Shri.
Nafisul Hasan, Shri.
Nagpure, Shri V. T.
Naicker, Shri M. A. M.
Nandini Satpathy, Shrimati,
Narasimha Rao, Dr. K. L.
Nausher Ali, Shri Syed.
Neki Ram, Shri

Pande, Shri C. D.

Pande, Shri T.

Parmanand, Dr. Shrimati Seeta.
Patel, Shri Dahyabhai V.,
Patel, Shri Maganbhai S.
Patel, Shri S.

Pathak, Shri G. 8.

Patil, Shri P. S,

Patil, Shri Sonusing Dhansing.
Pattabiraman, Shri T. S.
Pattanayak, Shri B. C.
Pawar, Shri D. Y.

Pehdse, Shri Lalji

Pillai, Shri J. S

Punnaiah, Shri Kota,
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Rajagopalan, Shri G.
Ramamurti, Shri P.
Ramaswamy, Shri K. 8.
Ramaul, Shri Shiva Nand.
Ramesh Chandra, Shri.
Rao, Shri B. Ramakrishna.
Rao, Shri V. C. Kesava.
Ray, Dr. Nihar Ranjan.
Ray, Shri Ramprasanna.
Reddi, Shri J. C. NaglL
Reddy, Shri K. V.

Reddy, Shri N. Narotham.
Reddy, Shri N. Sri Rama.
Reddy, Shri § Channa.
Reddy, Shri M. Govinda
Reddy, Shri Mulka Govinda
Reddy, Shri K. V. Raghunathe,
Rohatgi, Dr. Jawaharlal.
Sadiq Ali, Shri.

Sahai, Shri Ram

Saksena, Shri Mohan Lal
Samuel, Shri M. H.
Santhanam, Shri K.
Saraggi, Shri Pannalal.
Sarwate, Shri V. V.
Satyacharan, Shri.
Savnekar, Shri Baba Sahaeb.
Seeta Yudhvir, Shrimati.
Sethi, Shri P. C.

Shah, Shri K K.

Shah, Shri M. C.

Shakoor, Moulane Abdul.
Shanta Vasisht, Kumari.
Sharma, Shri L. Lalit Madhaob,
Sharma, Shri Madho Ram.
Sherkhan, Shri.

Shervani, Shri M. R.
Shetty, Shri B. P. Basappa.
Shukla, Shri M. P.

Siddhuy, Dr. M, M. S.

Singh, Shri Anup.
Singh, Thakur Bhanu FPratap.
Singh, Serdar Budh,
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Singh, Shri D. P.

Bingh, Dr. Gopal.

Singh Shri Mohan.

Singh, Shri Santokh.

Singh, Shri Vijay.

Sinha, Shri Awadeshwar Prasad.
Sinha, Shri B. K. P.

8inha, 8hri Ganga Sharan
Sinha, Shri R. B.

Sinha, Shri R. P. N.

8inha Dinkar, Prof. R. D.
HBubba Rao, Dr. Al

Sur, Shri M. M

Syed Mahmud, Shri

Tankha, Pandit S. S. N.
Tapase, Shri G. D.

Tara Ramachandra Sathe, Shrimati
Tariq, Shri A, M.

Tayyebulla, Maulana M.
Thanglura, Shri A

Tripathi, Shri H. V.

Uma Nehru, Shrimati
Vajpayee, Shri A B.

Varma, Shri B. B.
Venkateswara Rao, Shri N,
Vijaivargiya, Shri Gopikrishna,
Vyas, Shri Jai Narain.
Warerkar, 8hri B. V. (Mama).
Yajee, Shri Sheel Bhadra,
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NOES—Nil

The motion was adopted by a
majority of the total membership of
the House and by a majority of not
lesy than two-thirds of the Members
present and voting.

Tmm DEPUTY CHAIRMAN: We
shall now take up the clause by clause
consideration of the Bill

Clause 2.—Amendment of article 81

Tur DEPUTY CHAIRMAN: The
question is:

[T SEP.

1962 ] Amendment) Bill,
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“That clause 2 gtand part of the
BilL”
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The House divided.

THe DEPUTY CHAIRMAN: Ayes—
182; Noes—Nil.

AYES 182

Abid Al, Shri.

Agrawal, Shri J. P.

Ahmad, Shri Ansaruddin.

Ahmad, Shri Syed.

Ammanna Raja, Shrimati C.

Anis Kidwai, Shrimat.

Annapurna Devi Thimmareddy, Shri-
matl.

Anwar, Shri N. M.

Arora, Shri Arjun.

Asthana, Shri L. D.

Atwal, Shri Surjit Singh.

Baharul Islam, Shri

Bansi Lal, Shn.

Barooah, Shri Lila Dhar.

Basu, Shri Santosh Kumar.

Bedavati Buragohain, Shrimati.

Bharathi, Shrimati K.

Bhargava, Shri M. P.

Chakradhar, Shri A.

Chatterji, Shri J. C.

Chaturvedi, Shri B. D.

Chauhan, Shri Nawab Singh.

Chavda, Shri K. S.

Chinai, Shri Babubhai.

Das, Shri L. N,

Das, Shri N. K.

Dasgupta, Shri T. M.

Dass, Shri Mahabir.

Dave, Shri Rohit M.

Deb, Shri S. C.

Deokinandan Narayan, Shri

Desai, Shri Khandubhai K

Desai, Shri Suresh J.

Deshmukh, Shri R M.
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Devaki (Gopidas), Shrimatl
Dharam Prakash, Dr.
Dikshit, Shri Umashankar.
Doogar, Shri R. S.

Dutt, Shri Krishan,
Dwibedy, Shri Bairagi.
Gaikwad, Shri B. K.
Ghose, Shri Surendra Mohan,
Ghosh, Shri Niren,

Ghosh, Shri Sudhir,
Gilbert, Shri A. C.
Gopalakrishnan, Shri R,
Gupta, Shri Bhupesh,
Gupta, Shri Maithilisharan,
Gurudev, Shri,

Gurupada Swamy, Shri M. &
Hathi, Shri Jaisukhlal
Iyer, Shri N. Ramakrishna,
Joshi, Shri J. H.

Kakati, Shri R. N.
Kalelkar, Kakasaheb,
Karmarkar, Shri D. P.
Kasliwal, Shri N. C,
Kathju, Shri P. N.
Keshvanand, Swami.

Khan, Shri Akbar Ali.
Khan, Shri Pir Mohammed,
Khandekar, Shri R. S.
Khobaragade, Shri B. D,
Koya, Shri Muhamed.
Krishna Chandra, Shri
Kulkarni, Shri B. T.
Kumaran, Shri P. K.
Kurre, Shri Dayaldas,
Lakshmi Menon, Shrimatfl.
Lal, Prof. M. B.

Limaye, Shri §. K.

Lohani, Shri I, T.

Mahesh Saran, Shri.

Maiti, Shri N. B.

Mallik, Shri D. C,

Malviya, Shri Ratanlal Kighorilal,
Mani, Shri A. D.

BMathen, S8hri Joseph.

[ RAJYA SABHA |

Amendment) Bill,  s69%
1962

Maya Devi Chettry, Shrimati,
Mehta, Shri M. M.

Mishra, Shri S.

Misra, Shri Lokanath.
Misra, Shri M.

Mitra, Shri P. C.
Mohammad, Chaudhary A.
Mohammad Ibrahim, Hafiz.
Mohanty, Shri Dhananjoy.
Moideen, Shri M. J. J.
Muhammad Ishaque, Shri.
Nafisul Hagan, Shri.
Nagpure, Shri V, T,
Naicker, Shri M. A, M.
Nandini Satpathy, Shrimati,
Narasimha Rao, Dr. K L
Nausher Ali, Shri Syed.
Neki Ram, Shri.

Pande, Shri C. D.

Pande, Shri T.

Parmanand, Dr. Shrimati Seeta.
Patel, Shri Dahyabhai V.
Patel, Shri Maganbhai S,
Patel, Shri S.

Pathak, Shri G. S.

Patil, Shri P. S,

Patil, Shri Sonusing Dhansing.
Pattabiraman, Shri T. S.
Pattanayak, Shri B. C,
Pawar, Shri D. Y.

Pendse, Shri Lalji,

Pillai, Shri J. S.

Punnaiah, Shri Kota.
Rajagopalan, Shri G.
Ramamurti, Shri P
Ramaswamy, Shri K. 8.
Ramaul, Shri Shiva Nand.
Ramesh Chandra, Shri
Rao, Shri B. Ramakrishna.
Rao, Shri V, C. Kesavsa,
Ray, Dr. Nihar Ranjan.

Ray, Shri Ramprasanna.
Reddi, Shri J. C. Nagi.
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Shri K. V.

Shri N. Narotham.

Shri N. Sri Rama.

Shri § Channa.

Shri M. Govinda.
Reddy, Shri Mulka Govinda,
Reddy, Shri K. V. Raghunatha,
Rohatgi, Dr. Jawaharlal.

Sadiq Ali, Shri.

Sahai, Shri Ram

Saksena, Shri Mohan Lal
Samuel, Shri M. H.

Santhanam, Shri K,

Saraogi, Shri Pannalal,
Sarwate, Shri V, V.

Savnekar, Shri Baba Sahebd.
Seeta Yudhvir, Shrimati.

Sethi, Shri P. C,

Shah, Shri K. K.

Shah, Shri M, C,

Shakoor, Moulana Abdul
Shanta Vasisht, Kumari.
Sharma, Shri L. Lalit Madhob,
Sharma, Shri Madho Ram.
Sherkhan, Shri.

Shervani, Shri M. R.

Shetty, Shri B. P. Basappa.
Shukla, Shri M. P.

Siddhu, Dr. M. M. S.

Singh,
Singh,
Singh,
Singh,
Singh,
Singh,
Singh,
Singh,
Sinha,
Sinha,
Sinha,
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Reddy,
Reddy,
Reddy,
Reddy,
Reddy,
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Shri Anup.

Thakur Bhanu Pratap.
Sardar Budh.

Shri D. P.

Dr. Gopal

Shri Mohan.

Shri Santokh.

Shri Vijay.

Shri Awadeshwar Prasad.
Shri B. K. P.

Shri Ganga Sharan
Sinha, Shri R. B.

Sinha, Shri R. P. N.

Sinha Dinkar, Prof. R. D.
Subba Rao, Dr. A.
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Sur, Shri M. M
Syed Mahmud, Shri
Tankha, Pandit S. 8. N.
Tapase, Shri G. D.
Tara Ramachandra Sathe, Shrimati
Tariq, Shri A. M.
Tayyebulla, Maulana M.
Thanglura, Shri A.
Tripathi, Shri H. V.
Uma Nehru, Shrimati.
Vajpayee, Shri A. B.
Varma, Shri B. B.
Venkateswara Rao, Shri N,
Vijaivargiya, Shri Gopikrishna,
Vyas, Shri Jai Narain.
Warerkar, Shri B. V. (Mama),
Yajee, Shri Sheel Bhadra,
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NOES—Nil

The motion was adopted by a majo-
rity of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and voting.

Clause 2 wag added to the Bill,

Clause 83—Amendment of the First
Schedule

Sart BHUPESH GUPTA; Madam,
I move:

1. That at page 1, for clause 3,
the following be substituted, name-
ly:—

“3. In the First Schedule to the

Constitution, under the heading
‘I. The States’,—
Amendment of the First

Schedule.—(a) in the paragraph
relating to the territories of
the State of Andhra Pradesh,
the following shall be added at
the end, namely:—

‘and the territories which
immediately  before the
gixteenth day of August, 1962,
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were comprised in the French
Estabushment in India known
as Yanam’;
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(b) mn the paragraph relating
to the territories of the State of
Kerala, the following shall be
added at the end, namely —

‘and the territories which
mmediately before the
smixteenth day of August, 1962,
were comprised in the French
Establishment in India known
as Mahe’, and

(¢) in  the paragraph relat-
ing to the territories of the
State of Madras, the following

shall be added at the end
namely: —

‘and the territories which

immediately before the

sixteenth day of August, 1962,
were comprised in the French
Establishments mn India
known as Pondicherry and
Karikal.””,

I have only one thing to say in this
connection and the rest will be said
by my colleague, Mr P Ramamurti.
Now, much has been said about the
understanding that was given by the
Prime Minister to the French when
the matter was under discussion We
cannot accept that position for the
simple reason that this understanding
was given to the French colonialists
and with regard to matters concerning
the sovereignty of our country. If a
Prime Minister or a Foreign Minister
gives an undertaking which impinges
on the sovereignty of the country,
then, of course, the Parhament
has . .

(Interruptions)

Sarr JOSEPH MATHEN: He
represented the people of India

Sert BHUPESH GUPTA: 1t may
be true but there has to be
written understanding I do nbt know
whether you want to treat Parliament

[ RAJYA SABHA ]
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as the AICC. If you do not treat 1
like that then the constitutional issue
should be discussed.

(Interruptions)
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Tae DEPUTY CHAIRMAN:
continue.

You

Surt BHUPESH GUPTA: He has
to demonstiate his loyalty to the
Prime Minister. It 1s understandable.
But you consider it in aul serlousness
Suppose you have given this, why
should we accept 1t? It 13 a ques-
tion of internal arrangement, the
administration of a part of the country
which hag been liberated from the
French aulhorities, from the French
colonisers at that time 1 could have
understood if the Prime Minister h
said that he had given an under-
taking to the people of Pondich.

and so on. That would have some
vahdity.
Hon. MEMBERS: He said 80.

Sur1 AKBAR ALI KHAN: He did
gay that, that he has told the people
of that area (Interruptions)

Surt BHUPESH GUPTA: Madam,
will you allow me? If all the voices
start speaking, my voice will be
drowned, I know that. Hon. Mem-
bers today are trying to drown my
voice. I know; I am conscrous f
my weakness but the point 15 this
You consider it from a serious angle
If the position wag only a kind of an
understanding given by the Prime
Mimister or this Government to the
people of Pondicherry that certam
things will not be done, then i1t will
stand on an entirely different footing
because there will be scope for testing
the opinion of the people of Goa
within the internal framework of
our sovereignty, but this assurance Is
given to a foreign Power with regard
to a question as to how we manage
our internal affairs Now, this is an
internal affair and I do not think m
international law it is acceptable to
anvy democratic Parliament that an
undertaking given to a foreign Power
with regard to how one should settle
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the internal aftairs, administrative ot
constitutional affairs, of a country
should, be valid. Therefore, ! say
with all respect to the Prime Ministe,
—as I said before we would like to
uphold  his honour 1n every suckh
matter—that if such an understanding
wag given at that time 1t was mis-
conceived; 1t prejudged the functions
of the sovereign body, 1t prejudged
the functions of Parliament, 8, such
an understanding would not b
admissible within the framework of
bur sovereignty. We are, therefore,
suggesting that we need not be
bothered about what we told the
Frencn Atter al), they were In the
wrong when they were occupying this
part of the country as colonial rulers.
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The question was proposed,

Surt P RAMAMURTI: 1 just want
to make some observations. I do not
want to go into the question of this
undertaking but our Prime Minister
had stated that it 15 a questicn of
these people having 'mbided what he
called the French culture. It is only
that point that I want to touch upon
because what type of French culture
these people have imbibed I do not
know., There is French culture and
French culture. There is the French
culture of the French Revolution
when people fought for freedom and
liberty. There is also the French
culture of the colonial regime As
fr as I know during the 150 years of
French cnlonial  regme  there the
French Government did not inculcate
in fthose pennle the culture of the
French Revolution ‘Therefore, it is
not that culture that we want -
preserve And as far as 1 know
hardlv ahout one per cent of the
people of Pondicherry have been edu-
cated in the French language an”
during the last 150 years this territors
has not produced a single French
scholar. That is the position There-
fore what is the French culture that
these people are supposed to have
imbibed and which we are supposed
to be interested in preserving? As
far as the French language and
literature are concerned, there is a

{7 SEP. 1062 ]
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French mnstitute which i1g being run
by the French Government. It 15 &
very good mnstitute; there is research
work gowng on there on Indology. I
am all for the Government giving
some gubsidy, financing it and prese,v-
ing that institution. We  have
absolutely no objection to that. There-
fore, bringing this question of French
culture for the purpose of continuing
the arrangement which has been made
by the French Government 1s some-
thing which I do not understand.
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The only other pomnt I would lke
to emphasise 1s this The Prime
Minister wag saying that nhe kKnows
the opinion of the people. As far as
1 know, 1t 1s not the opmion of the
people If what they get from
Mr Guberr and the present set of
Mimnisters is the opmion of the
people .

Sur1 T. S. PATTABIRAMAN: In
the recent elections the people of
Pondicherry went to the polls on this
1ssue and they were all defeated.

Surr P. RAMAMURTI: On the
question whether Pondicherry should
form part of Tamil Nad or otherwise
let us have a referendum In the
other election this was not the issue.
And 1 would lke to tell my friend
that 12 out of the 21 elected members
from the Pondicherry area have sent
telegrams to the Prime Minister that
they want to jon Tamil Nad Simi-
larly, the Karikal municipality has
passed a resolution. The Mahe Cong-
ress Committee has passed a reso-
lution., If these things are not indi-
cative of public opmion I do not
know where it is indicated on this
specific question Twelve out of 21
elected members from the Pondicherry
area have sent telegrams I want to
know if it ig not the people’s opinion
there If vou want some other
method of finding their opinion, tell
us what that method is. So. do ne&
push us to the necessitv of having an

agitation over this matter This is &
matter on which there will be an
agitation. That is 2]l what I am

saying.
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Sart LAL BAHADUR: 1 do not
know why there should be so much
excitement about this.
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Sarr BHUPESH GUPTA: No ex-
£itement on this side.

Sarr LAL BAHADUR: Shni Bhu-
pesh Gupta raised the question of the
Prime Minister conceding certain
matters, something which was, from
his point of view, not correct.

Sart BHUPESH GUPTA: To the
French.
Ser1 LLAL. BAHADUR: There 1s

nothing hke that 1n the agreement I
was Just looking into the agreement
and I find there 1s nothing like what
Shr1 Bhupesh Gupta has said, What
the Prime Minister has said i this
very House on the 6th September,
1955, was entirely different The
difficulty is, Shr1 Bhupesh Gupta
completely forgets what has happened
in the past The House agreed with
what the Prime Mimster said . .

Sart BHUPESH GUPTA: We were
not informed at that tume.

Surr LALL BAHADUR: .. and after
that he wants to completely ignore
it Here 1s an extract from the speech
made by the Prime Minister on 6th
September, 1955 He said 1t was far
more 1mportant that India and France
should come to a peaceful agreement
not only because of Pondicherry but
because of our future relations and
everything And we gave them, as
the House knows, gil assurances about
the future, about the French culture,
about the French language and other
things 1n  Pondicherry  Ultimately,
we came to an agreement (Inter-
ruptions ) This '8¢ a statement made
by the Prime Minister in this House
and after his speech was made the
motion was agreed to or accepted
Now, it 18 a good thing and it means
that his general desire wag that this
transfer should be as peaceful as
possible  Nothing else We did not
want to resort to viclence in this
matter In coming to some agree-
ment, he hag had to create the proper
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atmosphere andit is in that context
the Prime Minister said that he would
like or the Government of India
would hke to preserve, for example,
the French language.
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1 say 1n the agreement itself
there 1s a provision, article 28,
m which 1t 18 said that the
French language shall remain the
officia] language of the Establishments
so long as the elected representa-
tives of the people shall not decide
otherwise. You may call 1t French
culture or whatever 1t 15, I do not
know what the word 1s. But I am
merely referring to one matter, about
the language. Two basic things are
provided here, These are article 1
and article 2. Article 1 says France
cedes to India 1in full sovereignty the
territory and the Establishments of
Pondicherry, KXarikal, Mahe and
Yanam. It 1s the basie thing, com-
plete cession to India of the full
sovereignty over these territories So,
there 15 no question of France com-
ing again into the picture. It 1s en-
tirely for us and for the people of
Pondicherry to make any change as
we desire That follows Then in
article 2, 1t says that these Establish-
ments will keep the benefit of the
special administrative status which
was in force prior to 1st November,
1954 Any constitutional changes in
this respect, which may be made
subsequently, shall be made after
ascertaining the wishes of the peo-
ple,

That is the mamn point—wishes
of the people. So, 1t is entirely for
the people of Pondicherry, Mabhe,
etc —now becoming a Union Terri-
tory—to express their wishes in re-
gard to any change in the set-up in
that territory I do not think that
there should be any k'nd of haste in
these matters We have solved many
problems. Given the time and given
the necessary consideration, of course,
many of these intricate problems
could be solved without any conflict
or clash. And I personally think, let
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Pondicherry develop itself. Let the
Centre help them., They will now be
getting fresh, new, additional powers
and new authority. As and when
they develop economically and gather
strength, I have no doubt that they
will consider later on at what stage
they will find it useful to merge with
others or a part of it to merge with
others. I do not think they will
have any special difficulty and it
should be left entirely to their wishes,
“"We should give them every opportu-
nity fo work in their territory and try
to develop it,

Tz DEPUTY CHAIRMAN:
Mr. Bhupesh Gupta's
No. 1 to vote.

The question is:

1. That at page 1, for clause 3,
the following be substituted, name-
ly:—

“S. In the First Schedule to

the Constitution, under the head-
ing 1. The States’,—
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I put
amendment

Amendment of the First
Schedule.—(a) in the paragraph
relating to the territories of
the State of Andhra Pradesh,

. the following shall be added at
the end, namely: —

‘and the territories which
immediately before the six-
teenth day ot August, 1962,
were  comprised in the
French Establishment tn
India known as Yanam®;

(b) in the paragraph relat-
ing to the territories of the
State of Kerala, the following
shall be added at the end,
namely: —

‘and the territories which
immediately before the six-
teenth day of August 1962,
were  comprised in the
French Establishment in
India known as Mahe’; and

(¢} in the paragraph relat-
ing to the territories of the
State of Madras, the following
shall be added at the end,
namely: ——

{7 SEP. 1962)
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‘and the territories which

immediately before the six-
teenth day of August, 1962,
were comprised in the
French  Establishments in
India known as Pondicherry
and Karikal'"”

The House was divided.

Tas DEPUTY CHAIRMAN: Ayes—
10; Noeg—161,

AYES—10

Gaikwad, Shri B. K

Gupta, Shri Bhupesh.
Khobaragade, Shri B. D.
Kumaran, Shri P. K,

Limaye, Shri S. K.

Nausher Ali, Shri Syed.
Pendse, Shri Lalji.

Ramamurti, Shri P,

Reddy, Shri K. V. Raghunatha.
Subba Rao, Dr. A.

NOES—161

Abid Ali, Shri.

Agrawal, Shri J. P.

Ahmad, Shri Ansaruddin.
Ahmad, Shri Syed.
Ammanna Raja, Shrimati C.
Anis Kidwai, Shrimati.

Annapurna Devi Thimmareddy, Shri
mati.

Anwar, Shri N. M.

Arora, Shri Arjun.

Asthana, Shri L. D.

Atwal, Shri Surjit Singh.
Baharul Islam, Shri.

Bansi Lal, Shri.

Barooah, Shri Lila Dhar,
Basu, Shri Santosh Kumar.
Bedavati Buragohain, Shrimati.
Bharathi, Shrimati XK.
Bhargave, Shri M. P.
Chakradhar, Shri A.
Chaturvedi, Shri B. -D.
Chauhan, Shri Nawab Singh.
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Chavda, Shrnn X S

Chinai, Shr1 Babubhai.

Das, Shri L. N,

Das, Shr1 N. K.

Dasgupta, Shri T. M.

Dass, Shri Mahabar.

Deb, Shn 8. C.
Deokinandan Narayan, Shri,
Desai, Shr1 Khandubhat K.
Desa1, Shri Suresh J.
Deshmukh, Shr1 R. M.
Devaki (Gopidas), Shrimati.
Dharam Prakash, Dr
Dikshit, Shr1 Umashankar.
Doogar, Shnn R. 8

Dutt, Shr1 Krishan
Dwibedy, Shri Bairagi.

Ghose, Shr1 Surendra Mohan.

Ghosh, Shr1 Sudhuir,
Gilbert, Shr1 A. C.
Gopalakrishnan, Shr1 R.
Gupta, Shr: Maithilisharan.
Gurudev, Shri

Hathi, Shr1 Jaisukhlal.
Iyer, Shra N. Ramakrishna.
Jarramdas Daulatram, Shri.
Joshy, Shri J H

Kakati, Shr1 R. N.
Kalelkar, Kakasaheb,
Karmarkar, Shr1 D P.
Kasliwal, Shr1 N C.
Kathju, Shri P, N.
Keshvapand, Swamui.

Khan, Shr1 Akbar Ali
Khan, Shri Pir Mohammed.
Koya, Shr1 Muhamed
Krishna Chandra, Shri.
Kulkarni, Shr1i B T.
Kurre, Shri Dayaldas.
Lakshmi Menon, Shrimati.
Lingam, Shri N M.
Lohani, Shri I, T

Mahesh Saran, Shri

Mait;, Shr1 N. B,
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Mallik, Shnn D C

Malviya, Shr1 Ratanlal Kishorilal
Mathen, Shr1 Joseph

Maya Devi Chettry, Shrimati,
Mehta, Shr1i M. M.

Mishra, Shr S.

Misra, Shri M,

Mitra, Shnn P C.
Mchammad, Chaudhary A.
Mohammad Ibrahim, Hatis.
Mohanty, Shri Dhananjoy.
Moideen, Shri M J. J
Muhammad Ishaque, Shri.
Nafisul Hasan, Shr.
Nagpure, Shn V T.
Naicker, Shri M. A M.
Nandini Satpathy, Shrimati
Neki1 Ram, Shri.

Pande, Shri C D

Pande, Shr1 T.

Parmanand, Dr Shrimat: Seeta.
Patel, Shr1 Maganbhai S,
Patel, Shri S.

Pathak, Shrn1t G S

Patil, Shn P. S,

Patil, Shr1 Sonusing Dhansing.
Pattabiraman, Shri1 T. 8
Pattanayak, Shri B. C.
Pawar, Shr1i D. Y.

Pillai, Shr1 J. 8. )
Punnaiah, Snri Kota
Rajagopalan, Shr: G.
Ramaswamy, Shr1 K. 8.
Ramaul, Shr1 Shiva Nand.
Ramesh Chandra, Shr.
Rao, Shr1 B Ramakrishna,
Rao, Shr1 V C, Kesava.
Ray, Dr. Nihar Ranjan
Ray, Shri1 Ramprasanna,
Reddi, Shr1 J C. Nagi.
Reddy, Shri K V

Reddy, Shri N. Narotham.
Reddy, Shri N Sr1 Rama.
Reddy, Shri 8 Channa.
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Reddy, Shri M. Govinda,
Rohatgi, Dr. Jawaharlal.
Sadiq Ali, Shri.

Sahai, Shri Ram
Saksena, Shri Mohan Lal.
Samuel, Shri M. H.
Santhanam, Shri K.
Saraogi, Shri Pannalal.
Sarwate, Shri V. V.
Satyacharan, Shri.
Savnekar, Shri Baba Saheb.
Seeta Yudhvir, Shrimati,
Sethi, Shri P. C.

Shah, Shri K. K.

Shah, Shri M. C,
Shakoor, Moulana Abdul,
Shanta Vasisht, Kumari,
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Sharma, Shri L. Lalit Madhob.

Sharma, Shri Madho Ram.
Sherkhan, Shri.

Shervani, Shri M. R.

Shetty, Shri B. P. Basappa.
Shukla, Shri M. P.

Siddhu, Dr. M. M. S.

Singh, Shri Anup.

Singh, Thakur Bhanu Pratap.
Singh, Sardar Budh.

Singh, Dr. Gopal.

Singh, Shri Mohan.

Singh, Shri Santokh.

Singh, Shri Vijay.

Sinha,
Sinha, Shri B. K. P.
Sinha, Shri R. B.

Sinha, Shri R. P. N.
‘Sinha Dinkar, Prof. R. D.
Sur, Shri M. M.

Syed Mahmud, Shri.
Tankha, Pandit, S. S. N.
Tapase, Shri G. D.

Tara Ramachandra Sathe, Shrimati.

Tariq, Shri A, M.

Tayyebulla, Maulana M.
641 RS—6.

Shri Awadeshwar Prasad.
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Thanglura, Shri A.
Tripathi, Shri H, V.
Uma Nehru, Shrimati.
Varma, Shri B. B.
Venkateswara Rao, Shri N,
Vijaivargiya, Shri Gopikrishna.
Vyas, Shri Jai Narain.
Warerkar, Shri B. V. (Mama).
Yajee, Shri Sheel Bhadra.

The motion was negatived,

Tue DEPUTY CHAIRMAN:
question is:
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The

“That clause 3 stand part of the

Bill.”

The House divided,

Tue DEPUTY CHAIRMAN: Ayes—

185; Noes—Nil.

AYES—185

Abid Ali, Shri.

Agrawal, Shri J. P.
Ahmad, Shri Ansaruddin.
Ahmad, Shri Syed.
Ammanna Raja, Shrimatj C,
Anis Kidwai, Shrimati.

Annapurna Devi Thimmareddy, Shri-

mati.
Anwar, Shri N. M.
Arora, Shri Arjun.
Asthana, Shrj L. D.
Atwal, Shri Surjit Singh.
Baharul Islam, Shri.
Bansi Lal, Shri,
Barooah, Shri Lila Dhar.
Basu, Shri Santosh Kumar.
Bedavati Buragohain, Shrimati.
Bharathi, Shrimati K.
Bhargawva, Shri M. P.
Chakradhar, Shri A.‘
Chatterji, Shri J. C.
Chaturvedi, Shri B. D.
Chauhan, Shri Nawab Singh,
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Chavda, Shr1 K. S.

Chinai, Shr1 Babubhai.

Das, Shr1 L. N.

Das, Shn N. K.

Dasgupta, Shr1 T. M.

Dass, Shr1 Mahabir.

Dave, Shri Rohit M.

Deb, Shr1 S C.
Deokinandan Narayan, Shri.
Desai, Shri1 Khandubha: K.
Desai, Shri Suresh J.
Deshmukh, Shr1 R M
Devaki (Gopidas), Shrimati.
Dharam Prakash, Dr
Dikshit, Shri Umashankar.
Doogar, Shr1 R S.

Dutt, Shri Krishan.
Dwibedy, Shr1 Bairag:.
Gailkwad, St B K.

Ghose, Shr1 Surendra Mochan,
Ghosh, Shri Niren,

Ghosh, Shri Sudhir.
Gilbert, Shr1 A, C
Gopalakrishnan, Shr1 R.
Gupta, Shr; Bhupesh.
Gupta, Shr1 Maithilisharan,
Gurudev, Shri

Gurupada Swamy, Shr; M. S.

Hathi, Shr1 Jaiwsukhlal
Iyer, Shr; N. Ramakrishna.
Jaiwramdas Daulatram, Shri.
Joshi, Shri J. H.

Kakati, Shr1 R. N.
Kalelkar, Kakasaheb.
Karmarkar, Shr1 D. P.
Kasliwal, Shr1 N. C.
Kathju, Shr1 P N.
Keshvanand, Swami.

Khan, Shr1 Akbar Al
Khan, Shri1 Pir Mohammed,
Khandekar, Shr:1 R. S.
Khobaragade, Shri B D.
Koya, Shri Muhamed.
Krishna Chandra, Shri
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Kulkarni, Shri B T.
Kumaran, Shri P K.
Kurre, Shr1 Dayaldas.
Lakshmi Menon, Shrimati
Lal, Prof. M. B.
Limaye, Shn S K
Lingam, Shr1 N. M.
Lohani, Shrn I, T.
Mahesh Saran, Shri.
Maity, Shr1 N B.
Mallik, Shr1 D. C.
Malviya, Shr1 Ratanlal Kishorilal.
Mani, Shnn A. D.
Mathen, Shri Joseph.
Maya Devi Chettry, Shrimati.
Mehta, Shr1 M. M.
Mishra, Shr S.
Misra, Shr1 Lokanath.
Misra, Shri1 M,
Mitra, Shrn1 P C.
Mohammad, Chaudhary A.
Mohammad Ibrahim, Hafiz
Mohanty, Shr: Dhananjoy.
Moiwdeen, Shr1 M. J. J
Muhammad Ishaque, Shr.
Nafisul Hasan, Shri
Nagpure, Shr1 V. T.
Naicker, Shr1i M. A M.
Nandini Satpathy, Shrimats.
Narasimha Rao, Dr K. L.
Nausher All, Shr1 Syed.
Nek: Ram, Shri.
Pande, Shri C D,
Pande, Shr T.
Parmanand, Dr Shrimat: Seeta.
Patel, Shr1 Dahyabhai V.
Patel, Shr1 Maganbha:1 S.
Patel, Shr1 S
Pathak, Shr1 G S.
Patil, Shr1 P. S
Patil, Shri Sonusing Dhansing.
Pattabiraman, Shnn T. S
Pattanayak, Shr1 B. C.
Pawar, Shn D. Y.
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Pendse, Shri Lalji.

Pillai, Shri J. S.
Punnaiah, Shri Kota.
Rajagopalan, Shri G.
Ramamurti, Shri P.
Ramaswamy, Shri K. S.
Ramaul, Shri Shiva Nand.
Ramesh Chandra, Shri.
Rao, Shri B. Ramakrishna.
Rao, Shri V. C. Kesava.
Ray, Dr. Nihar Ranjan.
Ray, Shri Ramprasanna.
Reddi, Shri J. C. Nagi.
Reddy, Shri K, V.

Reddy, Shri N. Narotham.
Reddy, Shri N. Sri Rama.
Reddy, Shri S. Channa.
Reddy, Shri M. Govinda,
Reddy, Shri Mulka Govinda.

Reddy, Shri K. V. Raghunatha.

Rohatgi, Dr. Jawaharlal,
Sadiq Ali, Shri.

Sahai, Shri Ram

Saksena, Shri Mohan Lal.
Samuel, Shri M. H.
Santhanam, Shri K.
Saraogi, Shri Pannalal.
Sarwate, Shri V. V.
Satyacharan, Shri
Savnekar, Shri Baba Saheb.
Seeta Yudhvir, Shrimati.
Sethi, Shri P. C.

Shah, Shri K. K.

Shah, Shri M. C,

Shakoor, Moulana Abdul.
Shanta Vasisht, Kumari.
Sharma, Shri L. Lalit Madhob,
Sharma, Shri Madho Ram.
Sherkhan, Shri.

.Shervani, Shri M. R.
Shetty, Shri B. P. Basappa.
Shukla, Shri M. P.

Siddhu, Dr. M. M. S.
Singh, Shri Anup.
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Singh, Thakur Bhanu Pratap.
Singh, Sardar Budh.

Singh, Shri D. P.

Singh, Dr. Gopal.

Singh, Shri Mohan.

Singh, Shri Santokh,

Singh, Shri Vijay.

Sinha, Shri Awadeshwar Prasad.
Sinha, Shri B. K. P.

Sinha, Shri Ganga Sharan.
Sinha, Shri R. B.

Sinha, Shri R. P. N.

Sinha Dinkar, Prof. R, D.
Subba Rao, Dr, A.

Sur, Shri M. M.

Syed Mahmud, Shri.

Tankha, Pandit S. S. N.
Tapase, Shri G. D.

Tara Ramachandra Sathe, Shrimati.
Tariq, Shri A. M.

Tayyebulla, Maulana M.
Thanglura, Shri A.

Tripathi, Shri H. V.

Uma Nehru, Shrimati.
Vajpayee, Shri A B.

Varma, Shri B. B.
Venkateswara Rao, Shri N.
Vijaivargiya, Shri Gopikrishna.
Vyas, Shri Jai Narain.
Warerkar, Shri B. V. (Mama).
Yajee, Shri Sheel Bhadra.

NOES—Nil

The motion was adopted by a majo-
rity of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and voting.

Clause 3 was addeq to the Bill.

Clause 4—Insertion of new article
239A

Suri BHUPESH GUPTA: Madam,
I move:
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2, “That at page 1, line 19, after
the words ‘Union territories of’
the word ‘Delhi’ be inserted.”

5713

3. “That at page 1, line 20, the
words ‘and Pondicherry’ be delet-
ed.”

4. “That at page I,—

(i) in ling 21, after the words
‘a body’, the words ‘“fully elected’
be inserted;

(ii) in lines 21-22 the words
‘whether elected or partly nomi-
nated and partly elected’ be
deleted; and

(iif) in line 23, for the word
‘or’ the word ‘and’ be substitut-
ed.”

Smrr M. S. GURUPADA SWAMY:
Madam, I move:

6., “That at page 1, for lines 21
to 23, the following be substituted,
namely:—

‘(a) a body elected to function
as a Legislature for the Union
territory, and.”

Sart BHUPESH GUPTA: Madam,
I move:

7. “That at page 2, line 2, the
words ‘or both’ be deleted.”

[This amendment also stood in the
name of Shri M, S. Gurupada Swamy.]

The questions were proposed.

Sar: BHUPESH GUPTA: Madam,
1 do not wish to say much because
the subject has been dealt with, but
enly again I shall stresg here the
supreme need and urgency for grant-
ing a Legislative Assembly and res-
porsible government to the people of
Delhi. I press it not in any partisan
interest or with my eyes on some-
thing. I do so because the people of
Delhi are entitled to have gli the
opportunities ol self-government as
others have. I think that ir we give

[ RAJYA SABHA]
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them the opportunities, the morale of
the Delhi public and their political
life will be improved and heightened,
because the Legislature will be fune-
tioning in which the representatives
of the people will be functioning,
responsible to the people, and the
people will have a direct share in
the administration of the affairs of
Delhi. It is only when we are in a
position to bring about the integra-
tion of the popular efforts on the one
hand and the functions of the State
on the other can we have the proper
development of the political and
social life of this great city,

5714

Madam, I do maintain here in all
solemnity that I would not have been
pressing for it had I thought that
this would make things difficult for
the capital city of India which is now
the focus of the entire world. I
press this amendment precisely be-
cause I believe that, should the peo-
ple of Delhi be given the opportunity
to handle their affairs in this manner,
there will be all round improvement,
at least scope for improvement. Now,
I would not like to punish the people
of Delhi. Parliament is no substitute.
We do not have time to discuss the
problems of Delhi; even to deal with
them in the Question hour. We know
that little time is given to discuss
matters concerning Delhi. We have
only four or five representatives
from Delhi, whereas in an Assembly
they will have nearly 55 representa-
tives, These are very important
matters,

Here I would just draw your atten-
tion to the statement made by the
President of the Delhi Congress, Mr.
Brij Mohan. He is a Congressman
whom Mr. Lal Bahadur consults on
very many matters, Summing up
his reaction he says:

“I need hardly say that we feel
a little disappointed over the
exclusion of Delhi from the scope
of the Constitution Amendment
Bill. The Prime Minister made #t
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clear that Delhi would not be dis.
criminated against.”

5715

He went on to say:

“It is for us now to convince
the Prime Minister and the Home
Minister that the needs of Delhi
can be adequately met only if a
fully representative administration
is set up on the lines of the Union
territories.”

I do not know what the lines of the
Union territories will be but I do
stand for a full-fledged Legislative
Assembly and responsible government
within the framework of the consti-
tutional provisions that obtain or
guide the affairs of the States of the
Indian Union. That is what I say.

I am extremely sorry that Mr. Lal
Bahadur brought in other things, He
advised us to co-operate with him in
improving the situation in Delhi. I en-
tirely agree with the sentiments ex-
pressed, but how to do so is the crux
of the matter. One of the best ways to
do so is to bring the Assembly into
existence and let the democratic pro-
cess start working with which we can
co-operate and which will also help
the Central Government. Such an ar-
rangement here will take away nothing
from the stature of the metropolitan
city, the capital city of India On the
contrary I can tell you that once you
have this arrangement the prestige and
the stature of this great city of Delhi
would be simply enhanced, This is
what I say. We would like the Am.
bassadors and others who come here
to see how in a federal or quasifederal
structure we have a Parliament func-
tioning side by side with the local au.
thorities organised in a Legislature and
a government. We want to demonstrate
to the world here in this city that it
is possible to combine the local admi-
nistration and responsible government
with the broader administration. Such.
things are happening in other count.
ries, Why cannot we do s0? There will
be no parallel, there will be no confiict
it we keep the functions clear in our

[
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mind and delimit them in the cc
tutional and other provisions. 1
will be no conflict. On the cont
they will be functioning as if w
the Constitution working towards
building up of the life of Delhi. 1
not know why the Home Mini
accepts those arguments or gi
weight to those arguments. I beset
him that the sconer he grants De
the much needed and long await
Legislative Assembly and responsil
government the more it will bri
credit to him, to the Central Gover
ment, to the people of Delhi, to tt
whole country, and this will also ope
new vistag for arranging the affairs ¢
Delhi in the best possible way to th
satisfaction of all.

Surt M. IS, GURUPADA SWAMY.
Madam, I raised two points in the de-
bate. The hon. Minister gave clarifi.
cation, but I am afraid the clarification
was not very clear to me. The Sfrst
point I raised was that the nominated
elements were not necessary in the
Assembly. He said that they were ne-
cessary hecause certain tribal elements
or interests might require special con.
sideration. In this connection may I
point out that the election law con-
tains radical provisions to deal with
such special interest? There is reser-
vation provided fTor the Scheduled
Castes and Tribes. So, in view of this
provision or safeguard provided in the
election law, this provision in the Bill
is not necessary. If you retain this
provision, it would only mean that the
Assembly would not only consist of
elected members but also nominated
members. And it will take away the
element of election, the element of
representation and the element of self-
rule. Therefore, I raise this objec-
tion while speaking on this Bill.

Secondly, my point is that the Bill
envisages the setting up of a Council
of Ministers without even g Legisla-

ture or, in the alternative, a
Legislature without a  Council of
Ministers. This anachronism, this

anomaly, has to be removed. There-
fore, I propose in my amendments
that certain words ‘partly nominated’
be omitted or deleted and that the
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8 ‘or both’® also be deleted,

by making the whole provision
nal and consistent.

want the hon, Minister to clarify
g two points sufficiently so that if
ink it proper, I may withdraw
amendments.

HE DEPUTY CHAIRMAN: Mr.
:d Nausher All. You may speak

ng.

3R SYED NAUSHER ALI (West
ngal): Madam there is an amend-~
:nt 1o the effect that the words
shether elected or partly nominated
id partly elected” be deleted. I have
:en throughout my political life a
ipporter of election, never a sup-

orter of nomination, I .do not
nderstand what object can there
»ossibly be for nomination  where

here is scope for election. In a
lemocratic set-up you bring in certain
1ominated elements. These nominated
elements represent note the people,
they represent a particular group or a
particular class. In a democratic
set-up, it is inconsistent, in my hum-
ble opinion. I, therefore, support the
amendment and I say that all the
elements should be elected and not a
single member should ®e nominated.
That is all that I have to say.

Surr  LAL  BAHADUR: Well,
Madam, I have noth:ng much to say
about Delhi. I have had my say and
I can once again tell the House that
we will have the necessary consulta-
tion among ourselves and see what is
best or what could be the set-up or
pattern for Delhi both in regard to
the Corporation and with regard to
other matters. It cannot be denied
that even the Corporation and local
bodies are democratic institutions.
They are elected by the people. And
in fact, it is from the local bodies that
really the democratic or parlinmentary
system begins. They have been a
training ground. Some of us who
had been in the local boards realised
the benefits we got while we were in
the local bodies. I have also had the
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occasion of being a member of the
Allahabad Municipal Corporation for
about seven years and it is from that
that I learnt something about the ad-
ministration and about the working
of the democratic institutions. So, it
should not be felt otherwise. If a
picture is drawn up of a Corporation
or a Board—as of ho conseguence, we
are not doing a service to the whole
institution, It is, os 1 have said, the
first step towards democratic organi-
sation.

As regards the other matters, of
course, we will definitely give oppor~
tunities to the representatives of the
people in Delhi to associate them-
selves, and give them a sense of feel-
ing that they are in a position to
participate in the development work
and other activities of the Delhi State.

As regards nominated members, I
am afraid Shri Gurupada Swamy has
not fully caught my point. So far as
this provision is concerned, as I said
at the beginning, this exactly follows
the provision of the old article 240.
And it was discussed threadbare dur-
ing the Constituent Assembly days.
And after a good deal of delibera~-
tion, this finds a place, this old article
240 finds a place, in the Constitution.
As it was repealed, we have just
copied it out and incorporated it in
this Bill,

Srrr M. S. GURUPADA SWAMY:
You had that article in the Lok
Sabha.

Surr LAL. BAHADUR: As I said
in the beginning, it was in deference
to the wishes of the Members of that
House, and I also felt somewhat con-
vineed. 1 thought that the idea of
having 2 totally nominated body or a-
Legislature might be given up. But
in so far as partly nominated and
partly elected body is concerned, I do
not see why there should be any ob-
jection. As regards a Legislature
withou! a Council of Ministers or a
Council of Ministers without a Legis-
lature, we are not going to do it I
mean nothing of that kind is going to
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happen. I do not think that Parlia-

ment will ever pass such a law. If
Parliament does it—it is supreme—the
Government can do nothing. If in g
particular State the administration is
suspended or if there is President's
rule or any other kind of change
occurs, and in that case, if Parliament
desires that there may be a special
kind of set-up, it will be entirely for
Parliament to consider and decide it
and we will act according to the
wishes of Parliament, But for the
time being, just at the present mo-
ment, not in the immediate future, if
everything functions well, we have not
4he sHEMesy desite 4hal Yhere ghowdd
be any Legislature without a Council
of Ministers or that there will be a
Council of Ministers or Cabinet with-
. out a Legislature. So, this is not a
practical matter to be considered at
the present moment, and as I said, the
power entirely lies in the hands of
Parliament, No one knows what
emergency might arise or what situa-
tion might arise, and in that case, this
provision might come to our help.

As regards nominations, I m.ght tell
him that it is true that there is provi-
sion for the Scheduled Castes and the
Scheduled Tribes. But there are many
Scheduled Tribes. In Manipur itself,
there are the Kukis, the Khasis,
there are the Paites and the Mahars—
$o 'many trubes—and everyone feels
that it is sufficiently important. We
do not want to exclude them. Suppose
some of the tribals have come in a
majority and some are left out. Then
what are we to do? Will it not be ad-
visable to give representation to those
sections also? In these smaller areas,
you have to look after the interests
of the smaller pecple and the smaller
sections. They are in the growth, We
have to give them complete satisfac-
tion, and, as the hon. Member desires,
give a feeling of a sense of participa-
tion to all of them, so far as we can.
I have myself seen in Manipur that
the Mahars are equally important, and
the Kukis are equally important, and
if they do not get representation in the
Legislature, we can give it to them
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through nomination, So, in this case,
it is good that we have this provision
and, if necessary, exercise it. I have
nothing more to say.

5720

Surr M. S. GURUPADA SWAMY:
Madam, I beg leave to withdraw my
amendment.

*Amendment No. 6 was, by leave,
withdrawn.

Tae DEPUTY CHAIRMAN:
question is:

The

% Ty Wy Page b, Yioe W, Wi
the words Union territories of’ the
word ‘Delhi’ be inserted.”

The motion was negatived,

Tue DEPUTY CHAIRMAN: {Am-
endment No. 3 is barred.

The question is:

4. “That at page 1,—

(i) in line 21 after the words
‘a body, the words ‘“fully elected’
be inserted;

(ii) in lines 21-22, the words
‘whether elected or partly nomi-
nated and partly elected’ be delet-
ed; and

(iii) in line 23, for the word
‘or’ the word ‘and’ be substituted.”

The motion was negatived,

Tue DEPUTY CHAIRMAN:
guestion is:

The

7. “That at page 2, line 2, the
words ‘or both’ be deleted.”

The motion was negatived. '

*For text of amendment, see Col.
5713 supra.

tFor text of amendment, see col.
5713 supra.



The Constitution
(Fourteenth

Tee DEPUTY CHAIRMAN:
question is:

“That clause 4 stand part of the
Bill.”

5721

The House divided.

Tae DEPUTY CHAIRMAN: Ayes—
182; Noes—Nil,

AYES—182

Abid Ali, Shri.

Agrawal, Shri J. P.

Ahmad, Shri Ansaruddin.

Ahmad, Shri Syed.

Ammanna Raja, Shrimati C,

Anis Kidwai, Shrimati.

Annapurna Devi Thimmareddy, Shri-
mati. -’

Anwar, Shri N. M.

Arora, Shri Arjun.

Asthana, Shri L. D.

Atwal, Shri Surjit Singh.

Baharul Islam, Shri.

Bansi Lal, Shri.

Barooah, Shri Lila Dhar.

Basu, Shri Santosh Kumar.

Bedavati Buragohain, Shrimati.

Bharathi, Shrimati K.

Chakradhar, Shri A,

Chatterji, Shri J. C.

Chaturvedi, Shri B. D.

Chauhan, Shri Nawab Singh.

Chavda, Shri K. S.

Chinai, Shri Babubhai.

Das, Shri L. N.

Das, Shri N. K.

Dasgupta, Shri T. M.

Dass, Shri Mahabir.

Dave, Shri Rohit M.

Deb, Shri S. C.

Deokinandan Narayan, Shri.

Desai, Shri Khandubhai K.

Desai, Shri Suresh J.

Deshmukh, Shri R. M.

Devaki (Gopidas), Shrimati.

[ RAJYA SABHA]

Amendment) Bill, 5722

1962

The | Dharam Prakash, Dr.

Dikshit, Shri Umashankar.
Doogar, Shri R. S.

Dutt, Shri Krishan.
Dwibedi, Shri Bairagi.
Gaikwad, Shri B. K.
Ghose, Shri Surendra Mohan.
Ghosh, Shri Sudhir.
Gilbert, Shri A. C.
Gopalakrishnan, Shri R.
Gupta, Shri Bhupesh,
Gupta, Shri Maithilisharan.
‘Gurudev, Shri.

Gurupada Swamy, Shri M. S
Hathi, Shri Jaisukhlal.
Iyer, Shri N. Ramakrishna.
Jairamdas Daulatram, Shri.
Joshi, Shri J. H.

Kakati, Shri R. N.
Kalelkar, Kakasaheb.
Karmarkar, Shri D. P.
Kasliwal, Shri N. C.
Kathju, Shri P. N.
Keshvanand, Swami,

Khan, Shri Akbar Ali
Khan, Shri Pir Mohammed.
Khandekar, Shri R. 8.
Khobaragade, Shri B. D.
Koya, Shri Muhamed,
Krishna Chandra, Shri,
Kulkarni, Shri B. T.
Kumaran, Shri P, K.
Kurre, Shri Dayaldas.
Lakshmi Menon, Shrimati
Lal, Prof. M. B.

Limaye, Shri S. K.
Lingam, Shri N. M.

Lohani, Shri 1. T.

Mahesh Saran, Shri.

Maiti, Shri N. B.

Mallik, Shri D. C.

Malviya, Shri Ratanlal Kishorilal.
Mani, Shri A, D.

Mathen, Shri Joseph,
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Maya Devi Chettry, Shrimati.
Mehta, Shri M. M.

Mishra, Shri S.

Misra, Shri Lokanath,
Misra, Shri M,

Mitra, Shri P. C.
Mohammad, Chaudhary A.
Mohammad Ibrahim, Hafiz.
Mohanty, Shri Dhananjoy.
Moideen, Shri M. J. J.
Muhammad Ishaque, Shri.
Nafisul Hasan, Shri.
Nagpure, Shri V. T.
Naicker, Shri M. A. M.
Nandini Satpathy, Shrimati.
Narasimha Rao, Dr. K. L,
Nausher Ali, Shri Syed.,
Neki Ram, Shri.

Pande, Shri C D.

Pande, Shri T.

Parmanand, Dr. Shrimati Seeta.

Patel, Shri Dahyabhai V,
Patel, Shri Maganbhai S.
Patel, Shri S.

Pathak, Shri G. S.

Patil, Shri P. S.

Patil, Shri Sonusing Dhansing.
Pattabiraman, Shri T. S.
Pattanayak, Shri B. C.
Pawar, Shri D. Y,
Pendse, Shri Lalji.

Pillai, Shri J. S.
Punnaiah, Shri Kota,
Rajagopalan, Shri G.
Ramamurti, Shri P.
Ramaswamy, Shri K, S.
Ramaul, Shri Shiva Nand.
Ramesh Chandra, Shri.
Rao, Shri V. C.- Kesava,
Ray, Dr. Nihar Ranjan.
Ray, Shri Ramprasanna.
Reddi, Shri J. C. Nagi

Reddy, Shri K. V.
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Reddy, Shri N. Narotham.
Reddy, Shri N. Sri Rama.
Reddy, Shri S. Channa.
Reddy, Shri M. Govinda
Reddy, Shri Mulka Govinda,
Reddy, Shri K. V. Raghunatha,
Rohatg), Dr. Jawaharlal.
Sadig Ali, Shri.

Sahai, Shri Ram

Saksena, Shri Mohan Lal.
Samuel, Shri M. H.
Santhanam, Shri K.

Saraogi, Shri Pannalal.
Sarwate, Shri V. V.
Satyacharan, Shri.

Savnekar, Shri Baba Saheb.
Seeta Yudhvir, Shrimati.
Sethi, Shri P. C.

Shah, Shri K. K.

Shah, Shri M. C,

Shakoor, Moulana Abdul.
Shanta Vasisht, Kumari,
Sharma, Shri L. Lalit Madhob
Sharma, Shri Madho Ram.
Sherkhan, Shri.

Shervani, Shri M. R.

Shetty, Shri B. P. Basappa.
Shukla, Shri M. P.

Siddhu, Dr M. M. S. 5
Singh, Shri Anup.

Singh, Thakur Bhanu Pratap.
Singh, Sardar Budh.

Singh, Shri D. P,

Singh, Dr. Gopal.

Singh, Shri Mohan.

Singh, Shri Santokh.

Singh, Shri Vijay.

Sinha, Shri Awadeshwar Prasad.
Sinha, Shri B. K. P.

Sinha, Shri Ganga Sharan.
Sinha, Shri R B.

Sinha, Shri R. P. N.

Sinha Dinkar, Prof. R. D:
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Subba Rao, Dr. A

Sur, Shri M. M.

Syed Mahmud, Shri.

Tankha, Pandit, S. S. N.
Tapase, Shri G. D.

Tara Ramachandra Sathe, Shrimati,
Tariq, Skri A. M.

Tayyebulla, Maulana M.
Thanglura, Shri A,

Tripathi, Shri H. V.

Uma Nehru, Shrimati.
Vajpayee, Shri A. B,

Varma, Shri B. B.
Venkateswara Rao, Shri N.
Vijaivargiya, Shri Gopikrishna.
Vyas, Shri Jai Narain,
‘Warerkar, Shri B. V. (Mama).
Yajee, Shri Sheel Bhadra.
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NOES—Nil.

The motion was adopted by a majo-
rity of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and voting.

Clause 4 was added to the Bill.

»Clause 5—Amendment of article 240

Tae DEPUTY CHAIRMAN: The
‘question is:

“That clause 5 stand part of the
Bil.”

The House divided.

T DEPUTY CHAIRMAN: Ayes—
181; Noes—Nil.

AYES—181

.Abig Ali, Shri

Agrawal, Shri J. P.

Abhmad, Shri Ansaruddin,
Ahmad, Shri Syed.
Ammanna Raja, Shrimati C.
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Anis Kidwai, Shrimati.
Annapurna Devi Thimmareddy,
Shrimati.

Anwar, Shri N. M.

Arora, Shri Arjun,
Asthana Shri L. D.

Atwal, Shri Surjit Singh.
Baharul Islam, Shri.

Bansi Lal, Shri

Baroocah, Shri Lila Dhar,
Basu, Shri Santosh Kumar.
Bedavati Buragohain, Shrimati
Bharathi, Shrimati K.
Chakradhar, Shri A.
Chatterji, Shri J. C.
Chaturvedi, Shri B. D.
Chauhan, Shri Nawab Singh.
Chavda, Shri K. S.

Chinaij, Shri Babubhai.

Das, Shri L. N.

Das, Shri N. K.

Dasgupta, Shri T. M.

Dass, Shri Mahabir.

Dave, Shri Rohit M.

Deb, Shri S, C.
Deokinandan Narayan, Shri.
Desai, Shri Khandubhai K.
Desai, Shri Suresh J.
Deshmukh, Shri R. M.
Devaki (Gopidas), ShrimatL
Dharam Prakash, Dr,
Dikshit, Shri Umashankar,
Doogar, Shri R. S.

Dutt, Shri Krishan.
Dwibedy, Shri Bairagi.
Gaikwad, Shri B. K
Ghose, Shri Surendra Mohan
Ghosh, Shri Niren.

Ghosh, Shri Sudhir.
Gilbert, Shri A. C.
Gopalakrishnan, Shri R.
Gupta, Shrj Bhupesh,
Gupta, Shri Maithilisharan.
Gurudev, Shri.
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Gurupada Swamy, Shri M. S.
Hathj, Shri Jaisukhlal.
Iyer, Shri N, Ramakrishna.
Jairamdas Daulatram, Shri.
Joshi, Shri J. H.
Kakati, Shri R. N.
Karmarkar, Shri D. P.
Kasliwal, Shri N. C.
Kathju, Shri P. N.
Keshvanand, Swami.
Xhan, Shri Akbar Ali,
Khan, Shri Pir Mohammed.
Khandekar, Shri R. S.
Khobaragade, Shri B. D,
Koya, Shri Muhamed,
Krishna Chandra, Shri,
Kulkyrni, Shri B. T.
Kumaran, Shri P. K.
Kurre, Shri Dayaldas.
Lakshmi Menon, Shrimati.
Lal, Prof. M. B.
Limaye, Shri S. K.
Lingam, Shri N. M.
Lohani Shri I. T.
Mzhesh Saran, Shri.
Maiti, Shri N. B.
Mallik, Shri D. C.

Malviya, Shri Ratanlal Kishorila®.

Mani, Shri A. D.

Mathen, Shri Joseph.
Maya Devi Chettry, Shrimati.
Mehta, Shri M. M.
Mishra, Shri S.

Misra, Shri Lokanath.
Misra, Shri M.

Mitra, Shri P. C.
Mohammad, Chaudhary A.
Mohammad Ibrahim, Hafiz.
Mohanty, Shri Dhananjoy.
Moideen, Shri M. J. J.
Muhammad Ishaque, Shri.
Nafisul Hasan, Shri.
Nagpure, Shri V. T.
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Naicker, Shri M. A. M.

Nandini Satpathy, Shrimati.

Narasimha Rao, Dr, K. L.

Nausher Ali, Shri Syed.

Neki Ram, Shri.

Pande, Shri C. D.

Pande, Shri T.

Parmanand, Dr. Shrimati Seeta,

Patel, Shri Dahyabhai V.

Patel, Shri Maganbhai S.

Patel, Shrj S.

Pathak, Shri G. S.

Patil, Shri P. S.

Patil, Shri Sonusing Dhansing.

Pattabiraman, Shri T. S,

Pattanayak, Shri B. C.

Pawar, Shri D. Y.

Pendse, Shri Lalji.

Pillai, Shri J. S.

Punnaiah, Shri Kota.

Rajagopalan, Shri G.

Ramamurti, Shri P.

Ramaswamy, Shri K. S.

Ramaul, Shr) Shiva Nand.

Ramesh Chandra, Shri.

Rao, Shri V. C. Kesava.

Ray, Dr. Nihar Ranjan.

Ray, Shri Ramprasanna.

Redd:, Shri J. C. Nagi.

Reddy, Shri K. V.

Reddy, Shri N. Narotham.

Reddy, Shri N. Sri Rama.

Reddy, Shri S. Channa.

Reddy, Shri M. Govinda.

Reddy, Shri Mulka Govinda,

Reddy, Shri K. V. Raghunatha,

Rohatgi, Dr. Jawaharlal.

Sadiq Ali, Shri.

Sahai, Shri Ram.

Samuel, Shri M. H.

Santhanam, Shri K.

Saraogi, Shri Pannalal.

Sarwate, Shri V. V.
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Satyacharan, Shri.

Savnekar, Shri Baba Saheb.

Seeta Yudhvir, Shrimati.

Sethi, Shri P. C.

Shah, Shri K. K.

Shah, Shri M. C,

Shakoor, Moulana Abdul.

Shanta Vasisht, Kumari.

Sharma, Shri L. Lalit Madhob.

Sharma, Shri Madho Ram.

Sherkhan, Shri.

Shervani, Shri M. R,

Shetty, Shri B. P. Basappa.

Shkukla, Shri M. P.

Siddhu, Dr. M. M. S.

Singh, Shri Anup.

Singh, Thakur Bhanu Pratap.

Singh, Sardar Budh.

Singh, Shri D. P,

Singh, Dr. Gopal,

Singh, Shri Mohan.

Singh, Shri Santokh.

Singh, Shri Vijay.

Sinha, Shri Awadeshwar Prasad.

Sinha, Shri B. K. P.

Sinha, Shri Ganga Sharan,

Sinha, Shri R. B.

Sinha, Shri R, P. N.

Sinha Dinkar, Prof. R. D.

Subba Rao, Dr, A.

Sur, Shri M. M.

Syed Mahmud, Shri.

Tankha, Pandit S, S. N.

Tapase, Shri G. D.

Tara Ramachandra Sathe, Shrimati.

Tariq, Shri A. M.
Tayyebulla, Maulana M.
Thanglura, Shri A.
Tripathi, Shri H. V.
Uma Nehru, Shrimati,
Vajpayee, Shri A. B,
Varma, Shri B. B.

Venkateswara Rao, Shri N.
Vijaivargiya, Shri Gopikrishna,
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Vyas, Shri Jai Narain.
Warerkar, Shri B, V. (Mama).
Yajee, Shri Sheel Bhadra.

NOES—NIil

The motion was adopted by a majo-
rity of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and voting.

Clause 5 was added to the Bill.

Clause 6—Amendment of the Fourth
Schedule

Tue DEPUTY CHAIRMAN: There:
are two amendments. Amendment
No. 10 is a negative sne. Amendment:
No. 11 stands in the name of Mr. Mani.
Mr, Mani.

Surr A. D. MANI: Madam, 1 beg to
move:

11. “That at page 2, for lines 22!
to 25, the following be substituted,
namely:—

‘(a) after entry 20, the entries.

“21. Goa, Daman and Diu....l.
22. Pondicherry....1” shall be
inserted;

(b) for the figures “225”, the
figures ‘227" shall be substi-
tuted.!”

The question was proposed.

Surt A. D. MANI: Madam, I shall
be very brief in explaining the pur-
port of my amendment. According to
this amendment Goa, Daman and Diu
should be given a seat in the Rajya
Sabha. Pondicherry gets a seat;
Manipur gets a seat; Tripura gets a
seat—it ig the Fourth Schedule I refer
to. When once we have a dmocratical-
ly-elected Legislature, it is only proper
that the area comprising Goa, Daman
and Diu should get a place in the
Rajya Sabha. What has Goa, Daman
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and Diu done to be denied the privi-
lege of sending a representative to the
Rajya Sabha? Madam, it has been
suggested that since Goa has got two
seats in the Lok Sabha, it need not
have a seat in the Rajya Sabha. Now,
the moment it becomes 3 Union Terri~
tory with a Legislature it attracts the
provisiong of article 249 of the Consti-
tution. Under that article Parliament
has got the right to legislate on a
matter relating to the State List.
Under that article this House passed
a resolution some months ago creating
some All-India Services. There 15 a
Constitutional Lacuna if no represen-
tation is given to Goa, Daman and
Diu, angd 1 think it will greatly streng-
then our position if we place Goa,
Daman and Diu on a par with Pondi-
cherry. I should like to hear the hon.
Minister’s views on this subject,

3731

Surr P. RAMAMURTI: It this
House is the House of States ang 1if
Goa is going to be a State, then it is
obvious that that State must be re-~
presented here. It has got to be.
Either Goa is a State or it is not a
State, and if you are making it a
State, then that State must be repre-
sented in this House. That is all I
am saying.

Tre DEPUTY CHAIRMAN: Has the
Home Minister to say anything? And
before the Home Minister begins,
since there is a fixed discussion at
5 pM., with the permission of the
House we shall put it off for a few
minutes, till we go through this Bill
‘The Home Minister.

Surt LALL BAHADUR: Madam,
what Mr. A. D. Mani has pointed out
is relevant to an extent, but I might
inform him and the House that the
representatives of Goa, who came and
discussed this matter here, were of
the opinion that they should get two

seats in the Lok Sabha, It was
suggested to them that as in
% p.m. other Union Territories,

Pondicherry for example, one
seat may be given in the Rajya Sabha
and one in the Lok Sabha. But they
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were rather particular to have two
seats in the Lok Sabha. 8o, it was

agreed to. Now, if we give them two
seats in the Lok Sabha and one seat
in the Rajya Sabha, this will mean
undue weightage.

Sart BHUPESH GUPTA: Trpura
has got two seats in the Lok Sabha
and one in the Rajya Sabha.

Surt LAL, BAHADUR: It was given
at a time when there were no Legis-
latures, That fact has to be remem-
bered. We have increased the num-
ber of the Members of Parliament in
this House as well as in the Lok
‘Sabha. For Delhi there are five
Members, Delhi was not entitled to
this number of seats but we have
made it a special case because there
are no Legislatures. Similarly, about
Manipur and Tripura, as there were
no Legislatures an additional weizn-
tage was given. Now, these are all
going to have Legislatures.

Therefore, Madam, we did exactly
according to . . .

Surt K. SANTHANAM (Madras):
May I suggest to the hon. Home Min-
ister that one of the twelve nominated
seats may be, by convention, given to
Goa,

Surt BHUPESH GUPTA: You want
another Lt. Governor here.

Tue DEPUTY CHAIRMAN: Let the
Home Minister finish,

Sari LAL BAHADUR: Anyhow, it
was done according to their wishes.
But if the Goan representatives so
desire, if they want to have any
change in this, well, the matter could
certainly be considered. But at the
present moment . . .

Surr ANUP SINGH (Punjab): On
a Doint of clarification.

Tue DEPUTY CHAIRMAN: But
the Home Minister has not finished,
Let him Sfinish.
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Sarr ANUP SINGH: Just on a
point of clarification. If there is any
implied reflection in not demanding
any seat in the Rajya Sabha, that
they do not consider this House im-
portant enough, 1f that 1is so, we
should give them a seat and let them
then realise that this House is equal-
ly important.

3733

Sart LAL, BAHADUR: Why should
we try to read in what they said a
meaning which perhaps may not be
there in their mind?

Surt BHUPESH GUPTA: It is an
IIHEIDEL AITANEONTRt heiween SR
Home Minister and some of them. He
has got two people there nominated.
Now, he does not give them a seat
here, and these people are happy.
Therefore, it is a domestic affair of
the High Command. N

Surr LAL BAHADUR: We are all
one as Government. But I might in-
form the House that it was done by
my colleague, Shrimati Lakshmi
Menon, and not myself. But, any-
how, we are all one. It is collective
responsibility. Please do not think
that we have done this with a view
to putting this House in any
awkward pos'tion. That is not the
idea at gll. The hon. Members have
to realise the fact that in these mat-
ters we have been irying to act ac-
cording to their wishes. Whether it
was Pondicherry, or Goa, or Mani-
pur and Tripura, we have almost tried
4o fall in line. Of course, if their
demands were unreasonable, we have
tried to convince them. But, as 1
have said, I do not rule out the sug-
gestion. The suggestion made by Mr.
Mani is worth considering, It all de-
pends, We will leave it to the re-
presentatives of Goa to suggest what
they would have in future. And if
the general desire is for a change, the
Government will consider what
further has to be done.

Tee DEPUTY CHAIRMAN: Mr.
Mani, are you pressing your amend-
ment?

[ RATYA SABHA]
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Surt A. D. MANL 1 press my

amendment and I would like, on a
point of clarification, from the Home:
Minister . . .

Tue DEPUTY CHAIRMAN: What
is the clarification now? You have al-
ready made your point. Are yow
pressing your amendment?

Sarr A, D. MANI: Yes.

Tee DEPUTY CHAIRMAN: The
question is:

11. “That at page 2, for lines
22 to 25, the following be subs-
tituted, namely:—

‘(a) after entry 20, the en~
tries “21. Goa, Daman and
Diu....1, 22. Pondicherry....1™

shall be inserted;

(b) for the figures “225”, the
figures “227” shall be substitut-
ed‘)‘”

The House divided.

T DEPUTY CHAIRMAN: Ayes—
24; Noes—157.

AYES—24

Dave, Shri Rohit M,
Dwibedy, Shri Bairagi.
Gaikwad, Shri B, K.
Ghosh, Shri Niren,
Gupta, Shri Bhupesh.
Gurupada Swamy, Shri M. S.
Khandekar, Shri R. S.
Khobaragade, Shri B. D.
Kumaran, Shri P. K.
Lal, Prof, M. B.

Limaye, Shri S. K.

Mani, Shri A. D.

Misra, Shri Lokanath.
Nausher Ali, Shri Syed.
Patel, Shri Dahyabhai V.

Patel, Shri S.
Pendse, Shri Lalji.
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Ramamurti, Shri P.

Reddy, Shri Mulka Govinda.
Reddy, Shri K. V. Raghunatha.
Singh, Shri D. P.

Sinha, Shri Ganga Sharan.
Subba Rao, Dr. A.

Vajpayee, Shri A. B.
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NOES—157

Abid Ali, Shri

Agrawal, Shri J. P.
Ahmad, Shri Ansaruddin.
Ahmad, Shri Syed.
Ammanna Raja, Shrimati C.
Anis Kidwai, Shrimati.
Devi

Annapurna Thimmareddy,

Shrimati.
Anwar, Shri N. M.
Arora, Shri Arjun,
Asthana, Shri L. D.
Atwal, Shri Surjit Singh.
Baharul Islam, Shri.
Bansi Lal, Shri.
Barooah, Shri Lila Dhar.
Basu, Shri Santosh Kumar.
Bedavati Buragohain, Shrimati.
Bharathi, Shrimati K.
Chakradhar, Shri A.
Chatterji, Shri J. C.
Chaturvedi, Shri B. D.
Chauhan, Shri Nawab Singh.
Chavda, Shri K. S.
Chinai, Shri Babubhai.
Das, Shri L. N.
Das, Shri N. K.
Dasgupta, Shri T. M.
Dass, Shri Mahabir.
Deb, Shri S. C.
Deockinandan Narayan, Shri,
Desai, Shri Khandubhai K.
Desai, Shri Suresh J.
Deshmukh, Shri R. M.
Devaki (Gopidas), Shrimati.
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Dharam Prakash, Dr.

Dikshit, Shri Umashankar,

Doogar, Shri R. S.

Duti, Shri Krishan,

Ghose, Shri Surendra Mohan,

Ghosh, Shri Sudkir.

Gilbert, Shri A. C.

Gopalakrishnan, Shri R.

Gupta, Shri Maithilisharan.

Gurudev, Shri.

Hathi, Shri Jaisukhlal.

Iyer, Shri N. Ramakrishna.
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Jairamdas Daulatram, Shri.
Joshi, Shri J, H.

Kakati, Shri R. N.
Karmarkar, Shri D. P.
Kasliwal, Shri N. C.
Kathju, Shri P. N.
Keshvanand, Swami.
Khan, Shri Akbar Al
Khan, Shri Pir Mohammed.
Koya, Shri Muhamed.
Krishna Chandra, Shri.
Kulkarni, Shri B. T.
Kurre, Shri Dayaldas.
Lakshmi Menon, Shrimati.
Lingam, Shri N. M.
Lohani, Shri I. T.

Mahesh Saran, Shri.

Maiti, Shri N. B.

Mallik, Shri D. C,
Malviya, Shri Ratanlal Kishorilal.
Mathen, Shri Joseph.
Maya Devi Chettry, Shrimati.
Mehta, Shri M. M.
Mishra, Shri S.

Misra, Shri M,

Mitra, Shri P, C.
Mohammad, Chaudhary A.
Mohammad Ibrahim, Hafiz.
Mohanty, Shri Dhanaujoy.
Moideen, Shri M. J. J.

Muhammad Ishaque, Shri
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Nafisul Hasan, Shri.
Nagpure, Shri V. T.
Naicker, Shri M. A. M.
Nandini Satpathy, Shrimati.
Narasimha Rao, Dr. K. L.
Neki Ram, Shri.

Pande, Shri C. D.

Pande, Shri T.
Parmanand, Dr, Shrimati Seeta.
Patel, Shri Maganbhai S,
Pathak, Shri G. S.

Patil, Shri P. S.

Patil, Shri Sonusing Dhansing.
Pattabiraman, Shri T. S,
Pattanayak, Shri B. C.
Pawar, Shri D. Y.

Pillai, Shri J. S.
Punnaiah, Shri Kota.
Rajagopalan, Shri G.
Ramaswamy, Shri K. S.
Ramaul, Shri Shiva Nand.
Ramesh Chandra, Shri.
Rao, Shri V. C. Kesava.
Ray, Dr., Nihar Ranjan.
Ray, Shri Ramprasanna.
Reddi, Shri J. C. Nagi.
Reddy, Shri K. V.

Reddy, Shri N. Narotham.
Reddy, Shri N. Sri Rama.
Reddy, Shri S. Channa.
Reddy, Shri M. Govinda.
Rohatgi, Dr, Jawaharlal.
Sadiq Ali, Shri.

Sahai, Shri Ram.
Saksena, Shri Mohan Lal.
Samuel, Shri M. H.
Santhanam, Shri K.
Saraog:, Shri Pannalal.
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‘Sarwate, Shri V. V.
Satyacharan, Shri.
Savnekar, Shri Baba Saheb.
‘Zeeta Yudhvir, Shrimati.
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Sethi, Shri P. C.
Shah, Shri K. K.
Shah, Shri M. C,
Shakoor, Moulana Abdul.
Shanta Vasisht, Kumari.
Sharma, Shri L. Lalit Madhob.
Sharma, Shri Madho Ram.
Sherkhan, Shri.
Shervani, Shri M. R,
Shetty, Shri B. P. Basappa.
Shukla, Shri M. P.
Siddhu, Dr. M. M, S.
Singh, Shri Anup.
Singh, Thakur Bhanu Pratap.
Singh, Sardar Budh.
Singh, Dr. Gopal,
Singh, Shri Mohan.
Singh, Shri Santokh.
Singh, Shri Vijay.
Sinha, Shri Awadeshwar Prasad.
Sinha, Shri B. K. P.
Sinha, Shri R. B.

-Sinha, Shri R. P. N.

Sinha Dinkar, Prof. R. D.

Sur, Shri M. M.

Syed Mahmud, Shri.

Tapase, Shri G. D.

Tara Ramachandra Sathe, Shrimati.
Tariq, Shri A. M.

Tayyebulla, Maulana M.

Thanglura, Shri A.

Tripathi, Shri H. V.

Uma Nehru, Shrimati,

Varma, Shri B. B.
Venkateswara Rao, Shri N.
Vijaivargiya, Shri Gopikrishna,
Vyas, Shri Jai Narain.
Warerkar, Shri B, V. (Mama).
Yajee, Shri Sheel Bhadra.

The motion was negatived,
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Tar DEPUTY CHAIRMAN The
question 1s

“That clause 6 gtand part of
the Bill™

The House dwnded

Tue DEPUTY CHAIRMAN Ayes—
181; Noes—Nil

AYES—181

Akid Al Shn

Agrawal, Shr1 J P

Ahmad, Shr1 Ansaruddin
Ahmad, Shr1 Syed
Ammanna Raja, Shrimat: C
Anis Kidwai, Shrimati

Annapurna
Shrimat:

Anwar, Shri N M

Arora, Shr1 Arjun

Asthana, Shr1 L. D

Atwal, Shn Surnt Singh
Baharul Islam, Shri

Bansi Lal, Shn

Barooah, Shr Lila Dhar
Basu, Shr1 Santosh Kumar
Bedavat: Buragohain, Shrimat:
Bharath:, Shrimati1 K
Bhargava, Shri M P
Chakradhar, Shr1 A
Chatterjy, Shr1 J C.
Chaturved:, Shr1t B D
Chauhan, Shr1 Nawab Singh
Chavda, Shnt K S

Chinai, Shr1 Babubhal

Das, Shr1i L. N

Das, Shr; N K

Dasgupta, Shr1 T M.

Dass,, Shrn Mahabuir,

Dave, Shr1 Romt M

Deb, Shr1 S C.
Peokmandan Narayan, Shri
Desai, Shr1 Khandubhai K
Desay, Shri1 Suresh J

Deshmukh, Shr1i R M
641 RS—7

Dev: Thimmaraddy
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Devak: (Gopidas), Shrimatt

Dharam Prakash, Dr
Dikshit, Shr1 Umashanhar
Doogar, Shi R S

Dutt Shri: Krishan
Dwibedy Shri Bairag:
Galkwad, Shr1 B K
Ghose, Shr1 Surendra Mohan
Ghosh Shri Niren

Ghash, Shr1 Sudhir
Gilbert, Shr1 A C
Gopalakrishnan, Shr1 R
Gupta, Shri Bhupesh
Gupta, Snri Maithilisharan
Gurudev, Shri

Gurupada Swamy, Shr; M S

Hathi, Shri Jaisukhlal
Iver, Shr1i N Ramakrishna
Jawramdas Daulatram, Shn
Joshi, Shri J H

Kakati, Shri R N
Kalelkar, Kakasaheb
Karmarkar, Shr1i D P
Kathju, Shri P N
Keshvanand, Swam
Khan, Shr1 Akbar All
Khan, Shr1 Pir Mohammed
Khandekar, Shr1i R S
Khobaragade, Shr1i B D
Koya, Shr1 Muhamed
Krishna Chandra, Shri
Kulkarni, Shri B T
Kumaran, Shr1 P K
kurre, Shr1 Dayaldas
Lakshmi Menon, Shrimati
Lal, Prof M B

Limaye, Shr1 § K
Lingam, Shn N M

Lohani Shri I T
Mahesh Saran, Shri

Maity, Shri N B
Mallik, Shr1i D C

Malviva, Shri1 Ratanlal Kishorlal

Mani Shr1 A D
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Mathen, Shr1 Joseph
Mehta, Shrn M. M.
Mishra, Shri S

Misra, Shn M

Mitra, Shn P C.
Mohammad, Chaudhary A.
Mohammad Ibrahim, Hafiz.
Mohanty, Shr1 Dhananjoy
Moideen, Shrn M J J
Muhammad Ishaque, Shri,
Nafisul Hasan, Shri,
Nagpure, Shr1 V. T.
Naicker, Shri M A. M.
Nandin: Satpathy, Shrimati
Narasimha Rao, Dr. K. L.
Nausher Ali, Shri Syed.
Neki Ram, Shri

Pande, Shn C. D.

Pande, Shn T.

Parmanand, Dr Shrimati Seeta.

Patel, Shr1 Dahyabhair V,
Patel, Shr1 Maganbhar S
Patel, Shn1 S.

Pathak, Shr1 G. S.

Patil, Shr1 P S.

Patil, Shr1 Sonusing Dhansing,
Pattabiraman, Shr1 T S
Pattanayak, K Shr1 B C.
Pawar, Shri D Y

Pendse, Shr; Lalj.
Pillai, Shr1 J S
Punnaiah, Shrn Kota
Rajagopalan, Shr1 G
Ramamurti, Shri P
Ramaswamy, Shr1 K S
Ramaul, Shr; Shiva Nand
Ramesh Chandra Shn
Rao, Shr1 B Ramakrishna
Rao, Shr1 V C Kesava
Ray, Dr Nihar Ranjan
Ray, Shr1 Ramprasanna
Redd:, Shr1 J C Nagi
Reddy, Shri K, V
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Reddy, Shrm N Narotham

Reddy, Shr1 N Sr1 Rama
Reddy, Shr1 S Channa.
Reddy, Shr1i M Govinda
Reddy, Shri Mulka Govinda
Reddy, Shr1 K V Raghunatha
Rohatgi, Dr Jawaharlal.
Sadiqg Ali, Shri

Sahaj, Shr1 Ram

Saksena, Shr1 Mohan Lal.
Samuel, Shr1 M H.
Santhanam, Shrn K
Saraog), Shr1 Pannalal
Sarwate, Shr1 V V
Satyacharan, Shri.

Savnekar Shri Baba Saheb.
Seeta Yudhvir, Shrimati,
Sethi, Shr1 P. C,

Shah, Shr1 K K

Shakoor, Moulana Abdul
Shanta Vasisht, Kumari
Sharma, Shri1 L, Lalit Madhob.
Sharma, Shr1 Madho Ram.
Sherkhan, Shri

Shervani, Shri M R

Shetty, Shry B P Basappa
Shukla, Shr1 M P,

Siddhu, Dr M M S.
Singh, Shr1 Anup

Singh, Thakur Bhanu Pratap.
Singh, Sardar Budh

Singh, Shr1i D P

Singh, Dr Gopal

Singh, Shr1 Mohan

Singh, Shri Santokh

Singh, Shr1 Viay

Sinha, Shri Awadeshwar Prasad
Sinha, Shr1 B K P

Sinha, Shr1 Ganga Sharan
Sinha, Shr1 R B

Sinha, Shm R P N

Sinha Dinkar, Prof R D.

Subba Rao, Dr A
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Sur, Shnnt M. M

Syed Mahmud, Shrn.

Tankha, Pandit S, S. N.
Tapase, Shr1 G, D.

Tara Ramachandra Sathe, Shrimati
Targ, Shri A M

Tayyebulla, Maulana M.
Thanglura, Shr1 A,

Tripathy, Shr1i H V.

Uma Nehru, Shrimati,
Vajpayee, Shr1 A. B,

Varma, Shri B. B.
Venkateswara Rao, Shri N.
Vnaivargiya, Shri Gopikrishna,
Vyas, Shr1 Jai Narain
Warerkar, Shri B V (Mama).
Yajee, Shr1 Sheel Bhadra.

NOES--N:l

The motion was adopted by a
majority of the total membership of
the House and by a majority of not
less than two-thirds of the Members
present and voting.

Clause 6 was added to the Bull.

Tae DEPUTY CHAIRMAN The
question 1s*

“That clause 7 stand part of the
Bill”

The House divided.

THe DEPUTY CHAIRMAN Ayes—
182, Noes—Nil

AYES—182

Abid Al;, Shn

Agrawal, 'Shr; J P

Ahmad, Shr1 Ansaruddin
Ahmad Shr1 Syed
Ammanna Raja, Shrimati C
Anis Kidwai, Shrimat:

Annapurna Dev: Thimmareddy,
Shrimat:

Anwar, Shm N M

-
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Arora, Shr; Arjun,

Asthana, Shri L. D

Atwal, Shr1 Surjit Singh.
Baharul Islam Shry.

Bansy Lal, Shr.

Barooah, Shr: Lila Dhar.
Basu, Shr1 Santosh Kumar.
Bedavat: Buragohain, Shrimati,
Bharathi, Shrimat; K
Bhargava, Shn M. P.
Chakradhar ‘Shr1 A.
Chatteryy, Shn J C
Chaturved:, Shrm B D
Chauhan, Shr1 Nawab Simngh
Chavda, Shn1 K. S.

Chinai, Shri1 Babubhai

Das Shr1 L N

Das, Shri N K

Dasgupta, Shr1 T M

Dass, Shri Mahabir

Dave, Shrnn Rohit M.

Deb, Shr1 S C

Deckinandan Narayan, Shri.
Desai, Shr1 Khandubha: K
Desa;, Shr ‘Suresh J
Deshmukh, Shm R M
Devak: (Gopidas), Shrimati.
Dharam Prakash, Dr.
Dikshit, Shr1i Umashankar,
Doogar, Shri R S

Dutt, Shrm Krishan
Dwibedy, Shri Bairag:

Gaikwad, Shr1 B K

Ghose, Shri1 Surendra Mohan.
Ghosh, Shr; Niren

Ghosh, Shri Sudhuir.

Gilbert, Shnn A C
Gopalakrishnan, Shrn R
Gupta, Shri Bhupesh.

Gupta, Shri Maithilisharan

Gurudev, Shn
Gurupada Swamy, Shri M 8
Hathi, Shri Jaisukhlal
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Iyer, Shri N Ramakrishna
Janamdas Daulatram, Shri
Joshi ShrnJ H

Kakati, Shr;y R N
Kalelkar, Kakasaheb
Karmarkai, Shri D P
Kaslhiwal, Shry N C.
Kathju, Shr1 P N
Keshvanand, Swami

Khan Shri1 Akbar Ah
Khan, Shri1 Pir Mohammed
Khandekar, Shr1 R S
Khobaragade, Shr1t B D
Koya, Shri Muhamed
Krshna Chandra Shri
Kumaran, Shr; P K

Kurre, Shr; Dayaldas
Lakshmi Menon, Shrimati
Lal, Prof M B

Limaye, Shr1 § K
Lingam, Shri N M
Maheslh Saran, Shri

Maiti, Shri N B

Mallik, Shri D C

Malviya, Shri1 Ratanlal Kisherilal
Mani, Shr1 A D

Mathen, Shr: Joseph
Maya Devi Chettry, Shrimat:
Mehta Shr M M

Mishra, Shr; S

Misra, Shri Lokanath
Misra, Shry M

Mitra Shri P C
Mohammad, Chaudhary A
Mohammad Ibrahium, Hafiz
Mohanty, Shri1 Dhananjoy
Moideen, Shnn M J J
Muhammad Ishaque Shri
Nafisul Hasan, Shr
Nagpure, Shr; V. T
Naicker, Shri M A M
Nandin, Satpathy, Shrimati
Narasimha Rao Dr K L
Neki1 Ram, Shri
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Pande, Shrn C D

Pande, Shr1 T

Parmanand, Dr Shrimati Seeta
Patel, Shr; Dahyabha) V
Patel, Shr; Maganbhar S
Patel, Shn1 S

Pathak, Shr1 G S
Patil Shr1 P S

Patil, Shr1 Sonusing Dhansing.
Pattabiraman, Shri T S
Pattanayak, Shry B C

Pawar, Shm D Y

Pendse, Shri Laln

Pilla;, Shn J S

Punnaiah, Shr1 Kota
Rajagopalan, Shri G
Ramamurti, Shr1 P
Ramaswamy, Shrn K 8

Ramaul, Shr1 Shiva Nand
Ramesh Chandra, Shri

Rao Shri B Ramakrishna
Rao, Shr1 V C Kesavs.
Ray Dr Nihar Ranjan
Ray, Shr; Ramprasanna
Reddi, Shri J C Nag:
Reddy, Shr1 K V

Reddy, Shr1 N Narotham
Reddy, Shr1 N Sr; Rama
Reddy, Shr; S Channa
Reddy, Shr1i M Govinda
Reddy, Shri Mulka Govinda
Reddy, Shr1 K V Raghunatha,
Rohatgi, D1 Jawaharlal.
Sadiq Ali, Shri

Sahai, Shri Ram

Saksena, Shr; Mohan Lal
Samuel, Shrn M H

Santhanam Shr K

Saraogt, Shr1 Pannalal
Sarwate, Shr1t V V
Satyacharan, Shri

Savnekar Shri Baba Saheb
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Seeta Yudhvir, Shrimati.
Sethy, Shr1 P C

Shah, Shr1 K K

Shah, Shn M C

Shakoo, Moulana Abdul.
Shanta Vasisht Kumar.
Sharma, Shr1 L. Lalit Madhob
Sharma, Shr1 Madho Ram
Sherkhan, Shri

Shervani, Shrt M R
Shetty, Shr1 B P Basappa.
Shukla, Shri M P

Siddhuy, Dr M M S
Singh, Shr1 Anup

Singh, Thakur Bhanu Pratap
Singh ‘Sardar Budh

Singh, Shry D P

Singh, Dr Gopal.

Singh, Shr1 Mohan

Singh, Shr1 Santokh
Singh, Shr; Vijay

Sinha, Shi1 Awadeshwar Prasad
Smnha, Shri B K P,

Sinha, Shr1 Ganga Sharan
Sinha, Shr1 R B

Sinha, Shr1 R. P, N.
Sinha Dinkar, Prof R D.
Subba Rao, Dr A.

Sur, Shri M M.

Syed Mahmud, Shri
Tankha Pandit S S N.
Tapase, Shr1 G D

Tara Ramachandra Sathe, Shrimati.
Tariq, Shrn A M

Tayyebulla, Maulana M.
Thanglura Shr A

Tripathy, Shr1 H V.

Uma Nehru, 'Shrimat

Vajpayee, Shr1 A B.

Varma, Shr1 B B
Venkateswara Rac Shri N.
Vijaivargiya, Shri Gopikrishna.
Vyas, Shr1 Jai Naran,
Warerkar, Shri B V (Mama)
Yajee, Shri Sheel Bhadra.

1962 ] Amendment) Bill, 5745
1962

NOES—N:l

The motion was adopted dby a majo.
rity of the total membership of the
House end by a majority of not less
than two-thirds of the Memberg pre-
sent and voting.

Clause 7 was aedded to the Bill.

Taeg DEPUTY CHAIRMAN The
question 1s,

“That Clause 1, the Enacting
Formula and the Title stand part
of the Bill”

The House divided

TRe DEPUTY CHAIRMAN: Ayes—
185; Noes—Nil.

AYES--185

Ad Al;, Shn

Agrawal, Shnn J P.
Ahmad, Shr Ansaruddin.
Ahmad, Shn Syed.
Ammanna Raja. Shrimaty C
Anis Kidwai, Shrimati

Annapurna Devi Thimmareddy, Shri-
mati.

Anwar, Shn N M

Arora, Shr1 Arjun.

Asthana, Shn L, D

Atwal, Shr1 Surnut Singh.
Baharul Islam, Shri.

Bans: Lal, Shr.,

Barooah ‘Shri Lila Dhar.

Basu, Shr1 Santosh Kumar.
Bedavat: Buragohain, Shrimati.
Bharathi, Shrimat1 K.

Bhargava, Shr1 M, P.
Chakradhar Shr1 A
Chatter;i, Shn J. C.
Chaturveds, Shn B D
Chauhan, Shr1 Nawab Singh.
Chavda, Shr1 K §

Chinai, $hr1 Babubhai
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Das, Shri L. N.

Das, Shri N. K.
Dasgupta, Shri T. M.

Dass, Shri Mahabir.

Dave, Shri Rohit M.

Deb, Shri S. C.
Deokinandan Narayan, Shri.
Desai, Shri Khandubhai K.
Desai, Shri Suresh J.
Deshmukh, Shri R. M.
Devaki (Gopidas), Shrimati.
Dharam Prakash, Dr.
Dikshit, Shri Umashankar.
Doogar, Shri R, S.

Dutt, Shri Krishan.
Dwibedy, Shri Bairagi.
Gaikwad, Shri B. K,

Ghose, Shri Surendra Mohan.

Ghosh, Shri Niren.

Ghosh, Shri Sudhir,
Gilbert, 1Shri A. C.
Gopalakrishnan, Shri R.
Gupta, Shri Bhupesh.
Gupta, Shri Maithilisharan.
Gurudev, Shri.

Gurupada Swamy, Shri M, S.

Hathi, Shri Jaisukhlal.
Iyer, Shri N. Ramakrishna.
Jairamdag Daulatram, Shri
Joshi, Shrj J. H.

Kakati, Shri R. N,
Kalelkar, Kakasaheh.
Karmarkar, Shri D. P.

Kasliwal, Shri N. C.
Kathju, Shri P. N,
Keshvanand, Swami.

Khan, Shri Akbar Ali.
Khan, 'Shri Pir Mohammed.
Khandekar, Shri R. S,
Khobaragade. Shri B. D.
Koya, Shri Muhamed.
Krishna Chandra, Shri.
Kulkarni, Shri B, T.
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Kumaran, Shri P. K.
Kurre, Shri Dayaldas.
Lakshmi Menon, 'Shrimati.
Lal, Prof. M. B.
Limaye, Shri S, K.
Lingam, Shri N, M.
Lohani, Shri I. T.
Mahesh Saran, Shri
Maiti, Shri N. B.
Mallik, Shri D. C.
Malviya, Shri Ratanlal Kishorilal.
Mani, Shri A, D.
Mathen, Shyi Joseph.
Maya Devi Chettry, Shrimati.
Mehta, Shri M. M.
Mishra, Shri S.
Misra, Shri Lokanath,
Misra. Shri M.
Mitra, Shri P. C.
Mohammad, Chaudhary A.
Mohammad Ibrahim, Hafiz.
Mohanty, Shr; Dhananjoy.
Moideen, Shri M. J. J.
Muhammad Ishaque, Shri.
Nafisul Hasan, Shri.
Nagpure, Shri V, T.
Naicker, Shr1 M. A M.
Nandini Satpathy. Shrimati.
Narasimha Rao, Dr. K. L.
Nausher Ali, Shr; Syed.
Neki Ram, 'Shri.
Pande, Shri C. D.
Pande, Shri T.
Parmanand, Dr. Shrimati Seeta
Pate], Shri Dahyabhai V.
Patel, Shri Naganbhai S.
Patel, Shri S.
Pathak. Shri G. S.
Patil, Shri P. S.
Patil, Shri Sonusing Dhansing.
Pattabiraman, Shri T. S.
Pattanayak, Shri B. C,
Pawar, Shri D. Y.
Pendse, Shri Lalji.
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Pillai, Shri J. S.

Punnaiah, Shri Kota
Rajagopalan, Shri G.
Ramamurti, Shri P.
Ramaswamy, Shri K. S,
Ramaul, Shri Shiva Nand.
Ramesh Chandra, Shri.
Rao. Shri B. Ramakrishna.
Rao, Shri V. C. Kesava.
Ray, Dr. Nihar Ranjan.
Ray, Shri Ramprasanna.
Reddi, Shri J. C. Nagi.
Reddy. Shri K. V.

Reddy, Shri N. Narotham.
Reddy, Shri N. Sri Rama,
Reddy, Shri S. Channa.
Reddy, Shri M. Govinda.
Reddy, Shri Mulka Govinda.
Reddy, Shri K. V. Raghunatha.
Rohatgi, Dr. Jawaharlal.
Sadig Ali, Shri,

Sahai, Shri Ram.

Saksena, Shri Mohan Lal.
Samuel, Shri M, H.
Santhanam, Shri K.
Saraogi, Shri Pannalal.
Sarwate, Shri V. V.,
Satyacharan, Shri.
Savnekar, Shri Baba Saheb.
Seeta Yudhvir, Shrimati.
Sethi, Shri P, C.

Shah, Shri K, K.

Shah, Shri M. C.

Shakoor, Moulana Abdul.
Shanta Vasisht, Kumari.
Sharma, Shri L. Lalit Madhob.
Sharma, Shri Madho Ram.
Sherkhan, Shri '
Shervani, Shri M, R. i
Shetty, Shri B, B. Basappa.
Shukla, Shri M. P.

Siddhu, Dr. M. M. S.
Singh, Shri Anup,

Singh, Thakur Bhanu Pratap.
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Singh, Sardar Budh.

Singh, Shri D, P.

Singh, Dr. Gopal.

Singh Shri Mohan.

Singh Shri Santokh.

Singh, Shri Vijay.

1962 ]

Sinha, Shri Awadeshwar Prasad.

Sinha, Shri B. K. P,
Sinha, Shri Ganga Sharan,
Sinha, Shri R. B.

Sinha, Shri R. P. N.
Sinha Dinkar, Prof, R. D.
Subba Rao, Dr. A,

Sur, Shri M, M.

Syed Mahmud. Shri.
Tankha, Pandit S. S. N.
Tapase, Shri G. D,
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Tara Ramachandra Sathe, Shrimatj

Tariq, Shri A. M.

Tayyebulla, Maulana M,
Thanglura, Shri A.

Tripathi, Shri H. V.

Uma Nehru, Shrimati.
Vajpayee, Shri A. B,

Varma, Shri B. B.
Venkateswara Rao, Shri N,
Vijaivargiya, Shri Gopikrishna,
Vyas, Shri Jaj Narain.
Warekar, Shri B. V. (Mama).
Yajee, Shri Sheel Bhadra,

NOES—Nil

The motion wds

adopted by «a

majority of the total membership of
the House and by a majority of not
less than two-thirds of the Members

present and voting.

Clause 1, the

Enacting Formula

and the Title were added to the Bill.

Surr LAL. BAHADUR: Madam, I

move;

“That the Bill be passed.”

The question was proposed.
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Surr BHUPESH GUPTA: I have
two suggestions to make. (Interrup-

tions.) Let the country know that they
do not hear me. One suggestion is
that the Home Minister should

con-
sult the representatives of Tripura,
Manipur and Himachal Pradesh be-
fore formulatmng the consequential

Bill in order to have the constitutional
arrangementg under thjs Bill. It is
essential that they be consulted be-
fore the Bill is formulated. Secondly,
with regard to Pondicherry and Delhi,
not only the supporters of the hon.
Home Minister but others, especially
of the Opposition, should be consult-
ed at every stage so that even im the
formulation of the policy and the
measures, he can have our views and
we have an opportunity of explain-
ing to him what we consider to be
the right arrangement. This is all
that T have to say,

Tue DEPUTY CHAIRMAN: The
guestion is;

“That the Bill be passed.”

The House divided,

Tue DEPUTY CHAIRMAN: Ayes—
185; Noes—Nil.

AYES—185

Abid Ali, Shri.

Agrawal, Shri J, P.
Ahmad. Shri Ansaruddin.
Ahmad, Shri Syed.
Ammanna Raja, Shrimati C.
Anjs Kidwai, Shrimati

Annapurna Devi Thimmareddy,
Shrimati.

Anwar, Shri N. M !

[ RAJYA SABHA]
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Arora, Shri Arjun.
Asthana, Shri L. D,

Atwal Shri Surjit Singh.
Baharul Islam, Shri

Bans; Lal, Shri

Barooah, Shri Lila Dhar.
Basu, Shri Santosh Kumar.

Bedavati Buragohain, Shrimat#

Bharathi, Shrimati K.
Bhargava, Shr1 M., P.
Chakradhar, Shri A.
Chatterji Shri J. C.
Chaturvedi, Shri B. D,
Chauhan, Shri Nawab Singh.
Chavda, Shri K. S.

Chinai, Shri Babubhai.

Das, Shr1 L. N,

Das, Shri1 N. K.

Dasgupta, Shri T. M.

Dass, Shri Mahabir,

Dave, Shri Rohit M,

Deb, Shri S. C.
Deokinandan Narayan, Shri.
Desai, Shr1 Khandubhai K.
Desai, Shri Suresh J.
Deshmukh, Shri R. M.
Devaki (Gopidas), Shrimatk.
Dharam Prakash, Dr,
Dikshit, Shri Umashankar:
Doogar, Shri R. S,

Dutt, Shri Krishan,
Dwibedy, Shri Bairagi.
Gaikwad, Shri B. K.

Ghose, Shri Surendra Moham.
Ghosh, Shri Niren.

Ghosh, Shri Sudhir,

Gibert, Shri A, C.
Gopalakrishnan, Shri R.
Gupta, Shri Bhupesh,

Gupta, Shri Maithilisharan.
Gurudev, Shri.

Gurupada Swamy, Shri M. &
Hathi, Shri Jaisulhled,
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Iyer, Shri N, Ramakrishna,
Jairamdas Daulatram, Shri,
Joshi, Shri J H

Kakati,, Shrt R N.
Kalelkar, Kakasaheb
Karmarkar, Shn D. P.
Kasliwal, Shri N. C
Kathju, Shri P, N.
Keshvanand, Swami,
Khan, Shr; Akbar Al.
Khan, Shr: Pir Mohammed.
Khandekar, Shr1 R. S.
Khobaragade, Shn B D,
Koya, Shri Muhamed.
Krishna Chandra, Shri.
Kulkarm, Shn B, T.
Kumaran, Shr1 P K.
Kurre, Shr1 Dayaldas.
Lakshm: Menon, Shrimati.
Lal, Prof M. B,

Limaye, Shr; § K
Lingam, Shr1 N M,
Lohani, Shr1 I. T.
Mahesh Saran, Shr,
Maiti, Shr1 N. B
Mallik, Shr1 D C.

Malviya, Shr: Ratanlal Kishorilal,

Mani, Shri A, D,

Mathen, Shri Joseph,
Maya Devi Chettry, Shrimati.
Mehta, Shr1i M. M.
Mishra, Shri S.

Misra, Shr1 Lokanath,
Misra, Shr1 M.

Mitra, Shri P. C.
Mohammad, Chaudhary A,
Mohammad Ibrahim, Hafiz,
Mohanty, Shri Dhananjoy.
Moideen, Shr1 M. J J.
Muhammad Ishaque, Shri.
Nafisul Hasan, Shri.

Nagpure, Shr1 V, T.
Naicker, Shri M. A M.
Nandini Satpathy, Shrimati.
Narasimha Rao, Dr. K. L.
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Nausher Al Shr1 Syed.
Nek) Ram, Shri

Pande, Shri C. D,
Pande, Shri T.

Parmanand, Dr Shrimati Seeta.

Patel, Shri Dahyabhai V
Patel, Shr1 Maganbha: S.
Patel, Shr1 S.

Pathak, Shr1 G S.

Patil, Shr1 P, S.

Patil, Shr1 Sonusing Dhansing,
Pattabiraman, Shr1 T. S.
Pattanayak, Shri B. C.
Pawar, D. Y.

Pendse, Shri Lalii.
Pillai, Shri J. §,
Punnalah, Shr1 Kota,
Rajagopalan, Shr1 G.
Ramamurti, Shri P.
Ramaswamy,k Shn K. S.

Ram§u1, Shri1 Shiva Nand.
Ramesh Chandra, Shri.

Rao, Shr; B Ramakrishna.
Rao, Shri V. C, Kesava.
Ray, Dr. Nihar Ranjan,
Ray, Shri Ramprasanna,
Reddi, Shr1 J C. Nag.
Reddy, Shri K. V.

Reddy, Shr1i N Narotham.
Reddy, Shri N. Sri Rama,
Reddy. Shri 8. Channa,
Reddy, Shr; M. Govinda.
Reddy, Shr; Mulka Govinda.
Reddy, Shr1 K V Raghunatha,
Rohatgi, Dr. Jawaharlal.
Sadig Al, Shrr

Sahai, Shii Ram

Saksena, Shri Mohan Lal.
Samuel, Shr1 M. H.
Santhanam, Shri K.

Saraogi, Shri Pannalal,

Sarwate, Shn V. V.
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‘Satyacharan, Shri.
Savnekar, Shri Baba Saheb.
‘Seeta Yudhvir, Shrimati.
Sethi, Shri P. C.

Shah, Shri K. K.

Shah, Shri M. C.

Shakoor, Moulana Abdul.
‘Shanta Vasisht, Kumari.
Sharma, Shri L. Lalit Madhob.
‘Sharma, Shri Madho Ram,
Sherkhan, Shri.

Shervani, Shri M. R,
Shetty, Shri B. P. Basappa.
Shukla, Shri M. P.

Siddhu, Dr. M M. §,
‘Singh, Shri Anup.

Singh, Thakur Bhanu Pratap.
Singh, Sardar Budh.
Singh, Shri D, P.

Singh, Dr. Gopal,

Singh, Shri Mohan,

Singh, Shri Santokh.
Singh, Shri Vijay.

Sinha, Shri Awadeshwar Prasad.
Sinha, Shri B. K. P.

Sinha, Shri Ganga Sharan,
Sinha, Shri R. B.

Sinha, Shri R. P. N.

Sinha Dinkar, Prof, R. D.

Subba Rao, Dr. A.

Sur, Shri M. M.

Syed Mahmud, Shri.

Tankha, Pandit S. S. N.

Tapase, Shri G. D.

Tara Ramachandra Sathe, Shrimati.
Tariq, Shri A. M.

Tayyebulla, Maulana M.
Thanglura, Shri A.

Tripathi, Shri H. V.

Uma Nehru, Shrimati.

Vajpayee, Shri A. B,

Varma, Shri B, B.

Venkateswara Rao, Shri N,

-
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Vijaivargiya, Shri Gopikrishna
Vyas, Shri Jaj Narain.
Warerkar, Shri B. V., (Mama),
Yajee, Shri Sheel Bhadra.

NOES—Nil

The motion was adopted by a
majority of the total membership of
the House and by a majority of not
less than two-thirds of the Members
present and voting,

HALF-AN-HOUR DISCUSSION RE
BRITISH INDIA CORPORATION
LTD., KANPUR

Tue DEPUTY CHAIRMAN: There
is a Half-an-Hour Discussion. After
this discussion there are two other
Bills that we must finish this evening.

Serr BHUPESH GUPTA (West
Bengal): Why should we finish to-
day? We can have them tomorrow
morning,

Sart A. D. MANI (Madhya Pra-
desh): I have a submission to make.
Some of us have got plans to leave
after six. We would like the House
to adjourn and the other Bills should
stand over till the next Session.

Surmi A, B. VAJPAYEE (Uttar
Pradesh): Yes. heavens are not going
to fall.

Surr BHUPESH GUPTA: I am in
favour of these Bills being passed but
I want them to be passed tomorrow
morning. Why not? The Half-an-
Hour Discussion can take place, Why
should we wait longer? Tomorrow
morning is there and no other busi-
ness is there.

Tee DEPUTY CHAIRMAN: Tue
House must adjourn sine die today and
therefore the two other Bills will be
taken up after the Half-an-Hour
Discussion.

Suri BHUPESH GUPTA: Then two
hours will have to be given. Two

.



